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133
LOK SABHA

Thursday, 24th February, 1956

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Question No. 139,

Shri 8. N. Das: There ¥ armother
question of a similar nature, that is
No. 166. Both may be taken together.

Mr., Speaker: Is that convenient?
Is Mr. Tiwari present here? No, he
is not here. Let us take up No, 138.

INpUSTRIAL CREDIT AND INVESTMENT

CORPORATION

*139. Sardar Hukam Singh: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 356 on the 25th November, 1954

and state:

(a) whether the Industrial Credit

and Investment Corporation has start-
ed functioning; and

(b) if so, whether any foreign inves-
tors have subscribed any capital or
expressed their desire to invest in this
Corporation?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) It is expected to start
functioning early next month.

(b) Yes, Sir, the prospectus lssued
by the Corporation, of which a copy
is available in the Library of the
Sabha, mentions the fact of certain
foreign investors having agreed to
subscribe for a portion of the shares
of the Corporation.
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Sardar Huokam Singh: Are the fore-
ign investors limited only to U. K. and
U. S. A, or have any other countries
expressed their desire to contribute

for these shares?

Shri B. R. Bhagat: Those investors
are from U. K. and U, S. A.

Sardar Hukam Singh: May 1 know
whether the negotiations between the
prospective investors and the Interna-
tional Bank have been finalised? On
the previous cecasion the Government
stated that they were under way.

Shri B. R, Bhagat: The prospectus
‘contains the names of those who have
subscribed from the U. K. and U. S. A,
As regards the negotiations with the
International Bank, they have agreed
to advance a loan of 10 milllon dol-
lars to this Corporation.

Dr. Ram Subhag Singh: May I know
the number of foreign members on the
Board of Directors of this Corporation
and on what considerations they have
been placed there?

Shri B. R. Bhagat: This is a private
corporation and I cannot just now give
off-hand the names of the Directors,
but I may say that there are seven
Directors representing Indian share-
holders, two representing the British
shareholders and one the American
shareholders. There are in all eleven
Directors and the eleventh is nomina-
ted by the Government of India.

8hri Gadgil: Apart from the repre-
sentation of foreigners on the Board
of Directors, how much foreign person-
nel is engaged or likely to be engaged
in the progress of this Corporation?

Shri B, E. Bhagat: This is a private
Corporation, and what is likely to be
engaged I cannot say just now, but
at present, there Is one.
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Shri Gadgil: May I respectfully sub-
mit that Government had made a do-
nation of Rs. 7§ crores free of interest?

Mr, Speaker: The hon. Member will
have a chance of expressing his views,
but on this question he may only ask
for information. I am going to the
next question.

The Minister of Finance (Shri C. D.
Deshmukh): I do not understand the
word “donation” used by the hon.
Member.

Shri Gadgil: For 15 years, it carries
no interest. I do not think it is wrong
to say that.

Shri Bansal: I would like to know
whether what is just stated by Shri
Gadgil is a fact?

Mr. Speaker: I am going to the next
question.

Prizes For HiInNpr Books

+#140 Shri 8, N. Das: Will the Minis-
ter of Educatlon be pleased to state:

(a) the number of books of each
category received by the Government
of India under the scheme for award-
ing 18 prizes for books published in
Hindi between the 1st January, 1953
and the 31st December, 1854;

(b) whether any committee has been
set up to examine these books; and

(¢) if so, the constitution of the com-
mittee?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) The total number of books receiv-
ed so far under the scheme is 392.
It is not possible at this stage to give
the number of books category-wise
as in a number of cases the competi-
tors have given vague classifications
and the matter is under correspondence
with them.

(b) Not yet.
(c¢) Does not arise.

Shri 8. N. Das: May I know whether
the Sahitya Akademy will be consulted
when constituting these Committees?
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Dr. M. M. Das: So far as the selec-
tion of these books is concerned, the
tentative proposal is to appoint judges
who will go through these books,

Shri 8. N. Das: May I know whe-

" ther the intention of the Government

was made known to the public in ge-
neral and whether any circular was
sent to the literary associations all
over the country?

Dr. M. M, Das: A Press Note was
issued.

Shri 8. N. Das: May I know whether
this scheme is an ad hoc scheme or
forms part of a comprehensive scheme,
and if so, what is the nature of that
comprehensive scheme?

Dr. M. M. Das: If, by ‘comprehen-
sive scheme’, the hon. Member means
that it will continue annually, my &n-
swer is ‘Yes'. It is a simple matter. We
invite books from the authors and
then we constitute Select Committees
comprising of eminent men and men
of literature, and they make the selec-
tion. I do not think there is any de-
tailed scheme that is necessary,

Shri M. P. Mishra: May I know if
judges are appointed for the purpose
and who are they for Hindi?

Dr. M. M. Das: So far as the present
question is concerned, the Judges have
not yet been appointed. I told the
House that the tentative proposal is to
svooint judges, but there were other
prizes which have already been
awarded, and in those cases judges
were appointed and the judges them-
selves stated that they would take
up the work on condition that their
names would not be given to the pub-
lic because they were afraid that they
will be approached by interested
parties.
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PROHIBITION

%142. Shri Dabhi: Will the Minister
of Home Affairs be pleased to refer to
the reply given to Starred Question
No. 874 on the 8th December, 1954 and
state:

(a) whether Government have now
received information from Part C State
Governments regarding the steps they
have taken or propose to take to intro-
duce prohibition in their respective
States; and

() if so, the nature of the steps
taken?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). A state-
ment containing the information is
lnid on the Table of the House. [See
Appendix II, annexure No. 10].

Shri Dabhi: In the statement supp-
lied I find that there is no information
regarding the State of Cutch. May I
know what is the position?

Shri Datar: So far as Cutch is con-
cerned, prohibition has not been in-
troduced. However, the policy of
‘Government Is to decrease gradually
the incidence of consumption of liguor.
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Bhri Dabhi: From the information
given in the statement, it appears that
none of the Part C States propbse to
introduce complete prohibition in the
near future. May I know  whether
any target has been fixed for complete
prohibition in these areas?

Shri Datar: No target has been
fixed as such, but the Delhi State Gov-
ernment has appointed a Committee
to consider the whole question and the
Planning Commission has also appoint-
ed a Committee of an all-India charac-
ter to consider the same matter,

Pandit D. N. Tiwary: The hon. Mini-
ster just now said that the policy is
for gradual decrease of liquor con-
sumption. May I know what per-
centage up to this time has been de-
creased in Delhi State?

o-Shrl Datar: I cannot at present
give the percentage so far as Delhi is
concerned.

CENTRAL SociAL WELFARE BoOARD
(InspeCcTING UNIT)

%143, Shri Jhulan Sinha: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No, 365 on the 25th Novem-
ber, 1954 and state:

(a) fhe date when the Inspecting
Unit for watching the expenditure of
the grants made by -the Central Social
Welfare Board was set up;

(b) the date when the report of the
Inspecting Unit was received; and

(c) the action taken thereon?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) June, 1954.

(b) The reports by the Inspecting
Unit are submitted after each inspec-
tion tour,

(¢) The reports are considered at
the time of sanctioning grants.

Shrimati Renu Chakravartty: May I
know if the Central Social Welfare
Board is setting up directly under its
feuis the institutions for the welfare
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of women and children, and, if so,
whether the Inspecting Boards will
also be looking into these institutions
which are directly being sponsored?

Dr. M. M. Das: The Inspecting Offi-
cers will visit every institution which
receives some kind of help from the
Board.

Shrimati Renu Chakravartty: May I
know if it is a fact that this inspec-
tion report will be submitted to the
State Social Welfare Boards or direct-
ly to the Central Board?

Dr. M, M. Das; It is submitted direc-
tly to the Central Social Welfare
Board.

Shri Velayudhan: May I know whe-
ther these inspection bodies being ap-
pointed by the Education Ministry or
by the Finance Ministry are for scru-
tinising the expenditure alone or thé
activities of the Welfare Boards?

Dr. M. M. Das: These are bodies
appoinied by the Board itself. The
Board is autonomous.

REQUISITION OF THE SERVICES OF THE
ARMED FORCES

*144. Shri T. B. Vittal Rao: Will the
Minister of Defence be pleased to
state: .

(a) whether the services of the
Armed Forces were requisitioned for
manning the Electricity Department of
the Mysore State during the recent
strike of the employees;

(b) who requisitioned tre help of
the Army; and

(¢) for how many days the armed
forces were manning the department?

The Deputy Minister of Defence
(Shri Batish Chandra): (a) and (b).
Yes, the Government of Mysore asked
for the assistance of the Army autho-
rities in maintaining certain essential
services during the period of the strike
and such assistance was given.

(¢) From 24th December, 1954 to
19th January, 1955.

Shri T. B, Vittal Rao: May I know
what is the total number of armed
forces deputed to work there?
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Shri Satish Chandra: The services
of 366 army personnel and civilian
M. E. S. workers were placed at the
disposal of the Mysore Government.

Shri T. B. Vittal Rao: May I know
whether these members of the armed
forces were only to maintain essential
services or whether they went about
requesting the workers to resume
duty?

Shri Satish Chandra: They did not
take any part in the dispute. These
366 men were employed for maintain-
ing essential services. The number of
workers employed in all these installa=
tions of Mysore State was about 6,000
and these 366 men could not possibly
do anything else except attending to
most urgent duties.

Shri Namblar: May I know whether
the Government of Mysore have paid
allowances and met other miscella-
neous expenses to the defence person-
nel engaged in the ‘strike’?

Shri Satish Chandra: I will require
notice for that. I presume the ad-
justments will be made according to
the normal rules,

PrimARY ScHcoL TEACHERS

#147. Shri Gidwani: Will the Minis-
ter of Education be pleased to state:

(a) whether Government'’s attention

has been drawn to the resolution
passed by the All-India Educational
Conference at Patna on the 30th

December, 1954 asking Government to
appoint a representative commission to
make a comprehensive survey of ele-
mentary education in all the States;

(b) whether Government have con-
sidered the same; and

(¢) if so, what is their
thereon?

declsion

The Parliamentary Secretary to the
Minister of Education (Dr, M, M,
Das): (a) No.

(b) and (c¢). Do not arise,
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Shri Gidwani: May ! know whether
the Government have considered the
view that an enquiry should be made
into the conditions of primary school
teachers and prepare a table of uni-
form scales of pay for those teachers?

Dr. M. M. Das: This question was
answered in detail in reply to starred
question No. 278 in the Lok Sabha
on 30-8-1954 when Government said
that this question of elementary educa-
tion and primary education has been
examined more than once by different
committees and there is now no neces-
sity for examining it once more. The
basic pattern of education has been
accepted by the country as our nation-
al pa.tern of elementary education.

Shri 8. N. Das; May I know whe-
ther any suggestion with regard to the
establishment of a National Council
for Child Education has been consi-
dered by the Government?

Dr. M. M. Das: I think the hon.
Member means free, primary educa-
tion, kindergarten or something like
that, when he mentions “child educa-
tion”. That does not come under the
purview of the Central Government.

Shri Gidwani: May I know whether
the Government have considered the
proposal to levy an educational cess
to provide more funds for the purpose?

Dr. M. M, Das: The hon. Member
may kindly understand that education
is a State subject and so the imposi-
tion of the cess does not come under
the purview of the Central Govern-
ment.

MANUFACTURE OF JET ENGINES AND
ErecTRIC TRAINS

#*150. Shri G. P. Sinba: Will the
Minister of Defeance be pleased to
state:

(a) whether there is any proposal by
the Hindustan Aircraft Limited, to
manufacture jet engines and electric
trains; and
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(b) if so, by whnt time production
will start?

The Deputy Minister of Defence
(Shrl Satish Chandra): (a) Yes, Sir.

.(b) The proposals are still in an
exploratory stage and it is not yet
possible to indicate a date for the
commencement of production.

8hri G. P. Sinha: May I know how
many countries have been approached
for technical and productional ald?

Shri Batish Chandra: No country
has been approached. A foreign firm
was invited to give us a preliminary
project report. They have toured the
country and made certain recommen-
dations. The Government have not
yet taken any decision about this
matter,

Shri G. P. Sinha;: May I know whe-
ther we are going to follow the French
or the British pattern of adaptation?

Shri Satish Chandra: For what? The
hon. Member's question is about the
jet engines and the electric trains.

Shri G. P, Sinha: About jet engines,
because the Defence Ministry is con-
nected with the jet engines.

Shri Satish Chandra: The hon. Mems-
ber in his question also asks for in-
formation about the manufacture of
electric trains at the Hindustan Air-
craft, Ltd. If he is asking about jet
engines,. .......

Mr, Speaker; Order, order. Jet en-
gines are also included in the question.

Shri Satish Chandra: Jet engines are
almost of the same pattern anywhere
in the world. I do not know what the
hon. Member means by jet engines of
the British pattern and jet engines of
the French pattern.

Shri Velayudhan: May I know, in
respect of the manufacture of jet en-
gines in the Hindustan Aircraft Ltd.,
whether they do only designing and
assembling, or they manufacture them
by making all the parts in India ft-
self?
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Shri Batish Chandra: As I sald, the
manufacture has not yet been under-
taken, When it is undertaken, it will
be our attempt to manufacture every
part in the country.

Sahitya Akademy

#151. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the total amount spent on the
activities of the Sahitya Akademy du-
ring the year 109547

The Parllamentary BSecretary to the
Minister of Education (Dr. M, M. Das):
The Sahitya Akademy has incurred an
expenditure of Rs. 30,650/11/3 during
1954.

Shri D, C, Sharma: May I know on
what items this money has been spent?

Dr. M. M. Das: The items are:

Non-recurring Rs. As. P.
1. Library 563 6 6
2. Furniture " 609 5 3
3. Inauguration cere-

mony. 325 5 0
Recurring
4, Staft 7,713 0
5. Publication 5927 5 4
6. T.A & D A~ 911514 2
7. Stationery, etc. 6386 1 0

(]

Torar 30,650 11

Shri D, C. Sharma: May I know if
there is any proposal under the consi-
deration of the Ministry of Education
to establish branches of this Akademi
in the States?

Dr. M. M. Das;: The Akademi has
come into existence only on 12th
March, 1954. So far as my knowledge
goes, there is no quest’ . like that ve-
fore the Akademi now. It may come
afterwards.
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Mr. Speaker: It has just started.
We will go to the next question.

Mr. S. C. Samanta—152,

The Minister of Natural Resources
(8hri K. D. Malaviya): May I suggest
that questions 174 and 184 may also
be taken along with question No, 152?

Mr. Speaker: Question 174 is by Shri
N. B. Chowdhury. Yes, he is here.
Question 194 is by Shrimati Renu
Chakravartty. Yes, all these three
questions wii be taken together.

O1L AND MINERALS IN WEST BENGAL

*152. Shri 8. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that a vast
area of land in Tamluk Sub-division
in West Bengal has been acquired by
Government with a view to exploring
the possibilities of finding oil and other
minerals;

(b) if so, what sort of minerals can
be had from there; and

(c) whether it is also a fact that the
residents of Union No. 10 of Tamluk
have been asked to leave their homes
by December, 1955 in this connection?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

DEVELOPMENT OF MINERAL RESOURCES
IN WesT BENGAL

#174. Shri N, B. Chowdhury: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether large areas in the State
of West Bengal are going to be acqui-
red by Government for the develop-
ment of mineral resources;

(b) if so, whether a statement show-
ing she districts and the areas in-
volved will be laid on the Table of
the House; and

(c¢) the manner in which the affect-
ed people will be compensated?
The Minister of Natural Resources

(Shri K. D. Malaviya): (a) and (b).
A copy of the notifications issued by
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the State Gecvernment on the subject
is laid on the Table of the House.
[See Appendix II, annexure No. 11.]

(c) Does not arise
O1L IN WEST BENGAL

*194, Shrimatl Renu Chakravartty:
.Will the Minister of Natural Resources
and Scientific Research be pleased
to state:

(a) whether it is a fact that notice
has been issued to the inhabitants of
nine districts in West Bengal to give
all facilities to the personnel of a
foreign oil company for the explora-
tion of oil in that region; and

(b) if so, the name of the oil com-
pany and the terms of their appoint-
ment?

The Minister of Natural Resources
(Shri K, D. Malaviya): (a) and (b).
No, Sir. It is not like that. A state-
ment explaining the whole position is
laid on the Table of the House. [See
Appeandix II, annexure No, 12.]

Shri S. C. Samanta: In answer to my
question, the hon. Minister has said,
“No"”. May I request the hon, Minis-
ter to enquire of the State Govern-
ment whether a notice was issued to
each village in the Tamluk sub-divi-
sion, especially in three thanas, to the
effect that people have to give up their
homes and hearths and they have to
apply to the Government if the people
had any objection to do so?

Shri K. D. Malaviya: The position
is like this. The West Bengal Gov-
ernment have issued a notification un-
der section 4 (1) of the Land Acqui-
sition Act of 1894 vesting Government
with the necessary authority for enter-
ing in an area of approximately 10,000
square miles of land in that region.
Now, the publication of this prelimin-
ary notification should not be taken
as an indication that the land covered
by them has actually been acquired
by the Government and that people
are required to vacate the Jand. Such
a questjm; of wvacation or acquisition
of land will only arise if and when
the prellminary survey for oil has
been completed, and any pressure of
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actual oll has been established in any
area.

Shri 8. C. Samanta: May I draw the
attention of the Government to the fact
that the notice I referred to was can-
celled and another notice was served
on the people, by which time so
much panic had been created as could
not be described.

Shri K. D. Malaviya: I do not know
whether two notices were issued. The
U. P. I. report which was published
in the papers was contradicted subse-
quently, because the report of the
U.P.I. was basically incorrect. There
was no directive from the Govern-
ment side to vacate the land, or ac-
quire the land.

Shri 8. C. Samanta: May I request
the Government to enquire and call
for the two nontices issued by the Gov-
ernment of West Bengal which was
responsible for the creation of a lot
of panic, not the newspaper reports.

Shri K. D, Malaviya: I have laid a
copy of the communique on the table
of the House. This can be examined by
the hon. Member.

Shrimati Renu Chakravarity: The
statement says that the Government
had given a notice whereby explorers
could cover any part of the area cov-
ered by the notifications for purposes
of oil exploration. We wunderstand
that in certain areas of Burdwan and
Midnapore, particularly Kesheopur,
Hatgovindpur and Ramaipur, digging
operations have actually started. Is
it under the contemplation of Govern-
nent to compensate those whose lands
are being used for exploration, be-
cause that is not covered by the terms
given in the statement.

Shri K. D. Malaviya: So far as the
diggings which have béen referred to
by the hon. Member are concerned,
they are shot holes of about 50 to
100 feet deep where artificlal tremor
is created for examlnation of earth
structure and make a record of it. As
soon as some substantial result is es-
tablished, the question of acquisition
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or compensation wifll arise. Other.
wise, there will be no damage done

147

Shrimati Reau Chakravartty: The
standing crops are there. In view of
that will any compensation be paid to
them?

Shri K. D. Malaviya: So far as my
knowledge goes, no damage has been
done to any standing crop. I may
state, Sir, that I personally visited the
places and I saw the shot holes which
were being bored there., They were
done at such places where there were
no standing crops.

Mr. Speaker: The principal question,
as I understand is, whether, irrespec-
tive of the fact that the damage done
is small or great, whatever it may be

any compensation will be paid.

Bhri K, D. Malaviya: If the land is
ucquired then alone the question of
compensation would arise.

Mr. Speaker: I am not quite sure
that may be the position in law. But
I hold a different view.

Shri K. D. Malaviya: So far as my
knowledge goes, no damage has been
done to the land,

Shri N. B. Chowdhury: I find that
the statement supplied in connection
with question 174 says that t-e person-
nel of the Geophysical Cervice Inter-
national Company along with the full
assistance of other persons of the
Land Revenue Department will cnter
any land and survey the land and do
all other work provided for and speci-
fled In certain sections of the Act re-
ferred to in the schedule. From this
ft appears that a number of persons
are going and destroying the crops...

Mr. Speaker: But what is the actual
question?

Shri N. B. Chowdhury: May we know

" whether in such cases compensation
would be paid to the parties affected?

Mr. Speaker: I do not think the
question is admissible. According to
the provisions of the Land Acquisition
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tion. It is not an information which
the fon. Minister can give.

Shri K, K. Basu: What is the radius
of operation of the area from the ac-
tual boring?

Shri K. D. Malaviya: May I point
out that the diameter of a hole is not
more than six inches. I do not know
how the question of any damage of
compensation arises for such small
holes in the ground where there is no

crop standing.
DeLH1 UNIVERSITY

*153. Shri Radha Raman: Will the
Minister of Educatlon be pleased to
state:

(a) whether any proposals for the
development of the Delhi University
have been received by the University
Grants Commission for inclusion in
the Second Five Year Plan;

(b) if so, their nature; and

(c) whether those are being favour-
ably considered by Government?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) A statement giving the informa-
tion is laid on the Table of the Sabha.
[See Appendix II, annexure No. 13.]

(c) No decision has yet been taken
by the University Grants Commission
who will consider these proposals
along with those submitted by other
Universities in due course,

Shri Radha Raman: The statement
laid on the table mentions that the
total amount of expenditure estimated
is Rs. 89,1000, What is the hreak-
up of this during the course of the
gsecond flve year, and if so, are any
priorities fixed?

Dr. M. M. Das: This question rela-
tes to future development of the Delhi
University proposed by the University
authorities In the next or Second Flve
Year Plan. The question is premature.
The Univeralty Grants Commission

148

" Act, parties are entitled to compensa-
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hag received the plang of the Univer-
sity, but they have not considered
them yet. )

Shri Radha Raman: Are Government
aware that there are some colleges
which are not affiliated to the Delhi
University with varying standards,
and if so, has any proposal about them
been sent by the Delhi University?

Dr. M, M. Das: I do not find any

such proposal was sent by the Univer-
gity Authorities to the University
Grants Commission.

Shri Radha Raman: Has any propo-
sal besides the one mentioned been
sent to Government?

Dr. M. M. Das: The proposal of the
Delhi University to the University
Grants Commission ‘has been given In
the statement. I do not think there
is anything else which is not given in
the statement,
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*155. Shri M. §. Gurupadaswamy:
Will the Minister of Law be pleased
to state:

(a) whether Government are
aware that although the Special Mar-
riage Act, 1954 came into force from
the 1st January, 1955, yet in some
States like Delhi, Marriage Officers
were not appointed even till the 4th
of January, 1955 as required by the
law in spite of the fact that all Mar-
riage Officers appointed under the
Special Marriage Act, 1872 had ceased
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to function with the repealing of that
Act;

(b) whether it is a fact that on that
day none of the officials knew about
the date of appointment and a good
number of prospective grooms were
put to great inconvenience; and

(c) if so, the main reasons therefor?

The Minister in the Ministry of
Law (Shri Pataskar): (a) The ap-
pointment of Marriage Officers in
Delhi State was made by a notifica-
tion published in Delhi State Gazette
Extraordinary, dated the 5th January,
1955. It is a matter of opinion whether
Marriage Officers appointed wunder
the Special Marriage Act, 1872, had
ceased to function with the repealing
of that Act.

(b) Information regarding the pas-
sing of the Special Marriage Act,
1054, and the date from which that
Act was to come into force was com-
municated to all State Governments.
According to the information of this
Government, no inconvenience has
been caused to .any prospective
grooms, as stated.

(c) Does not arise.

Shri M. S. Gurupadaswamy: May I
know whether Government has col-
lected information as to whether Mar-
riage Officers have been appointed in
all the States of India, and if so
whether any States have not appoint-
ed such officers at all?

Bhri Pataskar: According to the
information of Government all States
have appointed such officers.

Shri M. S. Gurupadaswamy: May 1
know whether Government has col-
lected information as to how many
persons married under the Special
Marriage Act so far?

‘Shri Pataskar: I would require
notice of that question. .

INpian HistTory CoNGRESS

*160. Shri Sarangadhar Das: Will
the Minister of Education be pleased
to state:

(a)whether the attention of Gov-
ernment has been drawn to the re-
solution passed at the last Session of
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Indian History Congress for the early
recovery of India Government's
share of the India Office building
and its contents; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) The Government of India
are considering this question.

(b) The Government of India
intended to discuss this question with
the Government of Pakistan in the

first instance.

Shri Velayudhan: May I know with
whom these historical records of the
India Office are now lying: are they
with the British Government, with
the Pakistan Government or the Gov-
ernment of India?

Dr. M. M. Das: I am not very sure
on this point but so far as my infor-
mation goes, they are under the cus-
tody of the British Government.

Shri Velayudhan: May I know
whether there was any difficulty in
getting access to the records by our
High Commissioner in London for
collecting some historical material
for the History of the Freedom
Movement?

Dr. M. M. Das: So far as our infor-
mation goes, there was no such
difficulty.

Shri Gidwanl: Along with the next
question, 161, I suggest .that 184 may
also be taken up because that is also a
similar subject.

Mr. Speaker: If it is convenient for
the hon. Minister to answer he can
take up both of them. .

Shri 8. C. Samanta:
another question also.

Mr. Speaker: What is the number?

Sairi S. C. Samanta; But the hon.
Member is not here.

Dr. M. M. Das: Both of them can
be taken together—I mean Nos. 161
and 184.

There is
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CENTRAL BOARD oF PHysICcAL EDUCATION
AND RECREATION

*161, Shri V. Missir: Will the Minis-
ter for Education be pleased to state:

(a) the decisions taken at the meet-
ing of the Central Advisory Board on
Physical Education held in the last
week of December, 1854;

(b) Whether any decision about
standardising Physical Efficiency Tests
was also taken; and

(c) If so, how the Tests are to be
evolved?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M_ Das):

(a) A statement is laid on the Table
of the House. [See Appendix II,
annexure No. 14.]

(b) and (c). Yes. The matter has
been referred to a Sub-Committee
and its report is awaited.

CeNTRAL Boarp oF Prysicar Epuca-
TION AND RECREATION

*184, Shri Gidwani: Will the Minis-
ter of Education be pleased to state:

(a) whether the Central Advisory
Board of Physical Education and Re-
creation has submitted its report to
Government; and '

(b) if so, its recommendations re-
garding imparting of Physical Educa-
toin in schools and colleges?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b). At its meeting
held on the 23rd/24th December, 1954,
the Central Advisory Board of Physi-
cal Education and Recreation consi-
dered a report on Physical Education
and ways and means of improving
it, as submitted by its Sum-Com-
mittee, and appointed another Sub-
Committee, to frame the Sylla-
bus on Physical Education in Schools
and Colleges. Their reply is awaited.

Shri Gidwani: What is the nature
of the recommendations of the first
Committee which are being consider-
ed?
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Dr. M. M. Das: It made a general
survey of physical education in the
country.

Shri Gidwani: Have not they said
anything about it? After surveying
they must have said something, about
the nature, state etc. of physical edu-
cation.

Dr. M. M. Das: The details of the
recommendations are not at my dis-
posal at present.

Shri Jaipal Singh: Who are the
members of the Committee?

Dr. M. M. Das: The members of the
Sub-Committee for the preparation
of standards of physical fitness are:

1. Shri C. C. Abraham, Princi-
pal, YM.C.A. College of Physical
Education, Saidapet, Madras.

2. Shri B. M. Joseph, Principal,
Government Training Institute of
Physical Education, Kandavali,
Bombay.

3. Shri G. D. Sondhi, Hony.
Adviser (Youth Welfare), Minis-
try of Education, New Delhi.

The members of the Sub-Committee
for preparing the syllabus are:

1. Shri B. M. Joseph, Principal,
Government Training Institute of
Physical Education, Bombay.

2. Shri K. N. Roy, Chief Ins-
pector of Physical Education,
West Bengal, Calcutta.

3. Shri G. D. Sondhi, Hony.
Adviser (Youth Welfare), Minis-
try of Education, Government of
India.

4. Shri A. W. Howard, Princi-
pal, Lucknow Christian College,
‘Lucknow, U.P.

Shri S. N. Das: May I know
whether the working of this Advi-
sory Board of Physical Education has
been examined by the Government
and whether the Government has
been able to find out whether it has
proved effective?

Dr. M. M. Das: Government is of
opinion that the Advisory Board is
effective.
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Shri 8. N. Das: Has it been examin-
ed? I do not want the opinion of the
Government. I want to know whether
Government have taken steps to exa-
mine the working of this Advisory
Board.

Dr. M. M. Das: It has been consti-
tuted by the Government and it Is
acting under the direction of the
Government. How can the Govern-
ment examine its working?

RuraL Higuzr EbpucaTioN COMMITTEE

*162. Shri Ibrahim: Will the Minis-
ter of Education be pleased to refer to
the reply given to starred question
No. 852 on the 15th September, 1854
and state:

(a) whether the Rural Higher Edu-
cation Committee has submitted its
report; and

(b) when the report will be placed
on the Table of the House?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M,
Das): (a) Yes, on the 31st January,
1855,

(b) The report is being printed and
will be laid on the Table of the
Sabha as soon as copies are received.

SmMmucGLING oF GOLD

*163. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state:

(a) whether customs officials have
detected any country crafts coming
from Kuwait and smugglmg gold into
India; and

(b) if so, the quantity of gold
seized from such country crafts since
November, 19547

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) and (b).,Since Novem-
ber, 1854, only one country craft com-
ing from Kuwait has been detected
carrying gold. This country craft was
on its way from Kuwait to Goa and
was seized by a Police launch In
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Indian waters on the 10th November,
1954, and handed over to the Customs
Officers at Umbargaon. In the course
of a rummage of the vessel by the
Customs authorities, a total quantity
of 6,249 tolas and 18 annas of gold
was recovered from its place of con-
cealment in the poop of the vessel.

- Dr. Ram Subhag Singh: May I know
whether the persons who had been
carrying this gold to Goa were arrest-
ed?

Shri B. R. Bhagat:
of this question.

I want notice

Dr. Ram Subhag Singh: It was stat-
ed that the country craft was going
to Goa. May I know whether it was
per chance that the country craft was
seized or whether the Government of
India have taken any precautionary
measures to see that no foreign coun-
try craft s allowed to go to Goa or
any other part of the Portuguese ter-
ritory in India with a view to smug-
gle gold into India?

Shri B. R. Bhagat: This was not per
chance., It was seized by one of our
anti-smuggling vessels which saw it
and chased it.

Dr. Ram Subhag Singh: My point is
whether Government of India has set
up any patrol to see that no country
craft enters into Goa or any other
part of the Portuguese possessions in
India with a view to smuggling gold
or any other thing.

Shri B. R. Bhagat: There is a patrol

service. Recently these anti-smuggl-
ing measures have been tightened
very much.

Dr. Ram Subhag Singh: It was said
that since November 1954 one country
craft was seized. May I know whether
the Government is in a position to
give any information regarding the
whole of the year 19547

Shri B. R, Bhagat: For figures for
the whole of 1954, 1 would require
separate notice.
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SMuUcCLING

*164. Pandit D. N, Tiwary: Will the
Minister of Finance be pleased to
refer to the reply given to starred
question -‘No. 133 on the 17th of
November, 1954 regarding the extent
of smuggling on the Eastern and
Western Indo-Pakistan borders during
1854, and state:

(a) whether information has since
been collected;

(b) it so, the number of persons
convicted on this account; and

(e) the quantity and value of goods
seized and forfeited?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) to (c). Yes, Sir. The
information relating to the period for
the first ten months of the year 1954
(upto 31st October, 1954) had already
been collected and supplied to the
Lok Sabha Secretariat on the 17th
December, 1854, The figures for the
whole of the year 1954 have now been
collected and a statement is laid on
the Table of the Sabha. [See Appen-

dix II, annexure No. 15.]
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CENTRAL RESEARCH INsTITUTE OF EdU-
CATION

*165. Shri Heda: Will the Minister
of Education be pleased to state:

(a) whether the All India Educa-
tionsl Conference recently held at
Patna, has made any representations
for the establishment of a Central
Research Institute of Education;

and
[ ]

(b) if so, the decision taken by
Government on such a proposal?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) No. '

(b) Does not arise.

Shri Heda: Has the Parliamentary
Secretary seen the press news to the
effect that the Conference held at
Patna had appealed to Government to
Jaunch such a Research Institute?

Dr. M. M. Das: Personally speaking,
I have not seen.

Shri 8.
whether the Government of India
was in any way represented at this
Conference and, if so, what was the
manner of its representation?

Dr. M. M. Das: No, the Conference
was not attended by any officer of
the Ministry.

Shri 8. N. Dag: May I Know
whether there is any Institute for
such research at present under the
control of the Central Govermment?

Dr. M. M. Das: Yes, the Educalion
Institute in Delhi is under the Central
Government and it is carrying out
also research about education.
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REORGANISATION OF SPORTS AND GAMES

*169. Bhri V. P. Nayar: Will the
Minister of Education be pleased to
mtp:

(a) whether Government have any
plans to improve the standard of
Indian competitors in various sports
and games; and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b). The Government
desire to effect improvements in the
standard of Sports and Games,
through the All India Council of
Sports which has been recently set up
and which will formulate schemes in
this behalf.

Shri V. P. Nayar: May I know
whether Government are aware that
the Sports Federations, the represen-
tatives of which form the present All
India Sports Council, have many pro-
fessional office-bearers who happen to
have control over amateur sports in
this country?

Dr. M. M, Das: We have no infci-
mation.

Shri V. P. Nayar: Has it ever been
brought to the attention of Govern-
ment that in various sporis organisa-
tions the chiefs have been there for &
long time and by manipulations in
elections they see to it that they are
not ousted?

Dr. M. M. Das; The All India Coun-
cil of Sports has been constituted of
the Chairman of National Sports Fed-
erations of different wvarieties of
games and sports. So the details of
those individual organisations we do
not know.

Shri V. P. Nayar: I find from the
notification  constituting this All
India Sports body that under ome of
the functions assigned to it, it has the
power “to do all such other acts and
things, whether incidental to the
powers aforesaid or not”. That means
that in respect of sports and games
in this country this particular organi-
sation can assume any control. 1 want
to know whether Government are
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aware that under the International
Olympic Charter, Indian competitors
will not be allowed in the ensuing
Olympics if this Indian Olympic As-
sociation is not the paramount body

and if any other Association has any

sort of control over that body?

Dr. M. M. Das: The All India Coun-
cil of Sports is an advisory body
created to advise the Central Gov-
ernment about matters of sport.

Shri V. P. Nayar: But that is not
what is stated.

Mr. Speaker: Let us not enter into
an argument.

Shri V. P. Nayar: The notification
definitely stated that “it will assume
powers'".

Mr. Speaker:
advisory.

Shri V. P. Nayar: But the notifica-
tion states...

Mr. Speaker: No argument.

Shri Jaipal Singh: In view of the
fact that the Indian Olympic Associa-
tion has declined to countenance this
Advisory Council, what other plan
has Government in view to seek re-
cognition in the sporting world?

Dr. M. M. Das: Government has
created an all-India body to advise
itself about matters of sport. It is im-
material whether a_particular organi-
sation may join it or not.

Shri K. K. Basu: But you won't be
represented!

He says that it is

Mr. Speaker: Let there be no argu-
ment. Next question.

DeELHr  UNIvERsITY  TEACHERS

*171. Shrimati Renu Chakravartty:
Will the Minister of Education be
plcased to state:

(a) whether Government have
taken note of the decision of the Uni-
versity teachers of Delhi to take to
direct action, if their appeals for uni-
formity in pay-scales are not heeded
to; and

(b) it so, the action proposed to
be taken in the matter?
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Although Government have
no information regarding the alleged
decision of Delhi University teachers
to take to direct action, a letter has
been received from Delhi University
Teachers' Association urging unifor-
mity in pay-scales between teachers
in the University and its Constituent
Colleges.

(b) The matter is under considera-
tion.

Shrimatl Renu Chakravartty: What
was the reason for the Interim Uni-
versity Grants Commission for mak-
ing a difference between the Univer-
sity-appointed teachers and the cons-
tituent college teachers, in view of
the fact that Delhi University is a
University of a fully federated type?

Dr. M. M. Das: The prgsent Univer-
sity Grants Commission which came
into existence by a resolution of the
Government of India has its jurisdic-
tion over Universities only and not
the constituent -colleges.

Shrimati Renu Chakravarity: In
view of the fact that the connotation
of University as envisaged by the
Government statute, which we are
considering now, also envisages cons-
tituent colleges, how was it that there
was some confusion that constituent
colleges do not form part of Univer-
sity—since the connotation as accept-
ed by the Bill itself? h

Mr. Speaker:
argument.

That is a matter of

Shrimati Renu Chakravartty: The
point is the University......

Mr. Speaker: I understand the
point, it may be a valid point, but
she is not asking for information.

Shrimati Renu vartty: I am.
May I know whether it has actual-
Weaiann

Mr. Speaker: She is asking why it
is and why it is not. She can put
another question if she has any. No?
Next question.



161 Oral Answers

INTERNATIONAL FINANCE CORPORATION

*172. Shri L. N. Mishra: Will the
Minister of Finance be pleased to
state:

(a) the present position as regards
<reation of the International Finance
Corporation; and

(b) whether India has been assign-
<ed any particular role in this respect
by the U.N.?

The Parllamentary Secretary to the
Ministry of Finance (Shri B. R.
Bhagat): (a) At the instance of the
U.N. the International Bank for Re-
construction and Development is at
present engaged on the task of pre-
paring a draft charter of the corpora-
tion.

(b) No, Sir.

Shri L. N, Mishra: May I know
‘whether it is a fact that the U.S.A.
was in the beginning not favourably
inclined to the creation of this body
and, if so, the reasons for it now to be
in favour of the organisation? What
is the kind of attitude they have
.adopted today?

Shri B. R. Bhagat: It is true that in
the beginning the U.S. Government
‘had some doubts about the usefulness
<of this body. But later on they have
supported it, and in November, 1954,
the U.S. Government have announced
their decision to ask for Congressional
approval for U.S. participation in the
proposed International Finance Cor-
poration.

Shri L. N. Mishra: What will be the
nature of its participation and capi-
tal? Will it advance equity capital or
loan capital?

Shrli B. R. Bhagat: This proposed
Corporation would not directly pro-
vide equity financing. It would, how-
ever, be empowered to hold securities
bearing interest payable only if earn-
ed, which is just like our preference
stocks, as well as debentures conver-
tible into stocks when purchased from
the Corporation by private investors.

Shri L. N. Mishra: May I know how
«<o-ordination between the three
bodies, namely this International
Finance Corporation, the World Bank
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and the International Monetary Fund,
is to be maintained; will there be any
relation between these three bodies?

Shri B. R. Bhagat: Yes, very com-
plementary relation. This proposed
Corporation would be an affiliate of
the International Bank of Recons-
truction and Development. It would
not compete with either the Interna-
tiona! Bank or the Export-Import
Bank.

Shri S. N. Das: May I know
whether the question of the nature of
participation of India has been con-
sidered by Government?

Shri B. R. Bhagat: Yes, India has
announced its decision to participate
in it

Shri 8. N. Das: The nature of par-
ticipation?

Shri B. R. Bhagat: All the members
of the International Bank of Recons-
truction are entitled to be members
of this Corporation. And India would
be one of the members of it if it
comes into being.

Avapi CoONGRESS SESSION

*173. Shri Veeraswamy: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
N.C.C. Cadets were used in the Con-
gress Session at Avadi;

(b) if so, their number and for how
many days;

(¢) the amount spent for thelr
journey, boarding and lodging; and

(d) whether their expenses were
met by Government or by Congress
Organisation?

The Deputy Minister of Defence
(S8hri Satish Chandra): (a) No.

(b) to (d). Do not arise.

Shri Veeraswamy: May I know
whether it is not a fact that the
Defence Ministry issued instructions
to Colleges and High Schools asking
the Principals and Headmasters to
send their cadets to work under the
guidance of the Seva Dal?
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Shri Satish Chandra: The Defence
Ministry has issued no circular what-
soever in this connection.

Army VEHICLES

*175. Shri Chaudhri Mubammed
Shaffee: Will the Minister of Defence
be pleased to state:

(a) the number of army vehicles
involved in mishaps in Jammu and
Kashmir State during the year 1954;

(b) the loss of life sustained as a
result thereof;

(¢) the measures taken to prevent
recurrence of such mishaps;

(d) whether compensation is paid
to the relatives of such personnel,
and

(e) the total amount paid” in this
respect.

The Deputy Minister of Defence
(Sardar Majithia): (a) 115.

(b) Nineteen civilians lost their
lives as a result of these accidents,

(¢) Measure already in existence to
check rash and negligent driving by
military personnel are being tighten-
ed up further by detailing special
squads of military police to check
on drivers, particularly in con-
gested localities. Other measures
such as intensive training of
drivers, employment of drivers with
knowledge of driving in hilly terrain,
replacement of old and worn-out
vehicles, traffic discipline and control,
are also being taken.

(d) Yes, provided the accident is
due to the negligence of the service
driver.

(e) Payment of Rs. 325 has_ been
made in one case. Twenty-six cases
are under consideration.

CuLTURAL MISSIONS

*176. SBardar Akarpuri: Will the
Minister of Education be pleased to
state:

(a) whether the expenditure on all
cultural missions sent abroad is borne
entirely by Government;
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(b) whether they submit any re-
ports to Government on their return;
and

(c) if so, whether it is proposed to
supply those reports to the Members
of the House?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M, Das):

(a) No, Sir.

(b) Yes, Sir, but not always.

(c) No, Sir.
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Dr. M. M. Das: In the delegations
which are sponsored by the Govern-
ment of India, the Members are sel-
ected by the Government. In delega-
tions which are helped by the Gov-
ernment of India, the Members are
selected by those organisations.

Dr. M. M. Das: There has been no
occasion like this. The reports sub-
mitted by these delegations do not
contain anything which require the
present pdlicy of the Government to
be changed.
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Dr. M. M. Das: These reports are of
a confidential nature.

Mr. Speaker; Next question.
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GRANTS UNDER YOUTH WELFARE
ScHEME

*177. Shri Ram Dass: Will the
Minister of Education be pleased to
state the conditions on which recur-
ring and non-recurring grants are
given to schools, colleges and Uni-
versities for starting workshops to
develop a taste in students for arts
and crafts, under the ‘Youth Welfare
Scheme’?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): The scheme is in the explora-
tory stage and has not yet been for-
mulated.

Dr. Ram Subhag Singh: May 1
know whether before formulation of
this scheme, any grant had been
given to any educational institution or
any Youth centre or whether any
centre for welfare of youth was open-
ed by the Ministry or not?

Dr. M. M. Das: The question relates
to a different thing. The question re-
lates to grants to be given to schools
and colleges and Universities for
starting workshops, to develop a taste
in students for arts, crafts, etc. No
grants has been given.

v w: R = W AE e
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Dr. M. M. Das: It is now in the ex-
ploratory stage. It is not possible for
me to say anything now.

Pandit D. N. Tiwary: May I know
whether the Government has received
any scheme from any school or col-
lege for establishing or starting such
workshops?

Dr. M. M. Das: Government have
got their own scheme regarding
multi-purpose schools, and regarding
the re-organisation of secondary edu-
cation in which multi-purpose schools
will be started. In some schools,
small workshops have to be cons-
tructed.

657 LSD—2
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ForeraN CAPITAL

*178. Shrimati Ia Palchoudbury:
Will the Minister of Finance be pleas-
ed to state:

(a) the names of the foreign coun-
tries which have invested private
capital in industries in India since
1947; and

(b) the amount of capital so invest-
ed?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R,
Bhagat): (a) and (b). The names of
foreign countries which invested pri-
vate capital in India upto the end of
June, 1948, and the amount of capital
so invested, are given in the Reserve
Bank's report on Census of India
Foreign Liabilities and Assets pub-
lished in 1950, a copy of which is
available in the Library of the House,
Information subsequent to that date
is not available with the Government.
The . Reserve Bank is, however, con-
ducting another survey of foreign
liabilities and assets in India which,
when completed, will give the infor-
mation as at the end of 1853.

Shrimati @la Palchoudhury: May I
know what are the industries in
which this foreign capital has been
invested?

Shri B. R. Bhagat: All this infor-
mation is contained in the report. I
cannot give offhand the names of the
industries.

Shri K, K. Basu: May we know
when the survey is going to be com-
pleted? At least from the Foreign
Exchange Regulation Act, the Gov-
ernment can give us an idea as to
what amount was allowed to be
brought in apart from ploughing
back? That figure can be given.

Shri B. BE. Bhagat: As for the first
part of the question I think it will
take another 2 or 8 months before
the report is out. As for the second
part, I think the hon. Member wants
to know the amount that has been
sanctioned or brought in?
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Shri K. K, Basu: Brought in.
Shri B. R. Bhagat: After 19487
Shri E. K. Basu: Yes.

Shri B. R. Bhagat: The exact
amount that has been invested would
be known only after
out. I can give some figure of the
sanctions that Government has made
for foreign investments in India in
new projects. Since 1949 up to Octo-
ber 1954, Government has given
sanction for about Rs. 70256 crores
in new industries and for Rs. 821
crores in additional capital for exist-
ing companies.

Dr. Ram Subhag Singh: May I
know whether the Government has
fixed any maximum amount for a
particular foreign capitalist or inves-
tor to invest in any particular indus-
try, in India and the maximum
amount of profit that he can draw
annually?

Shri B, R. Bhagat: There is no
maximum fixed. This sanction Is
given in relation to each industry.
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Mr. Speaker: Let us go to the next
question.

Shri Bhagwat Jha Azad: One ques-
tion, Sir.

Mr. Speaker: There is time only
for one question. I am taking a
new question.

Shri G. P. Sinha: One more ques-
tion.

Mr. Speaker: There is no time,
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NatroNAL SAVINGS CERTIFICATES

*180. Bhri M. L. Agrawal: Will the
Minister of Finance be pleased to lay
on the table a statement showing:

(a) the total receipts up-to-date
{Btate-wise) towards the National
Bavings Certificates of various terms;
and =

(b) how the figures compare with
the targets fixed for each State?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) and (b). A statement showing
the targets for, and the collections
of, Small Savings in each State is
laid on the Table. [See Appendix II,
Annexure No. 16]. There is no sepa-
rate target for 'National Savings
Certificates.

Shri M. L. Agrawal: May I know
on what basis these targets have been
fixed, whether they are for one year
and if not for what period?

Shri A. C. Guha: In the table, the
target for each State is shown and
that target is fixed for certain years.
It has been continuing in the same
for some years. The total target for
India is Rs. 45 crores,

Shri M. L. Agrawal: May I know
whether it is the intention of the
Government toe allot these invest.
ments partially or wholly to the
States in which they have been col-
lected?

Shri A. C. Guba: The present
arrangement is, any amount collected
over and above the target fixed for
a State—the entire amount—will go
to the State as a loan for develop-
ment work. Recently we have made
another concession that half of any
,amount collected over 80 per cent.
of the target will go to that State
a3 a loan for development work.

Shri Kelappan: May I know the
amount Government had to spend on
this score?

Shri A. C. Guha: That figure I have
not got with me.
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WRITTEN ANSWERS TO QUES-
TIONS

History or Frerpom MovEMENT 1IN
INDIA

*145. Shri Punnoose: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Board of Editors of the History of
Freedom Movement in India has re-
ceived some material from the Gov-
ernment of West Germany to be in-
corporated therein; and

(b) if so, the nature nf material re-
ceived and the source from which the
material was collected in West Ger-
many?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Aszad): (a) No.

(b) Does not arise.
Basic EpucATioN (EXPENDITURE)

*146. Shri H. N. Mukerjee: will
the Minister of Education be pleased

to state:

(a) the expenditure incurred by the
Central Government on Basic Educa-
tion during the year 1954-55; and

(b) the expenditure incurred during
the same period on non-basic primary
education?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) A
sum of Rs. 51.21 lakhs upto 3l1st
January, 1856.

(b) There was no scheme of the
Government of India dealing with
non-basic primary education exclu-
sively.

ASTRONOMY

*148. Shri Krishnacharya Joshi:
Will the Minister of Natural Resoar-
ces and Sclentific Research be pleascd
to refer to the answer given to
starred question No. 353 on the
25th November, 1954 and :tate:

(a) whether the recommendation
of the Second Reviewing Committee
of the Council of Scientific and In-
dustrial Research to promote the
Science of Astronomy has since been
accepted; and
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(b) if so, whether the same has
been implemented?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b).
The recommendations of the Special
Committee appointed by the Govern-
ing Body of the Council of Scientific
and Industrial Research to examine
the Report of the Second Reviewing
Committee are awaited.

EMPLOYMENT SURVEY

*149, Shri A. N. Vidyalankar: Will
the Minister of Finance be pleased to
state:

(a) whether Government have com-
menced the survey of the extent of
employment in the entire country;

(b) it so, the method employed, and
the areas under survey at present;

(c) the time limit within which
Government hope to  complete the
work; and

(d) the agency employed for this
work?

The Minister of Finance (8hri C. D.
Deshmukh): (a) to (d). It has
been decided in principle to conduct
an integrated survey of the extent
of employment in India on a national
scale through the Wational Sample
Survey in their next round commenc-
ing about May, 19855. This survey
will cover the whole of the Indian
Union, and will be supplemented by
surveys conducted by some of the
State Governments.

The Central Statistical Organisation,
in consultation with the National
Sample Survey and other interested
agencies concerned, is preparing a
programme of work for implement-
ing the decision.

The fleld survey is likely to be
completed in four or five months, and
some preliminary results may be
available by the end of the year.
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PENSION RULES

*156. Shri Amjad Ali: Will the
Minister of Defence be pleased to
slate:

(a) whether the Pension Rules of
Emergency Commissioned Officers of
the former Indian Medical Depart-
ment have bheen recently revised;

(b) if so, what are the main chan-
ges;

(c) whether rates of pension have
also been increased; and

(d) if so, what are the new rates?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (d). The
question of revision of the pension
Rules of Emergency Commissioned
Officers of the late Indian Medical
Department has been under con-
gsideration by Government and cer-
tain principles for liberalising the
existing pensionary terms have re-
cently been accepted. The details
are, however, under consideration and
final orders are likely to be issued
shortly.

CENTRAL BOARD OF PHYBICAL EDUCATION
AND RECREATION

*157. Shri Rishang Keishing: Will
the Minister of Education be pleased
to state: -

(a) whether a meeting of the Cen-
tral Advisory Board of Physical Edu-
cation was held in the last week of
December, 1954;

(b) if so, the
that meeting;

decisions taken at
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(¢) whether any decision about the
establishment of a Physical Education
College in each State was taken; and

(d) the names of the States in
which such a facility exists now?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Aszad): (a) Yes.

(b) and (c). A statement is placed
on the Table of the House. [See
Appendix II, annexure No. 17].

(d) Andhra, Bihar, Bengal, Bom-
bay, Hyderabad, Madras, Punjab,
Uttar Pradesh and Travancore- (o-
chin,

CENTRAL DETECTIVE TRAINING ScHooL

* 158 Shri Madhao Reddi: Will .he
Minister of Home Affairs be pleased
to refer to the reply given to starred
question No. 1265 on the 28rd Sep-
tember, 1954, and state:

(a) whether any decision has been
taken regarding the location of the
Central Detective Training School;
and

(b) if so, where, and what will be
the main advantages of such a
school?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Its location
has not yet been finally settled.

(b) The School will impart train-
ing to Sub-Inspectors of State Police
Forces in sclentific detection and ir.
vestigation of crime. This is expect-
ed to bring about an all round im-
provement in the standard of investi-
gation in congnizable crime.

EMPLOYEES OF THE SurvEY or INpma
(Crass IV EmMPLOYEES)

*159. Shri 8. K. Rasmi: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether Government have re-
ceived any representation from the
Class IV employees of the Survey
of India for the appointment of a
tribunal to consider the demands of
the workers;

24 FEBRUARY 1955

Written Answers 174

(b) if so, their main demands; and

(c) the action taken or proposed
to be taken on this representation?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.
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Hinpr 1N UNIVERSITIZS

*167. Shri Bibhuti Mishra: Will
the Minister of Education be pleased
to state:

(a) the names of the Universities
which have introduced Hindi as a
special course of study; and

(b) the facilities that, are given to
them?

The Minister of Education and
Natural Resources and Seciemtibiv
Research (Maulana Asad): (a) As
far as is known, the Universities of
Allahabad, Andhra, Banaras, Cal-
cutta, Delhi, Myscre, Osmania, Patna,
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Punjab, Rajputana, Travancore and
Visva-Bharati provide special certifl-
cate or diploma courses in Hindi.

(b) Some Universities have been
given grants for their Departments
of Hindi.

CONFERENCE OF VICE-CHANCELLORS OF
e UNIVERSITIES

*168. Shrimati Tarkeshwari Sinha:
Will the Minister of Education be
pleased fo lay on the Table of th2
House a statement showing:

(a) the main recommendations of
the Conference of Vice-Chancellors
of Universities and Chairmen of the
Board of Secondary Education; and

(b) which of them Government
propose to implement in the near

future?

The Minister of Education and
Natural Resources and Scilentific
Research (Maulana Azad): (a) A

copy of the Resolution passed at the
Conference of Vice-Chancellors of
Universities and Chairmen of the
Board of Secondary Education is laid
on the Table of the Sabha, ([See
Appendix 1I, annexure No. 18]

(b) Government propose to imple-
ment all the recommendations con-
tained in the Resolution, with the co-
operation of Universities, the Boards
of Secondary Education and State
Governments.

Youta Camrs

*170. Shrli R. N. Singh: Will the
Minister of Education be pleased to
state: s

(a) the number of Youth Camps
organised during the year 1954-55
(till the 31st December, 1854);

(b) the number of persons who at-

tended the same and the total grant
given therefor;

(c) whether any grants were also
given to non-official organisations for
such purposes;

(d) if so, to which organisation;
and
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(e) the amount granted to each

such organisation?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Aszad): (a) 302.

(b) 83,552 youths have participated
and the total grant sanctioned is
Rs. 12,43,021.

(c) Yes.

(d) and (e). Rs. 3,897,224 to Bha-
rat Sewak Samaj and Rs. 9,000 to
Bharat Scouts and Guides.
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SUBORDINATE LEGISLATION

*182. Shri Jhulan Sinha: Will the
Minister of Law be pleased to state
whether the Ministries concerned
with the framing of subordinate
legislation have been apprised of the
recommendations of the Committee
on Subordinate Legislation in their
Second Report and instructed to take
timely steps in future to implement
those recommendations?

The Minister in the Ministry of
Law (Shri Pataskar): All Ministries
have been apprised of the recom-
mendations of the Committee on
Subordinate Legislation in their
Second Report and the recommenda-
tions are receiving due attention from
the Ministries concerned.

SECONDARY ScHOOL TEACHERS

*]183. Shri Punnoose: Will the
Minister of Education be pleased to
state:

(a) whether any mprueﬁhﬁom
were recelved by Government from
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Secondary school teachers or their
organisations in the country demand-
ing uniformity of service conditions,
pay scales etc. for all secondary
school teachers irrespective of the
agency under which or the State in
which they serve;

(b) if so, whether Government
have considered the same; and

(c) the steps taken in this regard?

The Minister of Education and
Natural Resources and Sclentific
Research (Maulana Azad): (a) No.

(b) and (c¢). Do not arise,

PARISTAN DEBTS

*185. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 545 on the 30th
November, 1854 and state whether
any portion of the Partition Debts
I&.s?smce been recovered fronr Pakis-

The Minister of Finance (Shri C. D.
Deshmukh): No, Sir.
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HISTORICAL RECORD

M. 8. Gurupadaswamy:
*187. Shri Dabhi:
Th, Jugal Kishore Sinha:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that all the
old historical records are to be trans-
ferred from different archives to
Mount Abu;

(b) whether Government are aware
that at the last session of the Indian
History Congress grave concern was
expressed on this score as the climate
of Mount Abu was not considered
suitable for this purpose; and

(c¢) 1 so, the reasons which have
led Government to take that deci-
sion?

The Minister of Edueation and
Natural Resources and Sclentific
Regearch (Maulana Asad); (a) The
guestion of opening a Branch Office
of the National Archives of India at
Mount Abu so that it may serve as
the repository for all Rajputana Resi-
dency records is under consideration.

(b) Yes. "

(c) The main reasons are the acute
shortage of accommodation in Delhi
and the immediate avallability of a
Central Government building at
Mount Abu. The climate of Mount
Abu does not compare unfavourably
with those of other places where big
records offices are located.

AmmvuntTioN DerFoT, GURGAON

*188. Bhri Amjad Ali: Will the
Minister of Defence be pleased to
state:

(a) whether a theft was committed
in the Ammunition Depot, Gurgaon,
Punjab sometime back;

(b) if so, whether
reported to the police;

(¢) whether the enqguiry has been
completed; and

the case was
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(d) ¢ so, the action taken against
the persons concerned?

The Minister of Defence (Dr.
Katju): (a) Yes, one Musket .410
Bore was stolen on the 16th Novem-
ber, 1954, from the Ammunilion
Depot, Gurgaon.

(b) Yes.

(c) Departmental enquiries are still
in progress.

(d) Does not arise in view of an-
swer to (c) above.

CALENDAR REFORM

*189. Shri 8. K. Rasmi: Will the
Minister of Natural Resources and
Scientific Research be pleased to refer
‘o the reply given to starred question
No. 1672 on the 24th December, 1954
and state:

(a) whether it is a fact that at
present there are more than thirty
Calendars in India;

(b) if so, the main differences be-
tween these Calendars and the Calen-
dar prepared by the Calendar Re-
forms Committee; and

(c) what will be the main advan-
tages of the new Calendar?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) and (e¢). There is no unifor-
mity in the calculation of months,
dates, length of the year, etc, between
the existing calendars. An attempt
aas, therefore, been made by the
Calendar Reform Committee to pre-
pare on scientific lines a new Calen-
dar based on the correct length of the
year. Since the calculations of tithi,
etc, in the new calendar are based on
the modern luni-solar elements, the
results of calculation would be more
real and would agree with the cor-
responding phenomena in the sky.

STERLING BALANCES

*190. Shri Sarangadhar Das: Wil
the Minister of Finance be pleased to
state:

(a) the country’'s sterling balances
at the end of December, 1054;
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(b) whether it is a fact that they
have decreased as compared to the
figures at the beginning of the year;
and

(¢) it so, the reasons therefor?

The Minister of Finance (Shri C.D.
Deshmukh): (a) The balances stood at
about Rs. 731 crores on the 31st De-
cember, 1954.

(b) No, Sir.

(c) Does not arise.
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The Minister of Educatiom and
Natural Resources and Scientific
Research (Maulana Aszad): (a) Yes,
the majority of them were accepted.

(b) The recommendations related
to individual institutions. There
were no recommendations of a general
nature,

PoPuLARIZATION Or VOLLEY BALL

*182. Shri V. P. Nayar: Will the
Minister of Education be pleased to
state:

(a) whether Government have con-
sidered the possibility of popularising
Vofley Ball in villages; and -

(b) if so, the steps so far taken in
this respect?

The Minister of Education and
Natural Resources and Scientific
Research (Maniana Asad): (a) The
Government have no scheme for
popularisation of Volley Ball in vil-
lages. An All India Council of
Sports has been set up to explore the
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possibilities of improvement und
popularisation of sport and games 1n
the country.

(b) Does not arise.
STATE BANK oF INDIA

*193. Shri T. B. Vittal Rao: Will the
Minister of Finance be pleased to
refer to the reply given to Short
Notice question No. 9 on the 24th
December, 1954 and state when Gov-
ernment propose to  establish the
State Bank?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
It is hoped to introduce the necessary
legislation during the current ses-
sion of Parliament.
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YourH Camps

*196. Shri Ram Dass: Will the
Minister of Education be pleased to
state:

(a) whether the reports from the
varipus States have been received
regarding the work done by the
students under the scheme “Youth
Camps and service by students”;

(b) how many States organized
these camps; and
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(c) the total grant given to each
State for this work?

The Minister of Educailon and
Natural Resources and Scientific
Research (Maulana Asad): (a) Re-
ports from some of the participating
States have been received.

(b) Twenty.

(c) A statement is laid on the
Table of the House. [See Appendix
I1, annexure No. 19].

MiLrTaRy TRAINING CENTRES

*197. Shri Ibrahim: Will the Minis-
ter of Defence be pleased to state:

(a) how many training eentres for
Army and Air Force are maintained
in Uttar Pradesh and Bihar (separa-
tely); and

(b) whether there is any scheme to
open more cenires of thig nature?

The Minister of Defence (Dr.

Katju): (a) Uttar Pradesh: Army- 20

Ailr Force—12

Armmy 1

Air Forcce Nil

Bihar:

(b) No.
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DuraTION OF DEGREE COURSE

/ Shri M. B, Gurupadaswamy:
|\ Shri R. S. Tiwari:

Will the Minister of Education be
pleased to state:

*199.

(a) whether there is any proposal
before Government to introduce a
three year degree course preceded by
a higher secondary school course in
all the Universities as recommended
by the Vice-Chancellors’ Conference;

(b) if so, when a decision will be
taken, in case it has not been taken
go far; and

(¢) the names of the Univeristies
which are having this type of course
at present?

The Minister of Educatien and
Natural Resources and Scientific
Research (Maulana Azad): (a) Yes,
Sir.

(b) Action in the matter has to be
taken by each individual University.
The Inter-University Board have,
however, recommended that the im-
plementation of the proposal should
begin as early as possible,

(c) As far as is known such a course
exists in the Delhi University only.
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The Minister of Education and

Natural Resources and Scientific
Research (Maulana Azad): (a) The
match factory has not yet started
functioning,
(b) Nil
VoLLEy BaLL
*201. Shri V. P. Nayar: Will the

Minister of Educatlon be pleased to
state whether Government have given
any help financially or otherwise
for the improvement of the game of
Volley Ball in the country?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): No appli-
cation for help has been received so
far.

- CarLENDAR REFoMs COMMITTEE

[ Shri,D. C. Sharma:
*208. { Th. Lakshman Singh Charak:
[ Th. Jugal Kishore Sinha:

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state:

(a) whether the report of the
Calendar Reforms Committee has
been examined; angd

* (b) if so, the conclusions thereof?

The Minister of Natural Resources
(8hri K. D. Malaviya): (a) and (b).
The report of the Calendar Reform
Committee containing the Experimen-
tal Calendar along with its recom-
mendations was  considered by the
Governing Body of the Council of
Scientific and Industrial Research at
its meeting held in September, 1984.
The Governing Body has decided that
the Report be printed and circulated
to all concerned for elicting opinion,
The report is being printed.

THax Noraries Acr

*203. Shri T. B. Vittal Rao: Will the
Minister of Home Affairs be pleased
to refer to the reply given to starred
Question No. 1280 on the 16th Decem-
ber, 1954 and state:

(a) whether the rules under Sec-
tion 156 of the Notaries Act, 1952, have
since been finalised;
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(b) if so, when the Act will be
brought into force; and

[c) if the answer to part (a) above
be in the negative, the reasons for
the delay?

The Minister of Home
{Pandit G. B. Pant): (a) No.

(b) Does not arise.

(c) The draft rules prepared in
this connection were circulated to the
State (Governments who were request-
ed to obtain the comments of all in-
terested organisations as well as of
High Courts. The comments from
the State Government except Mysore
have been received and the rules are
being finalised.

Aftairs

LAND MORTGAGE BANKS

40. Shri Morarka: Will the Minister
of Finance he pleased to state:

(a) the number of primary land
mortgage banks which have constitu-
ted a guarantee fund;

(b) the names of the States where
they have been constituted; and

(¢) whether the Central Govern-
ment have recommended to other
State Governments also to start such
funds in the Banks in their respective
States?

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guba);
(a) and (b). The subject falls in the
State fleld and the Government of
India have no information.

(c) The institution of a guarantee
fund by the primary land mortgage
banks is one of the recommendations
of the Committee of Direction of All
India Rural Credit Survey,:which is
under active consideration in consul-
tation with the Reserve Bank of In-
dia. The State Governments will
duly be advised of a decision when
reached.

RerusLic Day

41, Mnulla Abdullabhaj; Will the
Minister of Defence be pleased
state: -
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(a) the names of the tribes invited
from the various States for partici-
pating in folk dances etc. on the
occasion of the Republic Day cele-
brations held on the 26th January,
1855; and

(b) the method of selection that was
adopted to ascertain the best of the
lot from among the different tribal
parties in this country?

The Minister of Defence (Dr.
Katju): (a) and (b). For participating
in the folk dances etc. at Delhi,
Government of India do not extend
invitations to any particular tribe or
party from the States. For the cele-
brations this year, like in previous
years, all State Governments were re-
quested to suggest items for the
tableau and the folk dances. The
suggestions received from them were
considered by the Tableau and
Folk Dances Sub-Committee. The
selection of items was finalised at a
meeting of the Co-ordinating Com-
mittee for Republic Day Celebrations
at Delhi, at which representatives
from the State Governments concern-
ed were also present. The names of
tribes or parties that actually parti-
cipated in the folk dances etc., during
the celebrations this year are given
in the statement placed on the Table
of the House. [See Appendix II
Annexure No. 20].

HisToricAL BUILDINGS AND MONUMENTS

42. Mulla Abdullabhai:. Will the
Minister of Education be pleased to
state the present strength and the
terms of employment of the staff em-
ployed for the unkeep and mainten-
ance of historical buildings and pro-
tected monuments of national impor-
tance in Delhi?

The Minister of Education and
Natural Resources and Seclentific
Research (Maulana Arad): 32 per-
manent, 43 temporary and 215 Work-
Charged employees. As regards
terms and conditions of service, at-
tention is invited to the statement
placed on the Table of the House in
reply to Starred Question No. 125
ssked by Shri B. C. Das on the 18th
February 1854.
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TaxatioN ENQUIRY CoMMISSION

43. Shri N. B. Chowdhury: Will the
Minister of Finance be pleased to
state when the report of the Taxation
Enquiry Commission would be pub-
lished?

The Minister of Finance (Shri C.D.
Deshmukh): I hope to have it pub-
lished in the next few days.

_Dramaric INsTITUTE IN WEST BENGAL

44, Shri N. B. Chowdhury: Will the
Minster of Education be pleased to

state:

(a) whether any grants have been
made to any Dramatic or Music Insti-
tution in West Bengal during the
current financial year; and

(b) if so, their names and the
amounts given to them?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) and (b).
A grant of Rs. 5,000/- was given to
the Children’s Little Theatre, Cal-
cutta.

Ex-SERVICEMEN

45. Shri Karni Singhji: Will the
Minister of Defence be pleased to

state:

(a) the number of the ex-service-
men released from former Indian
States Forces in Rajasthan and
particularly in the Bikaner Division
who have been provided with land,
(in termg of bighas), both in irrigat-
ed and non-irrigated areas from 1st
April, 1949 to 31st March 1054;

(b) the amount of money advanced
to Rajasthan out of the sum ear-
marked for grants to the States for
the purpose or rehabilitation of ex-
servicemen; and

(¢) how this money has been spent
by the Rajasthan Government?
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The Minister of Defence (Dr.
Katju): (a) and (c). The information
has been called for from the Govern-
ment of Rajasthan and will be placed
on the Table of the House as soon as.
it becomes available.

(b) Rs. 1,38,500/-,

46. Shri Bishwa Nath Roy:.
Will the Minister of Natural Resour-
ces and Scientific Research be pleased
to refer to the reply given to Starred
Question No. 1091 on the 13th Decem-
ber, 1854 and state whether actual
work for exploiting the coal-deposits
in Singrauli-Kota area in Mirzapur
District (U.P.) has started?

The Minister of Natural Resources
(8hri K, D. Malaviya): Exploitation
of minerals is the responsibility of the
State Governments. The Government
of Uttar Pradesh have stated that
actual work of exploitation of the coal
deposits in question has not yet start-
ed and that the matter is still under
consideration.’

FoReIGN INVESTMENT

47. Shri D. C. Sharma: Will the
Minister of Finance be pleased to lay
a statement on the Table of the House
showing:

(a) the amount of forelgn capital
invested in Tea industry in India;
and

(b) the amount of profits remitted
out of India in the years 1952 1833
and 1854 on that account?

The Minister of Finance (Shri C. D.
Deshmukh): (a) According to the
Census of India's Foreign Liabilities
and Assets published by the Reserve
Bank in 1850, the total foreign invest-
ment in the tea industry amounted
to Rs. 51.60 crores as on the 30th
June, 1948. Figures subsequent to
this date are not yet available. The
Reseyve Bank has, at present, on
hand a survey of foreign investments
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in the country, which when complet-
ed, will show the position as on the
31st December, 1953,

(b) The amount of profits remitted
by concerns in the tea industry dur-
ing the years 1852 and 1953 and the
eleven months, January to November,
1954, was Rs. 1.15 crores, Rs. 2.29
crores and Rs. 434 crores, respec-
tively. These figures cover the re-
mittances of profits and dividends
made by the branches and subsidia-
ries of foreign companies.

ORDNANCE FACTORIES

48, Shri K, C. Sodhia: Will the
Minister of Defence be pleased to
state the percentage of the total capa-
city of Ordnance Factories lying idle

at the end of 1952 and what it is
now?

The Deputy Minister of Defence
{8hrl Satish Chandra): It is rather

difficult to indicate idle capacity as a
percentage. However, necessary in-
formation is being collected with a
view to giving a rough idea of the
extent of idle capacity.

TAXATION ENQUIRY COMMISSION

49. Shri D. C. Sharma: Will the
Minister of Finamce be pleased to
state:

_(a) whether the report of the Taxa-
tion Enquiry Committee has been
examined by Government; and

(b) if not, how long it will take for
Government to examine it?

The Minister of Finance (Shri C. D,
Deshmukh): (a) and (b). The hon.
Member had better await my Budget
Speech on the 28th February, 1955.

SHIFTING OF WESTERN COMMAND

HEADQUARTERS

50. Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state the expenditure that will be in-
volved in the move of the Western
Command Headquarters to Simla?

The Depuly Minister of Defence
(Bardar Majithia): The cost of the
move of Western Command to Simla
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will be of the order of Rs. 47 lakhs
as against the probable cost of locat-
ing it in Delhi Cantonment on a per-
manent basis which would have ap-
proximately come to Rs. 179 lakhs.

VERMICULITE

51. Shri S. C, Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that vermi-
culite has been discovered in some
States in India:

(b) if so, the names of those States;

(¢) whether any institute has exa-
mined the discovered vermiculite;

(d) if so, how it compares with the
foreign material;

(e) the purposes for which vermi-
culites can be safely utilised in our
country; and

(f) how exfoliated vermiculite can
also be used?

The Minister of Natural Resources
(Shri K. D, Malaviya): (a) to (f).
A statement giving the required in-
formation is attached. [See Ap-
pendix II, Annexure No. 21.]

TrRIBAL POPULATION

52. Shri 8. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) how far the Anthropological
Department has dealt with the racial
components of the tribal population
of India;

(b) whether it is a fact that appre-
ciable differences in somatic charac-
ters are not present among the majo-
rity of the tribes in India except
the Mangoloid groups; and

(c) the causes of hereditary varia-
bility?

The Minister of FEducation and
Natural Resources and ' Sclentific
Research (Maulana Arzad): (a) Along
with the study of Social and Cultural
patterns, the Department of Anthro-
pology has also been examining the
physical appearance and genetic com-
position of the tribal groups under
investigation.
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(b) The tribal population of In-
dia can be divided into at least four

major groups with appreciable somatic
differences, namely,

(i) the Negritos of the Andaman
Islands;

(ii) the mongoloids;

(lii)the aboriginals of
and South India; and

(iv) the Indid tribes of the Nil-

giris (Toda-Kota-Badaga
group).
Among most of these groups
clear physical differences
(though mnot as great as bet-
ween the four major groups)
permit of sub-divisions.

(¢) Mutation, selection
tic drift.

SE1zure ofF Books
53. Shri Chaudhri Muhammed

Shaffee: Will the Minister of Home
Affairs be pleased to state:

(a) the names of books and papers
seized by Government in Delhi dur-
ing the year 1954;

(b) the action taken on each case
in respect of the author, Printer and
Publisher; and

(¢) whether any compensation is
paid in case of wrongful seizure?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) No books
or papers were seized.

(b) and (c). Do not arise.
FOREIGN MISSIONARIES

Shri Nand Lal Sharma:
Shri Jethalal Joshi:
Shri Keshavaiengar:
Shri Radha Raman:

Will the Minister of Home Affalre
be pleased to state:

Central

and gene-

\a) the number of foreign mission-
aries working in India in 1952, 19563
and 1954 respectively giving figures
for each State where they were
working and the respective countries
from where they came;

(b) the number of educational,
medical or other institutions run by

-
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the foreign missioners in the various
States during each of these years;
and

(c) the amount contributed by the
Central Government annually by way
of aid to such institutions during the
same period?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Two state-
ments giving the information for the
years 1952 and 1953 are laid on the
[See Appendix
I1 annexure No. 22].

Similar information for the year
1954 will be available only some time
during the middle of the year.

(b) Whatever information is avail-
able on the subject is contained In
the publications entitled "Directory
of Churches and Missions”, 1951
published by the National Christian
Council, Nagpur and “The Catholic
Directory for India, 1954” published
by the Archbishop of Delhi and
8Simla, New Delhi, copies of which are’
available in the market.

(c) Attention Is invited to the re-
ply given to Shri Ibrahim': Starr-
ed Question No, 1676 on the 24th
December, 1854,

A1p 10 CO-OPERATIVE SOCIETIES

56. Shri Sivamurthi Swami: . Will’
the Minister of Finance be pleased to
state:

(a) the amount that has been given
to the Co-operative Societies by the
Reserve Bank in the year 1053-54,
State-wise;

(b) the steps taken to increase the
amount to meet the requirements of
the farmers in the wvillages;

(¢) the maximum and minimum
rates of interest charged by the
Societies from the farmers; and

(d) what steps are being consider-
ed by Government to reduce the pro-
cedural difficulties in  getting the
loans for the basic Co-operative
Societies from the Reserve Bank.

The Minister of Revenue and De-
fence Expenditiure (Shrt A, C. Guha):
(a) The Reserve Bank is empowered
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to advance loans only to State Co-
operative Banks. A statement show-
ing such advances for 1953-5¢ is at-
tached. [See Appendix II annexure
No. 23).

(b) No restriction is placed on the
amount of loans to be sanctioned;
credit is advanced to the extent secu-
rity eligible under the law is forth-
coming. The amounts obtainable can
be augmentied according as the re-
quisite co-operative organisation is
built up in the different States and
eligible security offered by the State
Co-operative Banks.

(c) These are not uniform. They
vary from State to State and also in
the same State different rates are
charged according to circumstances.
The Reserve Bank have recommend-
ed to the State Co-operative Banks
that the rate should not exceed 6}
per cent.

(d) It is not clear what procedural
dificulties the hon. Member has in
mind. No procedural difficulties are
known to hamper the obtaining of
credit by the State Co-operative
Banks.

INDIAN INSTITUTE OF TECHNOLOGY,
KuArAGPUR

57. Shri N. B. Chowdhury: Will the
Minister of Education be pleased to
state:

(a) whether the posts of laboratory
helpers sanctioned for the Indian
Institute of Technology, XKharagpur
are skilled or unskilled posts;

(b) the nature of duty assigned to
such posts; and

(¢) their scale of pay?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): (a) to (c). Posts
of Laboratory Helpers have been
sanctioned for both categories—Skil-
led and Unskilled. The scale of pay
prescribed for the Laboratory Helper
(Skilled) is Rs. 35—1—50 and that for
Laboratory Helper (Unskilled) is
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Rs. 30—}—35. The duty of the
Laboratory Helper is to keep the
laboratory tidy and to clean the ap-
paratus and equipment in the labora-
tory. A person not having any pre-
vious experience is recruited in the
Unskilled grade and only when he
has acquired skill in handling equip-
ment and is thus in a position to
assist in the setting up of apparatus
for experimental work, he is pro-
moted to the Skilled grade. Such
skill may have been acquired by a
Helper in another laboratory also
joining the Institute.

A proposal to group the posts of
Laboratory Helper, and Cleaners and
Peons in Workshops and Stores in
one single cadre of ‘Attendant' (La-
boratory Attendant/Shop Attendant/
Stores Attendant) is at present under
consideration. It is proposed to place
25 per cent. of the posts in the cadre
in the scale of Rs. 35—1—50 and the
remainder in the scale of Rs. 30—j}—
35.

EsTATE DuTY

58, Shri M. L. Agrawal: Will the
Minister of Finance be pleased to
state:

(a) the amounts collected up-to-
date under the Estate Duty Act State-
wise; and

(b) how many cases have been
decided since the Estate Duty Act
came into force and how many are
yet pending decision?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
amoupnt collected Is
Rs. 43,01,008 upto the end of January,
1955. A statement showing figures of
collection State-wise is laid on the
Table of the House. [See Appendix
II, annexure No. 24). -

(b) The total number of cases de-
cided since the Estate Duty Act came
into force is 1,186 and the total num-
ber of cases.pending is 1,674, upto
the end of January 1958.
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LOK SABHA
Thursday, 24th February, 1955.

The Lok Sabha met at Eleven of the
Clock.

[Mr, Speaxer in the Chair]
QUESTIONS AND ANSWERS
(See Part I

1% Noon.

PAPERS LAID ON THE TABLE

DELiMITATION — ComMmassioN  FINAL
OrpeErs Nos, 20, 21 anp 22.

The Minister in the Ministry of Law
(Shri Pataskar): I beg to lay on the
Table a Copy of each of the following
Orders, under sub-section (2) of sec-
tion 9 of the Delimitation Commission
Act, 1952:

(i) Delimitation Commission, India,
Final Order No. 20, published in the
Gazette of India Extraordinary, Part
li, Section 3, dated the 14th January,
1955; [Placed in Library. See No. S-
30/55.]

(ii) Delimitation Commission,
India, Final Order No. 21, published
in 1the Gazette of India Extra-
ordinary, Part II, Section 3, dated the
22nd January, 1955; [Placed in Lib-
rary. See No. S-31/55.] and

(iii) Delimitation Commission,
India, Final Order No. 22, published
in the Gazette of India Extra-
ordinary, Part II, Section 3, dated
the 3rd February, 1955. [Placed in
Library. See No. 5-32/55.]

276

ANNUAL REPORT AND AvDiTED Ac-
COUNTS or EMPLOYEES' STATE INSURANCE
CORPORATION, 1952-53.

The Minister of Labour (Shrl
Khandubhai Desai): I beg to lay on the
Table a copy of each of the following
papers under section 36 of the Em-
ployees’ State Insurance Act, 1948:

(i) Annual Report of the Em-
ployees’ State Insurance Corporation
for the financial year 1952-53: and

(ii) Audited Accounts of the Em-
ployees’ State Insurance Corporation
for the year 1952-53. [Placed in
Library. See No. S-33/55.]

ESTIMATES COMMITTEE
TweLPFTE RePORT

R dto o dye Gritewam) : #* g
T FERO FAeT—aw giew e,
FEwEm--F I F gede (s
Mmmmhmq‘i

INDUSTRIAL CREDIT AND INVEST-
MENT CORPORATION ‘OF INDIA
LTD. ‘%

The Minister of Finance {Shri C. D
Deshmukh): The House will recall that
on the 24th February, 1954, I made a
statement regarding the discussions
that were then in progress for ths
establishment of a Corporation designed
to stimulate industrial development in
the private sector of our economy.
Those discussions and negotiations which
were continued till the end of last year
have now borne fruit in the ectablish-
ment of the Industrial Credit and In-
vestment Corporation of India.

This is a privately-owned and
privately-managed limited liabilitv
company which was registered last



2?7 Industrial Credit and
Inzestment Corporation
of Indig Ltd,
[Shri C. D. Deshmukh]

month under the Indian Companies Act
with its headguarters in Bombay.

It has an authorised share capital of
Rs. 25 crores and a subscribed capital
cf rupees five crores. Of the subscrib-
ed capital, Rs, 3} crores have been rais-
ed in India, rupees one crore in the
United Kingdom and Rs. 50 lakhs in
the United States of America.

The Government of India will make
au advance to the Corporation of Rs. 7}
crores which was voted by Parliament
last September. The advance will be
free of interest and will be repayable
in 15 equal instalments beginning after
the lapse of 15 years. The money for
this advance will be found {rom
counterpart funds derived from the
proceeds of the sale of steel supplied
by the Foreign Operations Administra-
tion of the United States under the
Trdo-American Technical Co-operation
Agreement.

The International Bank for Recon-
struction and Development has autho-
rised a loan to this Corporation of the
equivalent in foreign currencies of 10
ilkion dollars, This loan will, as is
esustomary with all loans from this
bank, be guaranteed by Government
The loan and guarantee agreements
will be laid on the Table of the House
when they are signed next month.

The management of this Corporation
is in the hands of a Board of eleven
Directors. Of these, seven Directors
represent the Indian shareholders, two
the British and one the American, while
the eleventh director is nominated by
Government.

The purpose of the Corporation is to
assist industrial enterprises within the
private sector of industry in India
through the provision of finance in the
form of both loans and equity partici-
pations or through sponsoring and
underwriting new issues of shares. It
will also help by furnishing managerial
technica) and administrative advice and

gervices to Indian industry.
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Government have entered into an
agreement with the Corporation of
which I place a copy on the Table of
the House [See appendix II, annexure
No. 25.] Apart from the provisions
dealing with the making and repay-
ment of the advance of Rs. 7} crores
which I mentioned earlier, the main
provisions of the agreement are as
follows: .

(1) Government has the right io
apply for the liquidation of the Cor-
poration if the Corporation defaults
in its repayment obligations, or if
the capital of the Corporation is im-
paired beyond a certain limit.

(2) Government is given the right
to appoint a director so long as any
part of the Government's advance
remains outstanding.

(3) The Corporation undertakes to
prevent any one group of affiliated
persons or companies from acquiring
control of the Corporation, the object
being in assure that the cbjective of
the Corporation continues to remain
that of natioral develooment rathor
than individual profit.

Copies of the memorandum of asso-
ciation and articles of association and
the prospectus of the Corporation will
be found in the Library of the House,
and I refer such hon. Members as would
care for more details to those publica-
tions.

BUSINESS OF THE HOUSE

AvLLocaTION oF TiMe ORDER

Mr. Speaker: I have to inform the
Housc that the Business Advisory Com-
mittee met on the 22nd and 23rd
February, 1955 and agreed to the allo-
cation of time in regard to Government
legislative and other business as men-
tioned below;
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1. Motion of Thanks on the President’s Addrcss

2. University Grants Commission Bill (Motion fur

referer.ce to Joint Committee)

Drugs (Amendment) Bill
De..tists (Amendment) Bill

Esser tial Commodities Bill
Unrouchatility (Offences) Bill

CE T

for refere: ce 1o Joint Commitiee)

[mports and exports (Control) AmenJdment Bill
Railway Stores (Unlawful Possession) Bill
Co stitution {Fourth Amundment) Bill (Motion

 Fiwe allacated
12 hours |including me
taken on 2 - -55).

& hours (inclading time
taken on 22-2-55 '

1} hows.

14 hours.

5 hours.

1 hour.

- 2 hours,

8 hours.

e 10 hours

10. Resolutions re: four Notificatio s for the enhance-
ment or levy of export duty on groundnuts, tea.

gr und: ut oil cakes, de-diled groundout meal
and deco ti.ated cotto:: sced - il cake etc.

2 hours.

The Committee suggested that in
view of the volume of business before
the House, the House might sit on al-
ternate Saturdays falling in the months
of March and April, 1955, and that the
session might be extended by a week,
if necessary.

I shall now ask the Minister of Par-
liamentary AfYairs to move a formal
motion for approval of this report by
the House.

The Minkiter of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to move:

“That this House agrees with the
allocation of time proposed Ly the
Business Advisory Committee in
regard to the Government Legsla-
tive and other Business as announc-
ed by the Speaker today.”

Bhri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): There
is one point for clarification,

Shri Satya Narayan Sinha: With your
permission. I would like to make a
small statement involving a  little
change in the programme of business
for tomorrow. - I propose for your con-
sideration that in order to enable some
more Members to participate in the de-
bate, instead of 12 hours, 12} hours
may be allotted for the discussion.
(Interruptions),

Mr. Speaker; Order, order. It is not
a proper procedure to carry on discus-
sion.

Shri Satya Narayan Sinha: A conces-
sion has been made already of two
hours on the Motion of Thanks. If
that is accepted, I further suggest that
subject to the Prime Minister's reply,
which may begin at 4 p.m_, the debate
may close at 1-30 p.M. tomorrow. This
will enable Private Members business
being transacted between 1-30. and
4 pM.

Mr. Speaker: What was the poillit_?-.

Shri Velayudhan: On the last d:
the last Session we had discussed:ithe
Report of the Scheduled Castes Com-
missioner for 1853 and that was not
completed, and it was definitely stated
at that time by the hon. Deputy-Speaker
that it would be taken up in this Ses-
sion at an early date. It was the re-
port for 1953 and now we are in 1955.
Are we mot taking up the uncompleted
discussion during this Session?

Shri Salya Narayan Sinha: As soon
as the financial business is over., we
shall certainly take it up. Our commit-
ment is there. The hon. “dember may
not be impatient.

Mr. Speaker: So, let ih2re be no
arguments now.

st dto oo wenrtw (alerge--TheE—
Fiew afead) : A Pdgw & B
fegee s whaem 3 Peol  agw
e § alh swwt it wmEr s Paen
afed | gES e smediatEdt T
2 Todt ot oz o @1 oW Tven @ &
T gy =% ¢ ol Py demed
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Mr. Speaker: Order. rder.

Now, let me put the motion to the
vote of the House, with the modification
suggested by thce hon. Minister.

Shri T. N. Singh (Banaras Distii—
East): Some of us were under the im-
pression that one day would be allotied
for the discussion of the Report ol the
Press Commission. But  we find no
mention of il in this Allocation of Time
Order.

Mr. Speaker: The hon. Member will
see that in the Budget Sessicn, the
main business will be the financial
business, and such time as may be left
over may be devoted to other busim_-zf.*.
aceording to oriorities settled. This is
not a final settlement of a!l the legis-
lative and other business which Gov-
ernment are bringing bhefore 1the
House.

Shri Satya Narayan Sinha: It is not
an exhaustive list.

Mr. Speaker: This is not the final
list. The point 1s that it all depends
on when the Members wish to have
the Session closed. They cannot have
it both ways, close the Sesiion varly
and yet have all these kinds of things.
The Business Advisory Commitiee
will, in due course of time, ronsider
all these points.

Shri N. M. Lingam (Coimbalore); 1
suggest that we sit longer hours, if
necessary. angd avoid the need to ex.
tend the session.

the President

Several Hon. Members; No.

Mr. Speaker; That was considered
very fully by the Business Advisory
Committee. And I may state that the
present proposal to sit on  alternate
Saturdays is a compromise preposal.
As between sitting on all Saturdays,
and sitting on no Saturdays, sitting on
alternate Saturdays has come.

Sbri Satya Narayan Sinha: He is
suggesting sitting for longer hours

Mr. Speaker: Longer hours? I do not
think it is possible. That is for the

Business Advisory Committee to con-
sider.

Now, let me put the motion
amended to the vote of the Hous:

The question is:

“That this House agrees with the
allocation of time proposed by the
Business Advisory Commit‘ee
regard to Government Legislativ
and other Business as announced
by the Speaker today. as amend-

ed”
The motion was adopted

Mr. Speaker: So this beccmes the
Allocation of Time Order of the House.

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Speaker: The House will row
resume further discussion on the
motion of thanks on the Piesident's
Address, moved on the 23rd February,
1855.

As the House is aware, 12 hours—
now 124 hours—have been allotted by
the Business Advisory Committee for
the discussion on the motion of thanks.
Out of these. 4 hours and 57 minutes
were taken up yesterday. =nd T hours
and 33 minutes yet remain. This would
mean that the dehate will eontinue
the whole day to-day and for about
2} hours tomorrow.
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Shrimati Renu Chakravartty (Basir-
hat): We have heard the speech of
Shri M. P. Mishra. By now, we have
got quite used to his vituperatipns
against the communists. What I would
just like to remind him is that he has
forgotten what Mr. Churchill himse!f
had said in 1919, that if he had his
way, he would have strangled bolshe-
vism in its cradle. He also forgot to
mention why it was that so many
people died in the Soviet Union at that
time. He just mentioned that so many
millions died. He had forgotten to
mention—is it accidental?—that it was
due to the great war of intervention
of all the imperialists against that new-
born State. He had forgotten the block-
ade against which the young Soviet
State had to fight. It is people who
ialk in that manner and point out to
us that the real warmongers are the
Soviet Union—it is they who try to
hidé who are the actual warmongers,
the United States of America. Does he
want us to believe that the United
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States-Pakistan Pact is the doing of
the Soviet Union? Does he want us to
believe that US, warships are on the
borders of India because of the Soviet
Union?” Does he want us to believe
that SEATO is the creation of the
Soviet Union? And does he want us
to believe that today in the Formosan
Straits there are warships of the
United States of America because of
the Soviet Union? That is why we feel
that today when the whole world has
become class conscjous, and those who
are in power are fiercely fighting to pro-
tecl their class interests, at such a
time they make such speeches to really
cover up those who are the real war-
mongers, the United States of America.
These class-conscicus, vested interests
are today fighting not only from abroad
but also in our country. In Andhra
Desh, we have seen what has happen-
ed. The Congress has bared its fangs
in Andhra. They have lined up with
the biggest landlords. There the rajas
and zamindars have become Congress
candidates. The Congress has said: ‘If
we cannot win fair, we shall win foul’,

The other day the Home Minister
told us—and he thought that we were
children—that it was the Congress
candidates who had been actually hurt
everywhere, that it was Congressmen
who were actually assaulted by the
Communists. In Passudurthy, he said,
some peasants were so strong that they
were attacking Congressmen and their
servants: suddenly those wvery people
became timid and even with police prq'_'-
tection they did not dare to come to
vote. Does anybody believe that thesc
“fierce” people who were attacking
Congressmen had suddenly become
timid and even with police protection
they refused to come to vote? The
real reason was that there were 200
rowdies who attacked our wvoters and
prevented them from coming and vot-
ing. That is why [ say that the real
reason is that the Congress is afraid
of the results.

Now, I should like to quote what
Shri Jawaharlal Nehru had himself
said in his Glimpses of World History:

“Parliament and democracy are
only considered desirable by the
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possessing classes so long as they
maintain existing conditions,”

Then he also goes on to say:

“The conflict between capitalism
and democracy is inherent and con-
tinuous; it is often hidden by mis-
leading propaganda and by the
outward forms of democracy such
as parliaments and the sop that
the owning classes throw to the
other classes to keep them more or
less contented. A time comes when
there are no more sops left to be
thrown, and then the conflict bet-
ween the two groups comes to a
head, for now the struggle is for
the real thing, economic power in
the State. When that stage comes,
all the supporters of capitalism,
who had so far played with dif-
terent parties, band themselves to-
gether to face the danger to their
vested interests.”

That Is why today we see the United
Front of Congressmen in Andhra, and
that is why we see that democracy has
been thrown to the winds. We are told
that Communist offices have not been
touched and nothing of the charges
made had been substantiated. We stand
by every word that we have said and
we are prepared for a full inquiry, if
anybody dares to do so.

When I come to the next point. we
are surprised that in this whole speech
delivered by the President, one of the
biggest problems facing the country,
the stark reality of unemployment, the
growing unemployment mnot only
amongst the ranks of the uneducated
but also amongst the educated, has not
been referred to. We find that hardlv
even half & sentence has been devoted
to it. Shri T. N. Singh was saying ‘My
friends opposite want everything to be
discussed in the President’s Address.’
We want to stress very clearly, and
very strongly, that the biggest problem
in the country, the question of un=
employment, has not even found one
word in ‘b~ Address. It is surprising.
Wherever we go. the cry is for work
an®! more work. Whether you go to
the viMages. In the rural areas. or to
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the urban areas, the cry today is for
employment. This is so even in the
case of women. Let us take the ques-
tion of women who are not counted at
all when the question comes of cal-
culating the number who have to be
employed. For instance, figures show
a big fall in the number of women who
were employed in textiles and in jute
since 1927. In 1927 in textiles, they
fgrmed 194 per cent. of the total; in
1950, they were only 8'5 per cent. In
jute, in 1927, they formed 167 per
cent; in 1950, they were only 12'4 per
cent. Go to any village; you see the
widows and others who have to look
after themselves come and cry for
work. If we take the question of re-
gistered unemployment, in December
1954, we hit a record of 6,09,780. This
is a record number of registered un-
employed. Never before have we had
this figure. In December alone, t{here
were 1,35,001 registrations. And what
was the number of jobs given to them?
14,164. Out of this registered number,
at least a big portion are refugees. In
my own State, in the City of Calcutta,
what is the number of the educated
unemployed? Already some other
Members have spoken on this point. In
a country which cannot boast of much
literacy, what is the number
of the educated unemployed?
The number of graduates in the City
of Calcutta who are seeking employ-
ment is more than 15,000, and the num-
ber of matriculates, 59,000. But even
more interesting is the number that
we find of technically trained people
who are seeking jobs. Not only B.As.
and M.As. but technically trained
people.  The number of technically
trained people, those who hold techni-
cal degrees and diplomas, who are
unemployed is 15900. Why is it that
the whole Address of the President
does not anywhere talk about giving
some sort of hope to those who are
today facing retrenchment—those who
have already faced it and those who
" are facing it today?

We are told so much about the glori-
ous part which the workers have play-
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ed in the fulfilment of the Five Year
Plan. All glory to them. But what is
the reward that we find? We find, for
instance, that there have been more
than 40,000 people retrenched in jute,
more than one crore retrenched in tex-
tiles and so many in the civil supplies
department. Every day the number of
the retrenched goes up, and yet we are
told that no new schemes are going to
be evolved for tackling this question of
unemployment.

Then again, in respect of rural un-
employment, what is it that we find?
Is there one word of hope for those who
are being evicted today in thousands?
It may be known to those who have
talked about this that by means fair
or foul, by evading the law in many
cases, and when there are no laws, by
ruling the roost, these people, the land-
lords, are throwing out thousands of
peasants by evictions. Not a word has
been said about this. The guestion of
tenancy legislation—an important part
of our agrarian reform—has also not
found any place in the Address. These
are very important questions if we are
really going to tackle this question of
unemployment.

Then, in spite of the fact that a cer-
tain amount of lip-sympathy is paid
by the Congress Members and others
about the part played by the workers,
not even that amount of lip-sympathy
has been paid to those who work in
the mines. The last few months have
seen a disastrous series of mine acci-
dents in which hundreds of people
have lost their lives. Not one word of
sympathy has been there throughout
the Address, althaugh this is some-
thing that has stirred the conscience
of our country. It is the black gold
that keeps the wheels of our industry
going. We talk today of increasing
our industries. If we really want to
increase the industries according to
plans and schedules, we will have 10
increase the output of coal to 200 to
300 per cent. But today what do we
find? We find that while the under-
ground output per capita has gone up
from 106 in 1953 to 1°10 in 1934, yet
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what is the reward they have got? Im
fact, their earnings have gone down from
Rs. 12/8 weekly in 1952 in Ranigunge
area to Rs. 12/6/6 in 1954. What are
the conditions under which they work?
I think even Dante in his Inferno could
not have described conditions that exist
today in these mines. Their living
conditions are hell and we find that
many of these owners—many of them
are British owners—have been reaping
huge profits. In December, in Parasia
there was a disaster and over 62 were
drowned. Today we hear that tibe
workers themselves have pointed out
again and again that water was seeping
in, but nothing was done? Again, io
Dharmabad in Februray, there was
caving in and ten persons died. The
owners had actually built tunnels even
below the workers' quarters. Then
again in Amlabad on the 5th February,
55 were killed by explosion. The stow-
ings were defective and as we know
huge amounts are paid as subsidies by
Government for stowing. We would
like to know what is the answer for
all these things. We find no answer.
Who is guilty of all this?—the
swners. Who fulfil the plans and who
reap the harvest? That is the questio.
and yet not one word has been said
about this important aspect of our in-
dustry, especially in the context when
50 many have died.

Moreover, today, we &are making
much about good harvests. It is true
we have got good harvests. But, at ‘he
same time, it is necessary to realise
that in India today there are vast por-
tions of the country which are suffer-
ing from scarcity. In my own province,
in Orissa. in Bihar and in many other
portions of the country, there are areas
which have had drought and scarcity
threatens those areas already. In those
areas the cry is for food and for work.
We are told that we have got a big
surplus of food. We have saved so
much money by savings on imports.
Why is it that we do not rush aid to
those areas and give them cheap
grains? Why do we not rush help to
them? Yet, we find that throughout
this Address, there is not a word
about this bunger.
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Not only that. We have also to
realise another thing. The pace «of
agrarian reform has not been fast. As
a matter of fact, we have begun to.
teel that we have reached the targets
and, therefore, we can be complacent.
Actually, ihese targets were not very
high and even in earlier times we have.
reached these targets—in 1943-44. But,
if we look at the yield of rice per acre,
it is startiing that we find that in
194344 we had produced 810 lbs. of
rice per acre and in 1953 the figures.
given by the Research Department
here shows that it is 791 lbs. per acre.
It that is so, then we have to realise
that actually what we have got is a
good crop but let us not try to delude
the masses that we have really been.
able to get something permanent and
that it has been achieved as a resuit
of the Plan itself. The acreage has
increased but the yield per acre has
not gone up. Therefore, although such
propaganda may be good for getting
votes for the Congress Party, it dues

pot  fill the stomachs of the
people. These questions  of’
jobs, the security of livelihood and

bringing things within the purchasing
power of the people, these are the most
important points which we have to dis-
cuss. These are the problems that
face the people and it is just these
points that have not found a place
in the Address. These are fundamental

things, these are not merely small
things which Mr. Singh may brush
aside.

These are fundamental things
and it is because of the absence of a
reference to all these that this Address
of the President is bound to be unins-
piring.

Shri Tek Chamd (Ambala-Simla): I
rise to support the motion before the
House and in doing so I acclaim the
policy, the programme and the plans
of the Government of India to the
fullest, In all walks of India's national
and international activities there has
been success and most commendable
success. Whether the policy of the
Government of India is examined from
the international angle, from the point
(of view of this country’s foreign policy}
or whether it is scrutinised from the
point of view of the domestic peiicy,
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«nio fair-minded person can but pay his)
homage and tribute to the success of
that policy.

In the foreign field, not only in this
.country, not only on the continent of
Asia but almost all over the world the
contributions that this great country
has made is receiving universal
acclamation. In the world, today, which
is divided into two hungry blocs, the
mediation of India to prevent them
from gnashing their teeth and trying
to rip open each other's throat to the
.destruction and extermination of man-
kind, the intervention of this great
country is a godsent, timely and mos!
-opportune. And the effect of this policy
is being perceived even among those
who are at this time contending for
world's dominance even if it need be
with the help of the hydrogen bomb.

India has made one marked contri-
bution to the world's comity of na-
tions. These are the five [undamental
principles which have to be stated 1o
be accepted and which have to be
adopted in order to ensure world pezce
almost for all times to come. If 1 may
say so. they are in the nature of five
commandments which ought to find the
same place of honour in the books on
international law as the fundamental
rights in our Constitution. These five
principles are inoffensive and harmless
but most potent in allowing every
nation full liberty in the exercise of
21l internal rights, They . ensure to
each country honour, esteem and self-
respect, without, in any manner, per-
mitting any country to violate the
neutrality or to violate the security of
‘her neighbour. To this country and
to this country’s government goes the
credit not only of propagating these
principles, not only of stating these
.principles but also of ensuring that
these principles are being accepted and
put into action and wherever there
has been a threat of world conflict,
the part that this country has played
has gone a longway to ameliorate the
conditions. It may be that the high
feelings that have gone up have been
abated, though they may not be ended,
as a result of the positive foreign
policy of this country.
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So far as conditions nearer home
are concerned, the foreign possessions
of France where that country's flag
has been flying for the last two cen-
turies are now part and parcel, limb
and life of this country which is the
parent country. No doubt all problems
bave not been solved. They cannot be
solved and nobody can pretend that
they are going to be solved. It is not
a question of action on one side only
and it requires bilateral appreciation
of the problem. One problem- that
gives headache and causes consider-
able amount of pain to the people of
this country is the problem of the Portu-
guese possessions. Premier Salazar
goes on witn his sabre rattling and
swashbuckling speeches. No doubt. as
it behoves a great country, we cannot
retaliate vituperations by vitupera-
tions. We have to conduct ourselves.
as we are doing, in a manner, sober
and dignified, in consonance with the
stature of this great country. But the
cup of patience of the people of this
country is brimful and almost over-
flowing. Patience we have shown,
but the just limitations of that
patience have been exceeded. It is good
that our Government will not wait
before it becomes necessary and in-
cumbent to take some positive action
in that matter in order to see that the
aspirations of the people of Portuguese
possessions are realised as much as the
aspirations of the people of this greai
country.

When we turn to the domestic front,
there is every reason for satisfaction.
There is all-round progress and all-
round planning and in various activi-
ties which need not be enumerated or
categorised by me, there has been
noticeable success. The Government
has realised that there should be in-
dustrialisation in the country and the
tempo should be guickened. The Gov-
ernment feels that the growth of in-
dustries on a large scale will to a
large extent combat the problem of
poverty and unemployment. I do not
accuse the Government of dilatoriness:
I do not lay the blame at the door
of the Government so far as the
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quickening of that tempo is concerned.
It has been hastened; it has been
quickened to the best of their re-
sources and to the best of their abili-
ties. But, in view of the complexity of
the problem, the target has not yet
been achieved. It is being done. The
friends of the Government have ex-
pressed sincere appreciation and de-
tractors try to view it from a different
objective. The question of unemploy-
ment and eradication of poverty de-
serves to be examined and a remedy
deserves to be found out at the
earliest. In spile of the best efforts
of the Government. unemployment is
almost on the increase. We have been
faced with a multiplicity of problems:
nevertheless, this is a problem that
cannot admit of delay. Unemployment
amengst the educated is pathetic as
much as it is considerable. There
should be ways and means and the
experts available to the Government
should be able to propose measures
whereby every able-bodied person
should be able to do something for the
creation of more wealth for the coun-
try. Every brain which can make a
contribution should be fully utilised.
1t should be the effort of the Govern-
ment to urge upon the planners to see
that the contribution, either of brain
or brawn, which every able-bodied
and intellectual person can make,
does not remain unutilised. Therefore.
the planners who are engaged in the
second Five Year Plan should see that
their minds are occupied in evolving
such a formula whereby we may be
able to say to every able-bodied man
and woman in the country, “there is
work for you: and the type of work
you are capable of doing”. WVery often
when 1 come across people who are
not conversant with what goes on
throughout the length and breadth of
the country and whose knowledge
does not extend perhaps beyond 2
radius of ten miles from their village,
they want to know what part they
should play. The Government should
have a programme whereby it may be
able to tell everybody, and even illi-
terate men, this is the part which you
can play to-day.
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There is one other matter of con-
siderable importance which 1 should
like 1o say. There are in the horizon
to-day very durk clouds hovering over
threatening the internal peace and
prosperity of the country under different
nomenclatures. Sometimes the security
of this great country is being threaten-
ed in the name of linguistic states and
in the name of pretended claims of
certain  communities, whether they
happen to be in Punjab or elsewhere
I hope the Government will excuse me
if I emphasise this matter with a cer-
tain amount .f force. It is the uni-
form policy of the Government to en-
sure what they call ‘reasonable de-
mands’ of certain sections. They have
to be told with a firm note that tha
solidarity of the country will not be
interfered  with under any circum-
stances. Those who are responsible
for creating these fissiparous tenden-
cies have to be told that this is a
wrong that they are doing. The Gov-
ernment is not taking sufficiently stern
steps to prevent these people from
making all sorts of propaganda in the
name of democracy. You have only
12 hear to the treasonable speeches of
their leaders. You have only to hear
the shocking slogans. The result of
all this is that the homogeneity of this
nation is being jeopardised. These arw
the people who deserve no indulgence
and who deserve no guarter. Govern-
ment’s toleraace is being misconstrued
as their inefficiency and Government's
patience is being misconstrued as an
admission of defeat on their part. It
was time that the Government should
say that it has got a hand long enough
and strong erough to curb such
people, to curb their tendencies which
are to be found either in the narne of
a Punjabi speaking-State or under
some other similar names—these are
pretences and their claim is not
genuine. There is no justification for
it and the result is that a dragon's tooth
has been sown in order to create dis-
affection, in or~der to disintegrate the
solidarity of the country. Such acti-
vities, under no circumstances, should
be minimised and the Government
shkould not sleep over them. I pray
and, with all the sincerity I am cap-
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able of, I counsel them extreme watch-
fulness and wvigilance.

Shri Altekar (North Satara): 1 was
listening to some speeches from the
Opposition. A story in Mahabharat
comzs to my mind, In an assembly
which consisted of Bhishma, Drona,
Yudhishtira, I.ord Krishna and others,
Duryodhana was asked to find out
now many good persons were thera
He went round and scrutinised, and
ultimately came back and said that he
cou'd find no good person there, Thus.
when the achievements of the Govern-
ment are here before the country......

The Deputy Minister of Home
Affairs (Shri Datar): What did
Dharma Raj say? Tell us also that.

Shri Altekar: Dharma Raj was ask-
ed to find out how many wicked per-
sons were there in the assembly. He
went round and came back and said
that he could find no wicked person
anywhere. Now, the point is that
whenever a person goes and sees these
tnings with the sympathy or the out-
look he has, he sees and speaks about
them in the manner he himseif
interprets them. I would like to point
sut that there are certain persons who
see nothing but good but wyou also
find persons who see nothing good.
However, we are to take a realistic
view (of the situation, and from that
point of view) I would like to say that
whatever there ig good should be recog-
aised and whatever there is not good
ur whatever there is deficient should
4lso be pointed out. In spite of the
fact that there are so many good
things there, they are not being
recognised and no sort of appreciation
:s made of them. This fact becomes
palpably clear when we find that dis-
tinguished personalities from other
countries like the Prime Minister of
Indonesia, the Prime Minister of
China, and, recently, the President of
Yugoslavia had come here and seen
many good things, the grea* progress
that is made in this country. They
have expressed their unequivocal ap-
preciation thereof. In spite of that,
you find that there are certain persons
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here for whom there is a China wall
against the activities and the great
achievements that are made in ‘his
ceuntry. How otherwise the great
Jocomotive factory at Chittaranjan,
which is a colossal thing that has been
built in Asia, does not come before
their eyes? How otherwise they are
not able to logk at the biggest fertiii-
ser factory at Sindri? How otherwise
the greal and magnificent and most
important irrigation schemes that are
being taken up or being completed or
have also begun to work in this coun-
iry are not noticed? The thing is
that there is a China wall and on the
other side of it thev sit and they do
not, as a matter of fact, look at these
things. What appears to be a matter
6f admiration to high personalities
outside seems to be a headache to
these persons, who seem to be quite
a different species.

The Deputy Leader of the Communri-
st Party was waxing eloguent when he
stated that ihe fall in prices of many
agricultural commodities has taken
place in the country and he narrated
one instance after another, but he fail-
ed to take notice that this fall is due
to the fact that the targets have al-
ready been achieved for production in
the agricultural sector. The target that
was set for 1955-56 has been exceeded
in the year 1953-54, and on account
of this great production, there has
been a fall in prices. True, we have
to meet this particular difficulty and
we have to face this problem. The
Government is attempting to face it,
but this problem is a creation of the
problem that was before us and thar
has been solved. The solution of that
problem has given rise to this diffi-
culty, and, of course, as stated by the
English poet, Pope:

“Hills peep over hills and Alps
over Alps arise.”

to reach the highest summiy like that
of the Alps or the Himalays, when
You cross one hill, you come across
another crag and there are still other
hills before you. That only shows that
the highest summit is approaching
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nearer. The solution of the problem
at the earlier stage gives rise to certaiu
difficulties and these difficultiss are
indications that we are going on the
right path. We have to «olve these
difficulties as well. That the Govern-
ment is doing, and to that it has ad-
dressed itself. The Government is tak-
ing various steps to meet thes: difi-
culties and to relieve the distress of the
agriculturists, but it has not {orgotten
that this particular difficu!ty bas
arisen on account of the solution of
the problem of shortage f food,
which. as a matter of fact, zo2s to the
credit of the Government.

Another important point is that cer-
tain Members have said that there is
lack of enthusiasm in the masses. In
this respect I am reminded of a re-
fmark made by Carlyle in his French
Revolution :

“To Newton and Newton's dug
Diamond what a different puir of
universes altogether! Yet the
picture on the optical retina of
both might have been just the
same."”

There are so many of these persons
coming with enthusiasm and helping
and co-operating for the sake of ame-
lioration in different parts of the coun-
try. and there are various schemes that
@re nearing completion. In the com-
munity projecis also, these pursons
are oflering their helping hand. We
have heard about the great en-
thusiasm, the colossal enthusiasm, of
the people in Bihar in counection with
the embankment of the Kosi Dam.
That is there. In mv own constituency
1 myself went to several of the vil-
lages. I found that in villages which
are very small, having a population of
1.000 or 1,200 people, hundreds of per.
sons come there and work in clearing
heaps of mud and other debris which,
if labour were to be employed. would
require Rs. 1,000 or more—this is for
the purpose of erecting buildings after
the ground is cleared. That was done
by hundreds of pepole just in three or
four days. They have built samaj
mandirs, school bulldings, ete., in pucca
brick and cement, and they have con-
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structed in one month those buildings
which would require about four or
five months in towns to build. I have
seen roads that were cut by them
alongside of the hills and they have
taken their carts also to the top of the
hills by such roads. They are doing
all these things with great enthusiasm.
I have also seen several approach
roads that were made by them. When
we are erecting certain institutions in
towns for them or constructing school
buildings at a cost of several thousands
ur even lakhs of rupees, we reguire
about a year or so to complete ihem.

1 P,

Those people, on a smaller scale. or
in a little smaller scale, are doing
these things in a time which is just
one-fourth of what we require in our
towns. I find that the enthusiasm is
so great and their spirit bounds up
so high that they are prepared to do
a1l these several things when they are
shown the proper way and given the
material which of course, in faet,
comes from the Government at the
proper time. I have seen that there
is such an enthusiasm in the masses
for these National Extension Sch:mes
and Dovelopment Blocks that it has
contributed to a great extent to =2
development of these villages and
rural areas to a very high level. From
that point of view, this remark as re-
gards the want of enthusiasm that
was passed by certain hon. Memhe:f.\_a
is entirely beside the point. O

Then. certain hon. Members said
that the President’s Address records
only the history of the past. They said,
“We want actual things to be done,
ronstructed and taken on hand. "What
is the use of merely reciting past his-
tory?” But the past history in the Pre-
sident's Address was the present of
the last year and the future of the
vear before that. And. the very ®act
that it has become past history and
has been accomplished fact stands to
the credit of the Government. That
is an important point to he borne in
mind. Qur Prime Minisier was ridicul-
ed for being merely a historian., but
he is the architect of the history that
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was enacted in this country; he was
the architect of Independence and now
he is the architect of the great wuro-
gress that is being made here in {tis
country, and we are achieving one
thing after another and ultimately the
great successes of this coutnry evokes
the admiration not only from the per-
sons in this country but also from out-
side. We find appreciation of this
great progress even from persons in
Pakistan. So great an appreciation is
there that to say that nothing has been
done by this Government is really
strange. One finds it very difficult tc
understand what mentality they p-s-
Sess,

Then. one hon. gentleman :tated
that there was no difference between
the methods of Stalin and the methods
of this party. I would like to point
cut that what he intended to say was
that Stalin was forcing his views by
means of the sword while the Congress
President, when he had been to Luck-
now, appealed to the people and also
to the opposite party to join in thne
efforts for the advancement of tnis
country,

Pandit § C. Mishra (Monghyr
North-East): Join the Ccngress!

Shri Altekar: Yes; all right join the
Congress. Every one here in this coun-
try can do so, and Members on the
other side may also say {hat others
should better join their own party,
but the question is not of appealing fo
this party or the other but the method
by which you are appealing. If the
method is one of coercion, repression
or oppression or of the sword, as 1
have said, certainly that method can
in no way be tolerated. If the method
is of appeal, persuasion or argument,
certainly that is a method which is
open to all and can be legitimately
pursued and if it appeals to reason, it
may be accepted. Otherwise, that may
me rejected. But if this particular tvpe
of appeal to reason, if this democratic
way. of approach is opposed, then cer-
tainly I say that such a sort of stand
taken by the hon. friends is proof
against reason.
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I would next like to point out that
some sort of praise was offered hy the
Deputy Leader of the Communist Party
to the Prime Minister for his {oreign
policy, but at the same time it was
contended that that policy did not in
any way refrain, that it did not Lreak
away from other blocs which these
persons do not like. Certainly, the
truth is, to align oneself with nne
bloc is to minimise one’s importance as
a mediator. India does not want to
align herself with any Power bloc. The
fact is that by means of persuasion, by
means of lessening the tension by the
dynamic peace role that India is play-
ing, India contributes to world peace.
She does not want to align herself
with any particular Power and ruch
delicate task can only be undertaken
without siding with any particular
Power: and India has been doing that.

Another important criticism that [
would like to answer in this House is
regarding the accusation by rertain
persons who said that there are diver-
sions towards the foreign policy or
rather in the foreign field. because
there has been misery inside. I have
already pointed out that by tackling
very serious problems we have suc-
ceeded and there is no doubt about
that, On account of the fact that there
is peace needed here in this country io
carry out all our various programmes
and schemes and also because there
should be peace for the people of the
world in general, we are taking our
legitimate part in foreign affairs. It
is not by way of any diversion, but on
account of the necessity, both inside
this country and also outside.

Then there was a complaint made as
regards certain omissions in the Pre-
sident's Address. An eminent scientist
here comoplained that there was no
reference to the fart that since 1419.
there has been only five per cent. in-
crease in the per capite income, and
another hon. Member has said that &
particular area in a particular district
of a State has not been added to an-
other area in amother distriet of am-
other State for linguistic reasons.
Apart from the incorrectness of
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these remarks, these are very goud
exercises in mathematics and research,
but the President’s Address is not the
appropriale place for them. The Pre-
sident has dwelt upon all important
problems like employment, drive for
progress on all sides and also with the
problem of fall in prices and the neces-
sity of controlling it. He has given a
realistic picture of the whole thing.
and, as a matter of fact, he gives in a
nut-shell—and it has to be in the
nature of a general review of the past
—an indication of what has heen ‘ane
before and what is to be done in the
future. In that way he has done it
very excellently aad in a  realistic
manner and [ support the motion of
thanks.

Sardar Hukam Singh (Kapurthala-
Bhatinda): My amendment regrets:

(a) the failure of Government to
implement the recommendations of
the Press Commission so far;

(b) that no serious consideration
has been given to the eradication of
corruption in services, which is on
the increase;

(¢) that no mention has been
made of the increasing unemploy-
ment, and the methods this Govern-
ment has in view, to counteract it:

+d) that so far nothing has been
done to arrest the rapid fall in the
prices of agricultural commodities;

(e} that Government has failed to
negotiate a settlement on  evacuee
property left by Hindus and Sikhs
in Pakistan; and

(f) the delay in working out the
final scheme for compensation and
disbursement of the pool.

I had many things to say on these
subjects which I have mentioned just
now. So far as the Address of the Pre-
sident was concerned, ] thought it was
a very simple statement of a few facts
in a very general and indefinite ma=aner.
But my difficulty is, after the speech
of my friend who has just delivered
it and has run away, I have been
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provoked fo forget what was in the
President's Address and to ignore what
was not in it. I am compelled to take
up the subject which he touched upon
vehemently towards the conclusion of
his speech. It was a pity that he refer-
red to these things on this occasion; it
pained me very much when I heard
him, but there was no surprise, 1 tell
you. I have to pour out my feelings
just now. Though [ regret thap the
number of hon. Members present here
is not very large. I request those Mem-
bers who are present to listen to mc
patiently for some time. My complaint
is that since this Independence came
to India, this small minority of Sikhs
has been deliberately maligned and
purposely misrepresented. This has not
been the case with one individual or &
small section of the people, but there
was a large section that has been in-
dulging in it. We have been accused
of Muslim League tendencies. We have
been dubbed that we are fissiparcus
and separatist in our outlook and that
we want a division of the country.
Pandit Jawaharlal Nehru, whom we
eulogise and in whom we consider our
interests to be safe, on the 12th of July
1952, when he was replying to the de-
bate on the linguistic states, did observe
that if the Sikhs wanted a separate
State he would not yield to it. I ventur-
ed to stand up and engquired as to who
was that person who had asked for a
separate State and his answer—which
is written down in the proceedings—
was, that he agreed that no responsible.
Sikh had ever asked for it. Is there
any justification for anybody after that
statement to attribute these base
motives to us. to this community. which
has stood by the Congress and the other
progressive forces in our fight for free-
dom? 1 make bold to claim that while
the 99 per cent. of the people of the
country have contributed about 5 to
10 per cent. of the persons who went
to gallows, this small minority of one
per cent. of Sikhs has given about 90
per cent. of those persons who were
hanged in our fight for freedom. Can
I not boast of it? Can [ not boast of
those persons who went to prison,
whose property was confiscated. I
challenge any person to sit with me
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‘and disprove the fact "t the sacrifice
‘made by the Sikhs in our fight for free-

dom is out of all proportion lo our
‘number.

It is a pity that since we attained
dreedom, we have been maligned con-
sistently, deliberately and purposely.
‘We are suffering from that tyranny.
Nobody is prepared to listen to us and
‘there is a regular campaign of vilifica-
tion. My hon. friend who spoke just
now came out with a complaint against
me that I came in the way of his at-
tempts to make the Punjab bigger. He
complained that he wanted to unite
Himachal Pradesh, Haryama, PEPSU
and the Punjab and I came in his way.
No, I am prepared to accept his offer.
He is for a Maha Punjab, going round
and propagating that idea. Let il be a
bigger Punjab; let there be a majority
‘of Hindus, 95 per rent. But is he pre-
pared to accept Punjabi as the regjonal
language? No, in his heart of hearts
he wants to crush it, to kill it. Can any-
bodv eclaim that he s a pafriot when
he disowns his mother-tongue? How
ran I have confidence in a person who
disowns or disclaims his mother
tongue, who is out to crush it? Am I
to be sked to accept him as my leader
and repecse full confidence in him? Can
they alone claim to be patriots?

Noasw it i= alleged ihal those persains
who a=» asking for a lLinguistic distri-
bution of the country are not patrjots.
1 wonder if %2 has ries thought cver
it. 1 throw out a challenge and affirm
‘that those protagonists «f the lingnistic
provinces are as patriotic, if not more
patriotic. than those who oppose it,

Shri Tek Chand: Pseudd—patriots,

Sardar Hukam Singh: Just listen.

Mr. Chairman: May 1 request hon
Members not to interrupt a speaker
when he is speaking, That evokes from
him a reply which is not tasteful. I
would rather like that in a matter like
this the debate should go on smoothly
_wwithout interruption.

if ‘Sardar Hukam Sinlk:- Now. because
he is here, I would rather like to put
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this to him. Are the Akalis the oaly
persons who want this linguistic divi-
sion? Are there no other sections of
the community, who want such divi-
sion? Does he really mean to say that
all of them are traitors to the country?
May I with all humility try to analyse
this linguistic redistribution so far as
North India is roncerned?

Aan Hon. Member: Why not South
India too?

Sardar Hukam Singh: Because that
was his main targel of attack. Perhaps
he concedes that others are patriots:
it is only we people, the Sikhs or the
Akalis, that are not patriotic.

Shri Tek Chand: ™n a matter of
personal explanation: I never mention-
ed Sikh, 1 never mentioned Akali. [
only said that those who are claiming
linguistic provinces under one pretence
or other are doing a wrong to the coun-
try. I never mentioned the name of
anybody. 1 do not know why the shoe
pinches hire mure than elsewhere.

Sardar Hukam Siagh; Because as
every Member knows thatl it is not he
alone who is given to this sort of
maligning. From top to bottom that
campaign is being carried on. Every-
body knows it. There is no concealing
that fact. One would npet be true to
himself if he conceals it or denies it. My
hon, f(riendg would not be sincere to
himself if he has not the courage to
admit it. Every hon. member knows
that his rer.arks were meant for me.

Wow what do the Sikhs or Akalis
want? 1 only want linguistic redistri-
bution. I say before this august House
that I would give up the demand for a
Punjabi-speaking State. [ am prepared
to concede to the demands of Hindus
and Congressmen particularly. What
does Himachal Pradesh want: that
Kangra and Simla from the Punjab
and Kohistan from the PEPSU should
be added to Himachal Pradesh. They
say they have a separate culture and a
definite and positive language; they
have certain traditions. The Chief
Minister of Himachal Pradesh. Dr.
Parmar, in one of his statements said
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that in his part they were not ashamed
to admit that one woman has four or
five husbands. Is Punjab prepared to
concede that? He said that they have
a separate and definite culture and
traditions . and that he is not prepared
to merge portions of his State with the
Punjab. He said Kangra and Simla
from the Punjeb and Kohistan from
PEPSU be merged into Himachal Pra-
desh to have a suitable unit. Akalis
say: ‘All right, you are correct; we agree
to that; we have no guarrel with you.”
The Delhi Assembly recently passed a
non-official resolution unanimously that
the adjoining areas should be tacked
on to Delhi, on the ground that their
culture and language is akin to that of
Delhi. The Akalis say: “That is all
right; you are also correct; we have no
quarrel with that.” The Hariana people
say that they have a different language
and have submitted a memorandum to
the effect that they were tacked on to
Punjab by way of punishment after the
mutiny. They pointed out that while
some people suffered in their fight for
freedom for one year and some others
for ten years, the Hariana people
have suffered imprisonment for more
than a hundred years, and even now
their punishment has not expired. They
say they should be allowed to breathe
freely. This is their demand and they
say they want a State on a linguistic
basis. If that is mot possible, they want
to be tacked on to Delhi. We say: “That
is all right, that is a just demand.” I
now put it to you. These are all Con-
gressmen, all Hindus, who agree with
the policy that. my hon. friend pro-
pounds. Let their demands be met: I
withdraw my own. I do not want any-
thing.

Shei He@la (Nizamabad): Automati-
cally you get yours!

Sardar Hukam Singh: Am I to be
blamed because I have a beard on my
face and a turban on my head? I want
only that which others demand, what
Congressmen.-want. But I am a traitor
and a Congressman is a.patriot. Is it
not a pity, Sir, that such arguments
should be advanced on the floor of this
House?. What am I demanding? If I
want the same thing, why should I be

658 LSD
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blamed and dubbed as a traitor. Is it
nnt @ pity? My bloyd boils and bubbles
on the behaviour of these people. I
have said that we had suffered so much
that we could not express ourselves. A
regular campaign in the Press and plat-
form is being carried on and we are
being blamed. There is nobody to
counteract that. This is the complaim
I have got: more attention has been
paid to overseas and international re-
lations and other things but greater
problems here at hand have not been
looked into.

Shri Velayndhan (Quilon-cum-Mave-
likkara—Reserved—Sch. Castes): 2re
they Harijans? (Interruptions)

Sardar Hukam Singh: I did not catch
the remark.

Shri N. C. Chatterjee (Hooghly): I
think it is a very unfortunate remark.

Mr. Chairman: Hon. Member musi
ignore all these remarks which have
come from btehind and which be said
he did not hear.

Sardar Hukam Singh: Six months
earlier, only the Akalis were maligned.
Unfortunately in the Gurudwara elec-
tions they got the polls and now
“Akalis” means the Sikh community. I
am getting emotional and 1 cannot
speak more. It is very unfortunzte
that since the declaration of the results
of the Gurudwara elections, the Con-
gress has been perturbed. The expres-
sions that have been given from the
small man to the Governor have pained
us. For eight years, Sikhs were not
tolerated in Pakistan. For once they
bave been welcomed. There is a cry
everywhere that they are traitors. Have
we rdone anything? Let anybody come
out with any secrets that he has got
whether we have connived at this treat-
ment or we have responded unfairly in
any way. [ fear that it was not a
change of heart but it was a change nf
front. It is our view. But unfortunately
it has upset so many papers of our
country.

What more should I say? We are
grieved that we are euffering from
communal tyranny and that there is
nobody to listen to what we say.
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7z Trae o Pean & | ®F wEl

24 FEBRUARY 1955 Address by the President 312

widt & ®gr wr P& 4 e Al amw el
@t g ot oft Pergart’ #t @Et wiig FTE
T A et Ew T € 1 gAet
e W T T Teegat W sde & 1
at # g W & U5 T 9% qEw
Tt & awt wer g afen 1 gw W
R B A Aiwig & a8 A Aww w1t
P g & At awiw wbd gwet T
Z® g € 1 g A A 3 @ Taew
Fp A TG Ao e g ot amR g
FT A Al SUS! geaw I @ @t &
et P Pt ot wt ot woeht #1 g ol
W W W e F7d @ tan  sww
w44, gw T wwd % 3w dw 5t aw
Fe I Al I9F @ TR Taan mER
g gdt gw o e € At we
woen # e gw @it A ot g dw At
o & Pad orwer wiT Poam & | wrwih
#F off vyt et & gAF A @i §,
TG I AT & At e w1 o sl
TN T WO R WMRBL

g Fewe g @ g & al dfw
@ TRt » A aE v Al
gatad @ft Faw = uwt o ft g
Jeqee R @ 1 Idar H1 Iwt



24 FEBRUARY 1955 Address by the President 314

Motion on

[s# dto gm0 arnata]

313

EREES e
mw mﬂ mmmeMmMWWb mmmmmwawmm ﬁmhmnmwv
FELISrLETTE ErrETE EUoRiiRpaTEr EiziorifE
B s
£y . eEPEE®
ihntinal iR bu nnie
EEEEEEFEF  E " BEREEEFRFESY mwmmmn¢Mﬁmﬁmw
m : mmmwm mmwm WMWW¢mewmmwmm £ wm
m,m.wmm mm‘mwmmwme1mmmm._ﬂmmwm¢mﬁn m:m
AMs gmmmﬁm AR
FEEY ¥ mm mwmw TEYEERLEr] nﬁfwmmww
£ .m m by cEE e Eran % 11 £
EyEEEs w 5 mﬁM¢hwWmeﬁmWﬂ MWﬁw 133k
mmmmm % wmmmwm b wmeﬁmhmmemmwmwmmmﬁ



e
14

144
834,87
gia

%
.
]

:
]
:

ot 7@ g & Te ale swgive @ 5t
ghrar & @ite  @mw e gl ol
wIHiE @ O @ gt antgen ontgen
FgH TIAT | gdliferd guft @Tam
it gTeR @ g 9h e angd

8,
13
4
g4
g
y

5744
iﬂ iﬂ
L4
15244
Th
et

2
9
1
CE|
P x
1 71

}
L
!

Shrimati Tarkeshwari Sinha (Patna
East): I welcome the President's
Address as a commendable document
on the economic, social and politica!
life of the country. A major portion
of that has naturally, been devoted to
the currents in foreign atfairs as well
as to the Five Year Plan and develop-
ment. But, I feel that in the Presideat’s
Address one very important thing is
lacking. The Address should assume a
pattern which gives this House an indi-
cation of the future legislative pro-
grammes and major Government poli-
cies to be implemented in the coming
year. While the present Address is
overwhelmingly retrospective—I think
it has given a very good account of the
past—but the future canvas is largely
left blank. Ahbout the reports and inei-
dents that have been mentioned in tbe
President’s Address, we already get re-
ports from the Government from time
to time and we do have a knowledge
of these things, and when we come to
hear the President’s Address, a rcpeii-
tion of the obvious becomes rather un-
interesting. Here. I do not mean to
say that the President’s Address is life-
less. Rather. it is inspiring at places.
But I would appeal to the Government
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to come in the future with a more
comprehensive  programme of the
future policies and to preseat it be-
fore the House, because the House is
entitled to have an idea in the Presi-
dent's Address itself about the major
policies that would be implemented in
the coming year. I think I will not be
misunderstood in my intention in rauk-
ing these suggestions.

' Coming to the Address itself, I bave
already appreciated its exposition. In-
dications of a vigorous economic plan-
ning are clearly visible in the Address.
Though we have no idea of the financial
ammunitions to be used for the future
development of the country because
the Finance Minister has kept his box
closed to be opened in a few davys’ time,
still we can feel that we are on the
threshold of an industrial revolution
and signs of that revolution are al-
ready visible in the country to thc
open eyes, of course not to the blind
There is strong justification for a note
of optimism that we find in the Presi-
dent's Address because it has the sup-
port of major projects which have al-
ready been completed, that are being
completed and others that are in the
stage of preliminary examination. The
key-note of the Address has been that
the basic key industries should be de-
veloped so that they can serve as a
firm foundation for the coming econo-
nic life. The locomotive ‘and carriage-
building industry is expected to achieve
self-sufficiency in the near future. De-
velopment  councils have been
established for the light and heavy
electrical machineries for which there
is already a demand in the country to
the extent of approximately Rs. 30
crores. Stress has been laid on the
dye-stuff industry and that has also to
be firmly established. Progress has
been reported in regard to the manu-
facture of machine tools and cables,
and the production of ferro manganese
in Orissa and lignite in Madras. There
has been an expansion in the Ship-
buiiding yard and the manufacture of
jet engines is also under the considera-
tlon of the Government. Equally
heartening is the news that has come
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from Assam that India has found new
sources of oil that would in the long
run satisfy one-fourth of our demand
of oil. That is really a very happy
news. Last but not the least, the basis
of all this is the production and con-
sumption of 6 million tons of steel, We
have fixed a production target of 6 mil-
lion tons of steel and for that we have
already come to an agreement with
Russia and Germany. There is another
agreement that will be coming in the
future: that is the proposal by the
British Government to establish a third
steel plant in India, These are indeed
very desirable in the context of the
central objective which the Prime
Minister as well as the Finance Minis-
ter have indicated from time to time:
that is to create full employment con-
ditions in the country within 8 measur-
able period. That means the creation
of 2 million jobs annually, in the non-
agricultural sector.

The average income per head is com-
puted to be Rs. 1,000. That means that
there will be an annual investment of
Rs. 600 crores in the non-agricultural
sector. This, together with an annual
investment of Rs. 400 crores for agri-
ceultural  development, comes to
Rs. 1,000 crores. Thus we require an
expenditure of Rs. 1,000 crores to meeg
our basic requirements in the matter
of full employment.

So, the real problem that comes be-
fore us, and before the Finance Minis-
ter is, where is this money to come
from? The Finance Minister will deal
with this subject when he comes with
his Budget speech. Meanwhile, as
anticipated, the Governments of West
Bengal, Bihar, the UP, and so many
other Governments that have come with
their Budget proposals,— almost all of
them—have expressed a desire not to
increase their taxation in spite of heavy
deficit budgets. That means, if this
trend persists, they will rely more and
more on the Ceatral Government's
help. Therefore, the problem of financ-
ing the development plans, in the shape
of outlay and expenditure is going to
be one of the biggest headaches to the
Government in working out this Plan
and the next Five Year Plan. The
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anxiety is all the greater because the
basic approach to planning has- been
shifted from resources to physical
needs.

We all know that in the first three
years of our current Plan, 40 per ceut
of the expenditure target in the public
sector was achieved by finding re-
sources for one-fourth of the outlay 1n
the form of cash balances, in *he form
of sales of securities and in the form
of short-term borrowing. But even
the Planning Commission admits that
these resources are not very much de-
pendable. On the other hand, the Fin-
ance Minister will also experience diffi-
culty in usefully utilising Rs. 1364
crores in 1954 to 1956 while sticking to
the wholesome principle which he has
himself described as ‘“development
without inflation,” “but not necessarily
development without the creation of
money"”, Planning therefore becomes
a big dilemma inasmuch as develop-
ment expenditure on a more ambitious
scale js absolutely essential in order
to create more jobs. On the other hand,
adequate resources caanot be found
in the present circumstances without
resorting to heavy deficit financing the
scope for which is not very much in
the present set up of economy. I can-
not say much on this problem because
we are still awaiting the bomb-shell
that the Finance Minister is going to
drop at the time of the presentation of
the Budget. We hear that the Taxa-
tion Enquiry Committee has made some
very useful suggestions. We do not
know what they are. We cannot base
our analysis on what we hear from
time to time. The only thing that we
<an do, in the present circumstances,
is to recall what Mr. Baldwin said in
referece to the UK. 30 years before.
He said:

“Four words of one syllable
each, contain salvation for this
country and the whole world. They
are faith, hope, love and work. No
Government in this country today,
‘which has no faith in the people,
no hope in the future, no love for
its fellowmen and which will not
-work and work and work will bring
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this country through into better
days and better times."™

There is also reference to the food
situation. The progress on the food
front has really been remarkable, and
I was expecting that some bouquets
would be given to the late Food Minis-
ter, Mr. Kidwai, by the Members of the
Opposition. But they have shown their
narrowness of mind in refusing to give
him the bouguets. The food situation
was such a vexing baby, such an un-
manageable child, and Mr. Kidwai
came out with something that surpris-
ed the country. He did what others
thought, he marched when others slept
and gave the country what the country
did not dream of. He exceeded the
target of food. That is the biggest
achievement of our country, and if the
Opposition do not see that, that means
they are showing their own lack of
vision, their own lack of brain.

There is one more important point
that I would like to mention, and thut
is India’s role in world affairs. What
is India’s role in world affairs need not
be mentioned very much. Bouquets
have come from all sides of the House
ang it is really very heartening to see
that the Opposition also have melted on
this point. I think and I have thought
that it is really our good fortune to be
borm in a generation when we rfaw
India as a country without any status,
when we saw Indians without any
status as human beings in the world
whatsoever; and we belong to the same
generation when we are seeing our
country occupying its present position
in world affairs. We have felt both
these things in our own lives and we
are going to feel the blessings as well
It would be idle for the world to pre-
tend now that the hopes of world
peace do not at present lie on the
shoulder of India which has been res-
ponsible in the past for stopping the
war in Korea, in Indo-China and
Indonesia. And the reason for this
growing awareness in the world abour
our policy of peace is that it is not a
negative policy in the sense of not fignt-
ing, but it lays down that essential i<
truth and truth is essential. Our police
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has been based on an objective state-
ment and analysis <{ the facts, and
even the antagonists of our policies of
our country have zcmitted the basic
fundamental truth of our foreign
policy.

Let us have the picture of the past
year. The clouds of war were no less
dense in Indo-China than they are at
present in the Far East. There was the

same tension . There w=s the same

growing feeling of uncertain, dark and
troubled days. Men and women every-
where broeded a continuing anxiety of
what the next day would bring forth
in the shape of menace, shock ar
international upheaval. But soon, a
solution came like a silver lining; and
the cloudy political sky of the world
became clear for once, and the fighting
stopped in Indo-China and everybody
felt that all was well with the world.
And what share India had in bringing
about that peace in the Geneva Con-
ference need not be repeated here, be-
cause that is already known world-
wide. But, unfortunately, the situation
has changed again and we have greet-
ed the new year with a new interna-
tional shake up in Formosan waters. It
has again become difticult, menacing
and anxious. There i no im-
provement or relaxation in the ten.
sion, and I do not think there is
going to be any relaxation in the com-
ing months also. The hot breath of
war is coming from the Chinese seas
and is spreading over the whole world.

We know the fact that China’s claim
*o Formosa has been established by the
Chinese since the end of the Civil War.
But this situation was aggravated by
the action of the US.A. in entering
into a pact with Chiang-Kai-Shek.
When ithe Chinese felt that this pact
was going to be born, they could not
remain silent and became very anxious
and started this movement with a
new vigour. There was another incident
#nd that was the visit of Mr. Khruschev
ty China last October. . Before that
visit there was mno assurance from
Russia to China unequivecally on this
point that in the case of Formosa.
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Russia would help China. After this
visit an agreement was reached bei-
ween Russia and China. I have got tne
words of that agreement, but I wiil not
read them because ] have exceeded my
time-limit. Because of these two agree-
ments, the situation has suddenly be-
come more explosive, because the
Chinese have naturally turned on the
heat.

Now, apart from the wider prospect
or threat of war, there is an even more
complex and confusing problem facing
the world, and that is the puzzle of
finding a permanent solution that
could be made to look even remotely
consistent with the present political
realities in both the U.S. and China.
Therefore, to talk of the ultimate solu-
tion mow, is not desirable. Rather we
should shut our mouth about propound-
ing a final solution with regard to both
the countries. The best we can hope
for is to move in stages, from a very
dangerpus position of explosive dead-
lock to one in which two utterly in-
compatible points of view can at least
be discussed, out of the shadow of guns.
That is the only thing we can do, and
for that first of all we should have an
assurance of cease-fire. Many people
can ask: “There is no fighting going
on, so what is the question of cease-
fire?” But even then an assurance of
cease-fire will really do something
wonderfully good. The second stage
will come after a conference is called
formally or informally. And our Prime
Minister has said that an informal con-
ference will be more worthwhile. I
think the first proposal that will be
decided by the conference will be the
proposal of the cease-fire. Secondly.
the proposal of giving to China those
smaller islands that adjoin  the
Chinese mainland will naturally come.
1 think almost all the seber nations of
the world, almost all the impartial
nations, all the reasonable nations of
the world feel that China has a genuine
case to take over these islands. Lastly
only the Formosan question can come.

Mr. Chairman: The hon. Member has
already taken more than 20 minutes.
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Shri Asoka Mehta (Bhandara): 1
have tried to go very carefully through
the President's Address, and [ am sorry
to say that I find it frankly disappoint-
ing. I find it disappointing mainly for
three reasons. There is an obsession
in it, an obsession from which many
of the Members belonging to the Com-
gress Party who have spoken in the
debate have also suffered, an obsession
to scan the world horizon far more
than the Indian scene. Undoubtedly,
glimpses of world events are useful and
necessary, but it would be unfortunate
if we permit them to become the cen-
tral focus of our vision.

1 also agree with what the previous
speaker said, viz., that the Address is
disapponting because it dwells more
upon previous achievemnents and opera-
tions and makes only scanty references
to future efforts and plans.

Thirdly, and that is the main reason
of my disappointment, I find no imprint
of the decision of this House to move
towards socialist society, nor of the
recent pronouncements of the Congress
Party about its objective of realising
sucialistic pattern of society. I have
been trying to follow the debate =o
far, but I find that enough emphasis
has not been put upon thjs desideratum.
At the last session this House decided
after careful deliberation and with a
rare and rewarding unanimity that w2
want to move in the direction of
socialist economy. A little later I was
happy to find that the ruling Party
also decided to develop in this country
a socialistic pattern of society. I was
looking forward with hope and some
expectation to the President’'s Address
I thought perhaps this year when the
new Five Year Plan has to be drawn
up, when we are going ta move to-
wards new harizons, we will find in the
Address some reflection, some imprint
of these new ideals or new expecta-
tions. But this Address could have been
given two years back or twenty years
back, as far as the socialist orientation
of our economy and of our society is
concerned.
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As tar as the Prime Minister’s efforts
for peace are eoncerned, we all appre-
ciate them. But may I be permitted to
point out that freedom is as imporiant
as peace? While we must fight tor
Ppeace, we must never be guilty of giv-
ing up or surrendering the freedom of
any people. We are happy to know
that the Afro-Asian Conference will be
meeting in the near future. Will that
Conference again eaunciate certain
general principles? General principles
can be of a very interesting character,
but general principles da not take us
very far. There are parts of Asia aad
Africa, that are still under foreign rule.
Will it be possible for our Govern-
ment to see that the Afro-Asian Con-
ference works out a phased programme
for the emancipation of these coun-
tries? It is disappointing to find that
in the United Nations, we have not
succeeded in mobilising properly and
adequately the Afro-Asian group. In
the last session, for instance, I find that
the Afro-Asian group hardly function-
ed there at all. This Confereace, this
big gathering of the free nations of
Asia and Africa should not become
merely a forum for enunciating high-
sounding principles, but a concrete
well-phased programme for the emanci
pation of the peoples of Asia an.
Africa must emerge. I do not know
why even when it was accepted at *he
first conference of the Colombo Powers
that there should be economic co-ordi-
nation between these countries, nothing
has been done so far. I hope and trust
that the economic aspect of the Afro-
Asian countries will not be neglected
in the same way in which the econamic
aspect of the Celombo Power countries
has been neglected so far.

As far as Formosa is concerned, 1 av
not very happy about the statemen*
that has been made by the President,
saying that China's claim is justified.
There can be no support whatsoever
for the American intervention in For-
mosa. American intervention there is
most obnoxious, and has got to be ob-
posed. But what about the people of
Formosa? Are we entitled to hand over
nine million people to the Communist
regime? We fight communism in this
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country. Is it fair to favour transfer
of population and territories to Com-
mun.sts in other countrjes? Have those
people no views, and no voices, whatso-
ever? If you say, mneturalisation of
Formosa, 1 say, yes, here and now, But
for the iuture of Formosa, what right
have we to hand it over to another coun-
try? What is the population of For
mosa?

Shri Heda: Let the people of For-
mosa speak.

Shri Asoka Mehta: The President has
already handed them over to China. 4'8
million people of Formosa came from
Fukien area, and 2'1 million came from
the Kwangtung area; their forefathers
came there in 1895 or before., But after
that, no Chinese were allowed there. In
the postwar years, 2'4 million Chinese
have come there, who are anti-com-
munist rightly or wrongly, wisely or

otherwise. We kmow that when the
prisoners of war were given an
opportunity in Korea to express

themselves, a large number of prisoners
of war preferred to remain outside the
Communist regime. We do not know
what the Formosans want. As far as
the Indian territories are concerned, we
have always given the people an
opportunity to express themselves.
Whether it is the French Settlements,
or whether it is Kashmir, we have
acted on the assumption that the people
should be given an opportunity. As far
as sending people behind the communist
regime is concerned, this kind of a
vague sweeping statement might lead
10 our surrendering the freedom, the
autonomy, and the democratic rights of
a large number of people.

. Very often, the Prime Minister has
told us that ideological conflicts todav
are like the religious conflicts of yester-
day. On grounds of religion, people
have remained separate, and on grounds
of ideological conflicts areas also have
remained separate, I have no desire to
perpetuate these separations, but as we
are wedded to the principle of peace,
we are also wedded to the principle of
democracy and self-determination; and
1 would not like to ensure peace at the
cost of the right of self-determination.
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Coming to matters more important to
us in our own country, sufficient has
been said about the drastic fall in
prices, and I shall not tire you by citing
any further statistical data. All that I
want to suggest is that this question
is of paramount importance, because as
the previous speaker has pointed out
already, we are moving towards an in-
dustrial revolution. But at whose cost
is this industrial revolution to be
brought about? In capitalist countries
and in communist countries, industrial
expansion has always been achieved at
the cost of the peasant. On the bent
back of the peasant, the edifice of pros-
perity has always been sought to be
created; whether it was the enclosure
movement in the United Kingdom, or
whether it was the collectivisation
movement in the Soviet Union, the
peasant has been exploited, robbed and
oppressed, in order to build up the vast
fabric of industrial expansion. Are we
going to repeat those mistakes here?
We are anxious to evolve in this coun-
try a method of democratic develop-
ment, where the peasant will not be 2
source of exploitation, but will be a
partner both in progress and in pros-
perity.

This whole question of price parity
becomes important, because it is central
to the question of democratic economic
development. I am sorry to find that
Government have been speaking with
different voices, and not ‘unoften’ they
have been confusing the issue. And
what is the situation today? One pound
of tea is sold almost at the same price
at which a maund of jowar is sold.
From March, 1952 to December, 1954,
tea prices have increased from 249 to
711, an increase of 184 per cent, In the
same period, jowar prices have gone
down from 218 to 148, i.e. a drop of 30
per cent. When we find that 80 per cent.
of the tea gardens are foreign-owned
and they are permitted to make fabul-
ous profits, while jowar is something
that our own peasants, poor, hard-work-
ing and devoted peasants, are engaged
in, I am surprised whether Govern-
ment have any coherent economic policy
at all,
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Much bas been said about increase
in production. There has been increase
in production undoubtedly, but the two
stubborn problems remain, the problem
of unused capacity in industry, and that
of sluggish employment. It was Profes-
sor C. N. Vakil who recently pointed
out that detailed figures of capacity are
available for all the four years between
1950 amd 1953, for 78 industries. Out
of these, 28 industries were throughout
working at less than 60 per cent. of
capacity, and 12 industries were work-
ing at less than 60 per cent. of capacity
for a period of three years; thus, in all,
40 industries out of a total of 78 were
working at less than 60 per cent. of
capacity for a period of three years .r
more, In other words, about 57 per
cent. of the industries worked for a
period of three years or more at less
than 60 per cent. of capacity. We have
talked very much about our tremendous
improvement. But 57 per cent. of our
industries were working at less than
60 per cent. of their capacity. I do not
know what was the position in 1954,
because the figures are not available. I
would like Government to tell us to
what extent this unused capacity is
being used up. What is the use of talk-
ing about big plans and big schemes of
industrial developmeat, if 57 per cent.
of your industries are not able even to
work beyond 60 per cent. of their
capacity?

As far as employment is concerned,
sufficient has been said on the subject.
All that I would like to point out is
that unemployment is particularly
marked, and is particularly distressing
and disturbing among the middle
classes. We find that in Calcutta, for
every hundred persons employed, 47
are unemployed, as far as the middle
classes are concerned. As far as the
other classes are concerned, the proper-
tion is hundred to twenty-seven, Unless
something drastic is done about this, I
do not know how we shall ever be
able to enthuse and enlist the co-
operation of the people,

Two years back, in this very House,
this question was raised, and raised in
a very pointed manner. At that time,
Government had assured us that they
would be spending Rs. 225 crores to
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increase employment. I may be wrong,
but toe my knowledge, I have not seen
any report from Government as to how
much money has been spent, to what
extent unemployment has been reduced
and to what extent employment has
been increased. After all, this House
and this country should be treated with
the necessary amount of seriousness in
matters of such profound importance.

Then again, I would live to .invite
your attention to two recent develop-
ments where the Government have
thought it proper tp abandon their
anchorage of principles, First, I would
like to invite your attention to the
developments in Manipur. They are of
importance because Manipur had a
representative Assembly snd a repre-
sentative government given to it in
1947. With the achievement of indepen-
dence, while other people were geiting
legislatures and ministries, Manipur
was deprived of them. It js interesting
to find that our Constitution provides
that all laws in force before the com-
mencement of the Constitution shall
remain in force unless repugnant to
the Constitution or are expressly re-
pealed. The Constitution Act of 1947
of Manipur was never repezled and no
competent authority has said that it is
repugnant to our Constitution. But
still, in an unconstitutional manner,
the Assembly has been pushed aside,
the Ministers have been brushed aside
and the area has been treated as Cen-
trally administered. There has been
a tremendous amount of opposition; it
is not a party opposition, it is a popular
opposition. Between November 15 and
December 15, there were so many mass
demonstrations that there were 10
brutal lathi charges, 750 persons were
injured and a large number of arrests
were made. They go on. Only two or
there days back, I got a telegram from
Manipur. It says:

“Manipur police opened fire
several rounds and lathicharged
just after firing on peaceful and
non-violent satyagrahis consisting
of hill volunteers on 16th February
last at Ukhrul, forty miles from
Imphal. Three, including one girk
killed by bullets. Condition of twn
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others injured by bullets, includ-
ing one girl, critical. Sixty others
injured. Police fired without pre-
vious warning...... "

And so on and so forth., We talk of
peace in the world. We are worried if
any single head is going to be broken
in any other country, but as far as our
pwn  country is concerned, we
ara indifferent. This kind of thing goes
on. When questions are sought to be
raised here, we find it difficult to get
adeguate replies. So far I do not know
—I am not aware—what is being done
in order to assuage the wounds that
have been inflicted upon the people of
Manipur.

Then I would like to draw your at-
tention to the recent developments in
Travancore-Cochin. I am not at all
interested whether the Praja-Socialist
Ministry was permitted to function
there or, was pushed out of power. That
is not the point on which I want to
dilate. I would like to point out that
an entirely different attitude was
adopted in Travancore-Cochin from
what was adopted in Andhra Desh.
In regard to Andhra, you will recollect
that I also had said that I do not like
the communists and I would like to
fight them, but I had said at that time
that they had a right to be invited to
form an alternate Government, if they
could do so, before the Assembly was
dissolved. If that was not to be ac-
cepted, the Ministry should have con-
tinued and taken the responsibility for
carrying on and advising dissolution.
Likewise, in Travancore-Cochin, either
the Assembly should have been dissolv-
ed and the Pattom Ministry asked to
carry on or the other party should
have been called in. I can understand
that. But I cannot wunderstand one
method in Andhra and another in
Tranvanecore-Cochin. ‘Heads I win, tails
you lose’—that seems to be the Con-
gress Party’'s policy, because in
Andhra, the communists who must not
be allowed to come to power and so
the Assembly should be dissolved, but
in_ . Travancore-Cochin, because the
Congress Party can come to power, no

dissolution is necessary. Let us not
play the game of democracy with load-
ed dice. If we cannot shape the demo-
cratic destiny of our own country, let
us not be guilty of raping it. This
abandonment of the anchorage on
principles whenever party advantages
can be gained, is something against
which I would like to raise my voice of
protest, not because 1 am interested
in this party or that party, but if we
are to be & shining light to the world,
if the countries of Asia and Africa are
to find in us hope and confidence, then
we must show to them that we are
ultimately building up the temple of
our civilisation on the foundations of
unyielding and unchanging principles.
It is on that rock of ages that Mahatma
Gandhi has provided that the temple
of our civilisation and our future should
be built up. It is that rock that is
being blasted in order that a particular
party, or a group in that party, may be
able to secure am advantage here or
an advantage there. Let it not be said
of us that for a mess of pottage, we
destroved the rock of ages that the
Father of our Nation had given to us.

Before I come to the concluding part
of my observations. I would like to be
permitted to say a few words about
Goa. 1 am happy to know that the
Prime Minister is going to participate
in the debate. May [ appeal to him
to tell us what negotiations are being
carried on about Goa? [ know no
negotiations are going on; I know that
the Salazar Government is not interest-
ed in negotiations. If you cannot have
negotiations, will you at least forge
econbmic sanctions against the
Portuguese Settlements? To my know-
ledge, no economic sanctions are being
forged, except perhaps that some stray
boat = that was going was captured,
what economic sanctions are being
forged? The other day the Prime
Minister advised us not to participate,
but my friend, Morarji, arrested 1400
volunteers when they tried to go to
Daman on the 15th August. They were
arrested by Mrrarji and they were
asked to go back. We do not want to
fight with Morarji Desai's Government.
But when the Prime Minister says he
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advises, his minions in the State think
that it is imperative. Let us know
whether Indians can participate or not.
There are Members of this House who
would feel proud to march into Goa
and liberate Goa rather than sit here,
provided we know what is the policy
of this Government.

Shri Algu Ral Shastri (Azamgarh
Distt—East cum Ballia Distt.—West):
That will create international compli-
cations.

Shri Asoka Mehta: Let it not be
said that for the greater glory of the
peace policy of our Government, the
territorial integrity and the fullness of
the freedom of our country and our
people have been jeopardized and kept
truncated.

I would like to say a few words on
the socialist pattern. The President
has made a reference to the socialist
pattern, but what do I find when I
look around me? Not a single sugges-
tion in this whole Address to change
our stagnant economy. Dr. V. K. R. V.
Rao recently described our economy
.as a stagnant economy in progress. It
keeps on progressing, but it perpetual-
ly .remains stagnant. That has been
the character of our economy, accord-
ing to Dr. V. K. R. V. Rao, the eminent
economist, and my teacher. Are we
going to change that? What element of
dynamism, what element of change,
what element of innovation have we
introduced into this economy? I am
aware of no reference whatsoever in
this insipid speech. This insipid speech
does not tell us where that stagnation,
and how that stagnation, is to be
broken. [ find that profits are rising,
and rising very fast. Why? Because,
on the one hand, the prices of agri-
cultural raw materials have gone down
steeply and on the other, the prices of
manufactured articles have gone up,
while the indices of the cost of living
have gone down. I find that in
Ahmedabad the cost of living has gone
down by 65 peints, in Sholapur by 48
points and in Kanpur by 66 points. On
the one hand, there is a sharp fall in
the cost of raw materials and on the
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other, an increase in the prices of
manufactured goods. The logical result
is that profits must increase. So we
have a socialistic pattern of economy
on the one hand and mounting profits
on the other. Surely, something should
be done. I do not want to promcunce
my wverdict on this. I am waiting for
the budget that the Finance Minister
will place before us. But if the budget
does not slash these profits, if the bud-
get does not bridle these profits, then
let us not try to hoodwink and mislead
people, and sow seeds in this country
of cynicism and despair.

And what about the problem of
equality? I am told the Working Com-
mittee of the Congress is going to con-
sider it on the 6th and 7th March. I
hope they will try to do something.
Economic equality is not merely
socialism; economic equality is the
very heart of Gandhiji's teachings.
Whether you are socialists or =not, as
the followers of Gandhiji, as men who
have been shaped by Gandhiji, men
out of the dust who have been created
into these mighty positions by Gandhi-
ji, may I say that you will be judged
only by what you do for bringing
about and realising economic equality.
In a metropolitan town like Calcutta
it was found that 75 per cent. of the
people earn less than Rs. 100 a month.
In Delhi city, the managing agents of
the Delhi Cloth Mills, merely for run-
ning that mill, get Rs. 21 lakhs a year.
Twelve managing agents in India bet-
ween them get about Rs. 5 crores a
year for running those industries, My
friend Mr. K. C. Reddy runs many
more industries. Why not pay him
also Rs. 4, Rs. 6 or Rs. 8 lakhs a year?
If he can run them for a couple of
thousand rupees a month, I do not
understand why our friend Lala Shri
Ram and others should be paid this
kind of fabulous payments. On the
one hand, 75 per cent. of the people in
Calcutta—and in other parts of the
country this figure would be higher
still—if they get less than Rs, 100 a
month, why should anyone be permit-
ted to have Rs. 21 lakhs ior running
an industry. He will have profits, of
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course, for his investment, but he gets
that merely for running that mill. All
that we are told is that Government
will take the powers ultimately to re-
move these managing agents. All in
good time. But it took five years for
the Government to bring in a Bill to
have the University Grants Commission.
For every step to be taken, it takes
abbut five years. For this socialistic
pajtern to be realised, perhaps, we
must wait for the Presidential Address,
sometime in 1975. I hope and trust that
we shall not be moving at that pace.
Let us not look at these things in a
partjsan spirit and let us realise that
we are called upon to establish demo-
cracy not only over India but the
future of Asia and Africa depends
upon the success of our endeavours.
Millions and millions are looking to us
ultimately for trailing a new path and
I hope that in this crucial year, in this
destiny-full year, we shall find our-
selves worthy of the hope and trust
that people have put in us.

Dr. N. B. Ehare (Gwalior): We are
discussing today a great democratic
fraud because everyone knows that the
deliverer of the Address is not res-
ponsible for the contents thereof. His
is only the articulating machine and
for the contents and words and the
sense contained in it, the Congress
Cabinet, the ceiestial cherubs are res-
ponsible. And, to be more correct, it
is not even the celestial cherubs but the
Maryada Purushottom Prime Minister
is entirely and solely and wholly res-
ponsible for the thoughts and contents
thereof. Therefore, the President will
be untouched by any criticism which
this House may make just like Mellins
Food untouched by hand.

I was very much pained to listen to
a word of caution emotionally and
hysterically said in this House about
the distribution of provinces on a
linguistic basis. I am sorry to say that
much bad blood has been created on
this issue. I also am a firm believer
in linguistic provinces but I won't make
a fetish of it. If it is inevitable, risk it.
But, if we do not want to have it, 1

24 FEBRUARY 1855 Address by the President 334

will request the Government to scrap
all the present provinces and legisla-
tures and have ome single unitary Gov-
ernment with zones for administration
without any consjderation for any
language whatsoever. Either do this
or do that. You cannot hover in bet-
ween. That is my contention. I will
earnestly appeal to my friends on both
sides—whp are for and against it—not
to create bad blood, I will appeal to
my hon. friends, the Sikhs also not to
look for their future only in the small
province of truncated Punjab. Their
future lies with the whole of India,
especially after partition and they
should have a very broad outlock on
this matter.

Shri Algu Rai Shastri: Yes, you are
perfectly right.

Dr. N. B. Khare: Then, all this
hysteria, all this neurosis, this passion
is absolutely uncalled for. I will ask
my friends to desist from this. Let
them have no misgivings about us, I
may tell them that it is the Congress
that wants to create a cleavage bet-
ween the Hindus and Sikhs in Punjab
to win the elections. So far as we- are
concerned, we regard them as our blood
brothers, the same flesh, the same
blood and the same bone. We regard
Guru Govind Singh, Guru Teg Bahadur
as our national heroes equally as we
regard Rana Pratap, Sivaji and Baji
Rao. So, they should have no mis
givings. We do not at all tolerate any
discrimination against any community,
the Sikhs included.

Then, about mother-tongue. There
is no doubt that everyone loves his
mother-tongue and if they insist on a
province based on the mother-tongue,
there is nothing wrong in it, provided
there is nothing behind the scemes or
concealed behind it.

shri Algu Rai Shastri: What can
that be?

Dr. N. B. Ehare: You can imagine.
Much was made of producing revolu-
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tionaries in the community. My friend
who spoke before me said his com-
munity which is only nne per ceai. nas
given a number of heads to the free-
dom movement. If the number of
revolutionaries alone is the criterion
of patriotism, then my small com-
munity, microscopic community—I am
proud to say— has supplied many mere
revolutionaries to this country, who
have given their heads. My community
does not consjst of even one per cent.,
it consists of less than ome wupon
hundred per cent. There is no use
talking in this strain at all; we should
all be rational and reasonable.

Our policy is like this. Our Panch
Shile means coercion, repression,
destruction, kicking and firing at home
and negotiations abroad. We give
Formosa to China although there is 150
miles of sea between Communist China
and Formosa. We opealy say Formosa
belongs to Communist China but we
are not prepared to say this about Goa,
whirh is a part and parcel of our land
ana the people are of our flessh and
blood, That we cannot do and if our
people want to go to Goa, if Indians
want to enter Goa, then our Prime
Minister will advise <them not to go.
Our friend just now sajd that many
are prepared to march into Goa., I
am also prepared to march into Goa,
not empty-handed but with a gua in
my hand.

Shri Algu Rai Shastri: Will that not
create international complications?

Dr. N. B, Khare: They say our name
is going high in international things.
But, what have we got? We have
nothing. Our international policy can
be described by onme Hindi proverb
which says:

m A ARt & ' st el o e wd
Ao =t

On the contrary, we are suffering.
We are being hounded out of Ceylon,
we have lost everything in Burma, we
cannot g¢ to Australia and in South
Africa, we are detested, destroyed and

smashed. Can we say our policy is
very good? '
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Nobody has uttered a word about the
happenings in East Pakistan. From
papers we can see that the exodus of
Hindus from there has mounted up to
800 per cent. of the normal and yet
the Address does not say anything at
all, as if these people do not exist.
They are hounded out and squeezed
out because of the ecomomic situation.
It is very intolerable and they cannot
make a living. What are we doing?
We say there is & change of heart and
we play cricket with them. Fie upon
us. Is there a change of heart? Why
play cricket? They should be boy-
cotted and should not be allcwed to
enter this Country.

Then there is Kashmir. They say
Formosa belongs to China and must be
handed over to them. But, they are
not going to say that about Kashmir.
They say, plebiscite. Where is the
plebiscite now? The Constituent As-
sembly of Kashmir has said that the
accession to India is complete. But,
will our Prime Minister dare tu make
such a pronouncement? I will thank
him if he does it.

wry e Fay (gt aer aiywn:
A T E

ﬂmmnﬂ:ﬁﬁ‘ﬂﬁl
Dr. N. B. Khare: o ¥ ag

Our people were received very
cordially at Lahore during cricket
match, they said. The refugees were
glad to go and enter their oid houses
after 7 or 8 years. If it is so, the
refugees are not human; they are sub-
human. Again, much is maae of the
change of heart in Pakistan. Pakistan
can never change its heart. tbecause
Pakistan has no beart so far as India
is concerned.

An Hon. Member: Supposing they
have?

Dr. N. B. Khare: I have cissected
and found out that, they have rot.
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. We are told that elections were not
fair in Andhra. There was zlso an
adjournment motion regarding that, I
myself witnessed the elections at
Bhilsa in Madhya Bharat. What
happened there? What did the Con-
gress do? All unfair means were used.
Votes were demanded with the words,

“wafgr geuiaw st IETEw dgw @
&t T gt 1

That was the propaganda that was
rarried on. Our policy is to act accord-
ing o the Constitution. We believe in
the Constitution, but we are nol pre-
pared to implement article 48 of the
Constitution and prevent cow-slaughtet
just because we want to olease a cer-
tain community; but I am glag to say
that some members of thal community
in Gurgaon have declared that they
do not want cow-slaughter.

We have been hearing worcs like
“Co-operative Commonwealth” and
“Gandhian method”—God alone knows
what that means,—"mixed economy”
and last but not the least, “‘socialistic
pattern of society”. Why don't you say
‘socialism’'? Why do you want to cheat
the people? Nobody would believe all
these things. The Government must
realise that this deception cannot go
on any longer. (Interruptioms) This
policy of “hall of all nations and all
wants supplied” must fail

I must say that there is nothing ins-
piring in the Address. There is noth-
ing at all which will redress the com-
mon man's woes and grievances. There-
fore, I cannot shower any bouquets
on the Address, but I must give some
soft brick-bat. I do not at all like it. I
do not welcome it. Therefore, I cannot
indulge in meaningless raptures and
rhapsodies,

Shri A. M, Thomas (ZTrmakulam):
Before coming to the President's
Address proper, it has become a matier
of necessity as far as I am concerned
to refer to one subject which has been
referred to by my hon, friend, Mr.
Asoka Mehta. He referred to recent
developments in our country, one re-
lating to Manipur and the other relat-
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ing to Travancore-Cochin. With regard
to Manipur, I have nothing to say,
being not conversant with develop-
ments there. But with regard to
Travancore-Cochin, since T have got
all the facts and circumstances there,
it is my duty to place before this
House the true situation as far as that
State is concerned.

Shrimati Renu Chakravartty: No.

S8hri A. M. Thomas: Shri Ascka
Mehta has tabled an amendment:

“but regret that the Address has
failed to take note of the unconsti-
tutional and partisan manner in
which the Government of India
helped to put the Congress Party
in office in the state of Travancore-
Cochin.”

At the outset, I wish to mention that
this is an absolutely irrelevant amend-
ment. The Government of India does
not come into the picture at all. It
was a matter for the Rajpramukh to
decide whether to dissolve the Assemb-
ly or not. But there are some facts
pointed out by my friend, which if
they go unrefuted, may stand uncontra-
dicted in the proceedings of this House.
What exactly my friend complained of
is this. After ordering dissolution of
the Travancore-Cochin Assembly as
advised by the Chief Minister, the
Pattorn Ministry ought to have been
allowed to comtinue. He complained
that a different yardstick from the one
applied in Andhra was applied in this
case. What exactly was the situation
in Travemcore-Cochin when the no-con-
fidence motion was carried? 60 mem-~
bers voted for, 30 against and 27 re-
mained neutral. The Congress had &
strength of 46, the T.T.N.C. had .a
strength of 12 and there were two Inde-
pendents. These were the persons who
joined to defeat the Ministry. Against
the motion there were 18 P.S.P. Mem-
bers, 9 R.S.P, members and 3 K.SP.
members, totalling 30 and the Com-
munist members numbering about 27
remained neutral. Shri Ascka Mehta
wanted to point out that a situation
existed in Travancore-Cochin similar
to the one that existed in Andhra. It
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was not like that. When the Andhra
resolution was adopted in this House,
it was made clear that it is not in-
cumbent on the Govermor or the Raj-
pramukh to accept the advice of the
outgoing Chief Minister in the matter
of dissolution, [If there is a possibility
of formation of an alternafive minis-
try, he should explore that possibility.
I will read from page 1365 of the Un-
corrected Reports of Debates of 19th
November, 1954:

“The only effective criterion is
to ask whether from the existing
Commons a government can be
formed which can carry on the
administration for a reasonable
period, without itself having to ask
for a dissolution. If one can be
secured, then a dissolution may
properly be refused. If not, then a
dissolution should be accorded.”

We all know that in Andhra the
Congress Party which was ruling at
that time refused to continue in the
Government. The Praja-Socialist Party
in Andhra said that the only course
open to the Governor then was to dis-
solve the Assembly and one or two
Communists also expressed the very
same opinion. It is only the Communist
Party which came forward to form the
Government in Andhra and the P.SP.
also was not prepared to support the
Communists if they formed the Gov-
ernment. But the Communists formed
only a minority group withia the As-
sembly. At that time the only course
open to the Governor was dissolution
of the Assembly. The Ministry was also
not prepared to continue, Except Presi-
dent's rule, consequeat on the dissolu-
tion of the Assembly, no other course
was open in Andhra. As far as
Travancore-Cochin is concerned, from
the figures which I have read, you will
be able to know that the Congress
Party which has now formed the Gov-
ernment had a strength of 46. The
T T.N.C. without any ideological differ-
ence with the Congress Party, promis-
ed to support the Congress Party if it
formed a Government. You may also
note that two Independeats also came
forward with their co-operation to sup-
porttheremmt,h;caaetheCm-

658 LSD
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gress Party was prepared ic form the
Government., So, it is clear that a
majority of members of that Assembly
were in favour of the Congress assum-
ing the reins of Government. Not only
that; no other party except the PSP,
with a number of 18 out of 118, was
in favour of dissolution of the Assemb-
ly. The Communist Party itself was
not in favour of dissolution. It offered
to assume the reins of Government in
case it was given an opportunity. That
opportunity could not be given because
it numbered only 27. So except the
PS.P. numbering 18, all other Parties
in that Assembly, including Indepen-
dents, said that they were not in favour
of dissolution, but were in favour of
an alternative Government being form-
ed there. [t was only after the Con-
gress Party formed the government fn
Travancore-Cochin that the Com-
munist Party came forward with the
plea that what ought to have been
done was a dissolution of the Assembly,
This very same Party, before that,
pleaded for giving it an opportunity to
form the Ministry. An hon. Member
of this House, the Leader of the
Revolutionary  Socialist Party  in
Travancore-Cochin, which voted with
the P.SP. against the no-confidence
motion, has himself stated—Shri
Sreekantan Nair:

“If the Communists had voted
with the P.S.P. Government in the
Assembly, it would have created
a more helpful atmosphere for dis-
solution of the Legislature”

The Secretary of the P.SP. Shri
B. C. Verghese, had stated some few
days back that it was the Communists
who permitted the coming in of the
Congress Ministry, so that it is clear
from the party position in my State
that the only course open to the Rai-
pramukh was to call upon the Leader
of the Opposition to form the Ministry
in Travancore-Cochin. It may also be
mentioned in this connection, and I
believe Shri Asoka Mehta may know
the situation much better than any-
body else in this House, that after the
last elections, although the Congress
Party was the largest Party in that
Assembly and although it secured 453
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per cent. of the votes polled in the
general elections, it allowed the P.SP,,
which had only a strength of 18, ‘o
function as the Government, so that
when the Party lost the support of the
Congress, the first duty cast upon it
was to offer its resignation. It was
stated by responsible leaders of the
P.SP. that it was erough if the Con-
gress Party says that it will not sup-
port the PSP.—no less a person thaz
+Acharya Kripalani himself stated this
—and then they would ask Pattom
Thanu Pillai to resign. But after the
withdrawal of the support of the Con-
gress Party, nothing was dome. The
attempt then made by the P.S.P. Gov-
ernment in Travancore-Cochin  will
perhaps be the darkest chapter in the
party palitics as far as P.SP. is con-
‘“cerned. This will be seen from the
fact that certain persoms, about 35 in
number, who were convicted of murder
and other offences and whom the very
same Ministry during the previous
Session of the Assembly was not pre-
pared to release, were released on the
27th January. [ have got extracts of
what was stated when the matter was
raised in the very same Assembly on
the 16th July 1954:

“Thoppil Bhaskaran Pillai: Will
the Chief Minister be pleased io
state whether the Government in-
tends to release the prisoners
undergoing imprisonment for a
long time in what are "called the
Punniappra, Vylar, Suranad and
Edappilly cases which have a poli-
tical character?

Chief Minister: The accused in
those cases have been sentenced
for rioting, for waging war
against  authorities and for
murder. The Government do not
propose to release them.”

The Member wanted to draw the
analogy of the ILN.A. agitation and the
Bombay Naval workers' agitation. The
Chief Minister replied that these are
pat relevant and these cases, where

~ the pepole are convicted of murder,
-.mbeequntedtommotapoll-
“tical nature. He also sald that the Gov-
ernment is convinced that these are

24 FEBRUARY 1955 Address by the President 342

cases in which the prisoners cannot be
released.

During the last Assembly when a
no-confldence motion was tabled, the
Communist Party in thst Assembly
insisted that the thirty-four persons
convicted for life sentences and other
periods should be released. Thirty
out of the thirty-five persons were con-
victed for life. They also required that
they should be released before the
moming of the 27th January. At about
midnight the P.SP. Government .....

Mr. Chairman: On what grounds
were they to be released?

Kumari Annie Mascarene (Trivan-
drum): Some of them have served
more than three-fourths of their sen-
tence,

Shri Velayudhan: It was on the Re-
public Day and there was an amnesty
and the hon. Member knows it very
well,

shri A, M. Thomas: 1 have read
what the hon. Chief Minister had stat-
ed during the previous session of the
Assembly, namely, that the Govern-
ment have considered and they are
conviinced that these persons cannot
be released. [ am not going into the
merits of their release now, but in
order to placate the Communists, for
“a mess of pottage”, I wanted to point
out how principles are being thrown
away. I would submit that for a mess
of pottage, for continuing in power,
the P.S.P. Ministry, which says that It
has got the monaopoly of all socialistic

.principles ang virtues, stooped to the

extent of releasing these prisoners be-
fore the morping of the 27th January,
and as a result when the no-confidence
motion came first the Communist
Party, which has attacked the P.S.P.
in and out of time—it was alsp stated
by various persons, including Shri
A. K. Gopalan that the Congress
regime Is much better than the P.SP.
regime—voted against the introduction
of the no-confidence motion. There was
actually a quid pro quo. That motion
came to be withdrawn. Even after all
these concessions, it was not possible
for that Government to comtinue.
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When it came to the fateful day, after
the no-confidence motion was tabled
again, after the release of cesiain
members by the Mysore High Court,
the majority voted in favour of the
no-confidence motlon, and the oaly
choice for that Ministry was to quit
office and allow an alternative Minis-
try to continue in office.

Shri Gadgll (Poona Central): What
dig the Communists do?

Shri A. M. Thomas: The Communists,
it may be borne in mind, remained
neutral. That is a very significant
fact which is made reference to by
Shri Sreekantan Nair as well as the
Secretary of the P.S.P, in that State.
I leave this topic there and the hon.
Members may judge the justice .of the
stand that has been taken by the Rai-
pramukh of Travancore-Cochin State.

One or two words more with regard
to the Address. Since this matter was
discussed by me, I have taken much
of my time, but I will finish in twe
or three minutes.

Shri Asoka Mehta jusi referred that
more attention has been given to the
world events and therg has been an
obsession to deal with that. It must
be borne in mind that we are an inde-
pendent country and when it discusses
genera] policy matters, it cannot avoid
discussi inteynational affairs, and
that is the case when similar occasions
have arisen either in the UK. or in
. apy wuther independent couatry, and
India is no exception. Not only that:
3n the midst of world conflagration,
¢an we be indiffefent to international

eats ? Even for internal f.:;z-
velopment, surely there should be
peace and order in the world, so that
-we cannat afferd to be unmindful of
warld events. Whateyer the Com-
munists in this country may say, no
less a person than the Farelgn Minie-
ter of Russia, Mr. Molatov, while ad-
gdressing the two Houses of the
Supréme Soviet on 8th February 1955,
gave a review of the international
gituation, and paid tribute to “the
international  authority” of India as
“an important new slster for the
strengthening of peace”. The wards
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“international authority” are used by
no less a person than Mr. Molotov.
Qur friend, the Depuiy Leader of the
Communist Party, was prepared only
to give half-hearted bouquets to the
foreign policy of our Prime Minister.
Mr. Molotov further adds:
~ “Today, colonial India no longer
exists, but instead, there is an in-
dependent India. It was to be hop-
ed that Pakistan and Ceylon will
also find their way to real inde-
pendence.”

So, as far as the foreign powers are
concerned, including powers in the
Communist bloc, India is following an
independent foreign policy.

dfey o owo Awdliw (AT ;M
o 1 @t umor & T Bl Pl af
s taed dad gemw alid wWt
agad waarht s Pawer Pw gAd g
# Mt 3 P P & 1 7 o A o
& T famf medde 4 mguia &
e A wp ot ben & aly e
2 Pt & W wfew v & o AP
Pt #} & e o Pevgaw w
g ale gw wt gt $ aEn 7w v st
Fen # | 7w T A o et @ g
& arr fgern A €10

TR & Tawies 4 gan wp Pt
4 doaw Mvw § P swAder @ ane
frmgH & v @R ® w T @

i AT ¥ S R T AR o Al



345 Motion on

[iPew o w0 warta]

afs I3 I # 79 @ MR BT Al
zw tear @ oo ghwEnt st =E
®, gmT s @ At at w5 ot g
HEn § TES @ oA @ Twd Al awn
TEr @ TayEteTor &1 Aite & a2
tod gw gt Yewwa s aw@d &1
Taft e ghee ol awier @ wEE @
T ew-dteaT s @ @ ¢, taew
ar {hataww, siw-tatos, w=dft-
Trabaer ol d9— ot i ot &
I g wvd €, AR WO %
o 9% FEAATY B AW ® g, 4R W%
diera w7 # anr @ g o i
TN R AW & g sietewew &
wfwst &1 gEtear FYQ gO AR HEHA
Tt P FOROH MR A5 T M ST @
Tud w1 0O §1 4@ g §Fdt & |
gai mzw Pafaer o 3 W om g
T B wET € 1% BT @ gEAT qqend
Youd soder & |99 g & g vt
Aty & awr 7 @, TEd B ¢ aw
P gt tomd got o gw &1 9 @t
wern & @ g Fig ¢ar ww e gt
o Yot gt i w1 wfw fwwr @
Txaed g 2t it =t soa og=n o
FHTAR FIRT A ww ‘" s awer
M W T4 gNA g Pw g WEw
Patree 4 Tmr amdw A fwwr

g
3
?
1
;
E

o2 & P g Wi o T ¥
NUE 3 A Y I w5 A g
or w3 w1 Tawen e € dveA

19914
3

|
e

24 FEBRUARY 1955 Address by the President 346

:
i
L
*
4
a
i

i
%
sy
E

e |

3349427299443%3433
sipihhhdiig
%%%5 ¥ %113355 !

i %51& ﬂgiia %

g % %%% ﬂim4 3

ﬁii 3@ - i

;?di?%i%ﬁg TR 13 ;

REEE DS PEEE 2T EH OO



24 FEBRUARY 1955 Address by the President 348

Motion on

347

dir & *7 wrteite et 4 o gwwr

Ea after I A gelguamanT
w1y | §f gelgaegsy s

% P deE oY T @ & ot gEA

fam &1 frgd v ™ & & Febege
v gwm ¥ | Ot gwd A
# aft Paght awvg ft 99 2 ot Toet
it Pgon & 1 98T 7% gAW anR w@T Al

e #t e ¥, gud auA ogw @ ww

w1
e
&
Tut
L

mmmm

ae Pear & 1 4 T swew Be g
AR F7H A oWET FT gOaw g g%

ﬁmmmﬁﬁwMMfmmmmmnn Ef mmnwmmn
mmmwmwmewmwmmmm WWﬁwfwﬁm wmw
£ e dm
mmmwwmemmwmmwmmﬁw 1 mmwmﬁww
ﬂﬁl_m,m ¥ mw.wmw.w.m m.mnw an.mwm m
4 aﬁnmm mmhmmmm mcw« hw
mewm m wWwaf %h m
ST HHERE I T
R L
wﬁmmmmwmwmmhﬁmMﬁﬁw 1T wEEF m
HHAT FEEELE Fripfiiease
MU RN IR L
T H o, T e % ﬁ# m ﬁ.m e
fi e
mhMﬁmmWﬁmwmmmwwwﬁmwfmmm mmmwwww



& i am it dft o o @t o o o Wt
o "y Fem ated wle om #w aEeEn
witgd P @ aw e # ) oY g
@ fow Tmw oo W 3w v @
MR ddw d W g famin
Mfred & 9 ot o 4, o W
trfrer aex B} e d o afiR @ 5w
&1 @rra Tear T o T a3 i o
T waw AE §, 9@ FA B Hd IIH
o g ¥, agd @e @ weEgH  avet
Fia ot ot agd 2 Pad o A
At §t = et e gt e v Ay R
% aftr o we & 1 A g ST
sttt o oF o ww & At wiw oW ot
g F @ W AR @ wwd & oA
Yo wigtae dof =t aen e & P
o A wrR F 99 F Tad aw W
qhftesw 3 o oF, T Y5 aw g

T & R A A T o gw @

T ¥ 3¢ wom gE W T @l e

24 FEBRUARY 1055 ‘Address by the President 350

E e | A @ wwteew 3t e w
A ¥ T7 o aw o g @ =7 Yo
T eEd ¥ 97 W aw =t Tt aw
gt T A oA G
TR R M TR T | AW TS S qO FH
e A ot Agwa I wgA At wEw
ugm P i, 9t g7 s3 @ & w A §
& 4 9 98 @ § = g wiwtew de
o ote ot @ & A gw 9w F e
e & alt oW ¢ 7@ 2 A TR
¢ M ew g ot & amdet

Fifa o= @ eated & aw wEd
€1 o fEH T5 o @ aee 9w wwen
At aeft & 1 gw A 3w Pewtad #F ¢
ot & waer w3 Tear & ol gW W @
ot agd wd R E

gEe 71 Fadtact & W & gA
miadt & v F W & gwd
dedger ¥} Aty g aw & TEATE
misgn s R EE

T s Men @ A F v wEd &
% g ot o | g A S & i @
sty arfer @ amr @ gz Td & | W=
# am m o wed &) dfww g Q@
tra # o Tuw o & BT & @
et & eaw wwen gan & ot afie
& at e &1 wEer # gw g e
1wyt A Wt g amyor & Paw Pear
F s

gatad zw wmoor & qaw o £ Yo
= e gwre ¥ 1 alt s gw A F
zatadt #° qft aww @ Iw w1 amiw
e & | wg o e 3w A g & I
ant & Pawr Wt wer an wied o At
A FR I dfsr amIy A
affwere ait sk @ o Tt few
man § o ap Wi weere ¥ g W
faw off s it o1 | TW I TOW



351 Motion on

i # M o ol o qw st
dfted T & P gn ant wwr ¢ g
Tord | o gwdl ot aferdt § af wgE
g & 1 gotad ot @ Py st Ao oo
fag 3 v e & 9w av #F gy
FTAOEL |

defys fite @ aW & & T § Iw W@
s g I gwe HF av & g9
frr e w @ d ot d @ w
agd I Team ywe fod & @it @

dmert & g 1 0% @ @ www F1§
TN $E | TR o Tawm wwe Pedd
¥ a w3 gr @R R o W §
#rr gw w sy @ dur Aew g

b J- |
A

'3 1
4414

1

i‘.’"

i1}

4

3
ia

.1

24 FEBRUARY 1955 Address by the President 4§32

ardft P g% ave aw o ot Aife st
aivert w7d & T g Porelt of ot o
% aw adf & @ o @ o wew @ Tt
§ aft g7 ot omr @t miwr B e
T awd & of ax 79 @ wew ¥ P
T s =T # aww o g g
N F9ER T AN gEA T I Wwe
s At g A & g ot g <R
0 W | 7w o g2 Taw’ s @ Prw
@ gt & P gad ag wE wmd €
5 fégen o= awat @ @ @ 9T
e @ AW 9 I fw @1 gw 1 $ah
ety foanr &, Towr @ Pl e wmw

Tt A TwE & o1 @wd & 1 gatad A
o & 78 o« Fear WEa g T oaw @
T ard ot are e S @ wint @ A

%
i
g
i
;
i

vt &1 emfew  adt € of 0w Peww
f gfft &, Pw & dwr 7 @t P zw A
® o & R e T i e
e e g A & aw W



353 Motion on

[sh arar 7wor]
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Shrk Méghnad Saha (Catoutts-North-

West): It is very significant that the
President has referred, for the first
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time in his Ajddress, to the importance
of gtomit ehetfy. He has pointed out
in very vivid terms the dangers which
threaten this world if a war breaks
out in which nuclear bombs will be
used. He has rightly pointed out
that a few hydrogen bombs can wipe
ouf the whole of civilisation, and he
has appealed that in future war shou'd
be abolished as a means of settling
any problem.

Coming from such a great authority
as the Head of the State of India we
hope that his opinion will have great
international influence.

While pointing out the horrors of
atomic war, he has also pointed out
that it gives a message of hope, pro-
vided it is used for peaceful purposes.
He says, “Atomic energy provides the
vast power necessary to raise the
staridard of living of the population
of the entire world. It is of special
importance for the development of the
under-developed countries”. It is in
this conmection that I wish to speak.
He says further, “We must welcoms,
therefore, that the United Nations has
decided to call a scientific conference
on the peaceful uses of atomic energy
at Geneva. This conference will nut
only explore the possibilities of atomic
power but will also comsider the
biological, medical and agricultural
aspects.”

I wish the President had given some
more light which would act as a
directive for the development of atomie
energy in this country. Other coun-
tries have gone far ahead of us. We
are very backward in this respect.
And if, as the President points out,
atomic energy is to come to help for
the solution of problems of poverty, un-
employment and malnotrition, w2 have
oursélves to make a very great effort.
Other countries cannot help us unless
we help ourselves. The anclent pro-
verb that God helps those who help
themwelves is nowhere more appHcable
than i this political world. So the
great hopes which the President has
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expressed about this Conference at
Geneva, I do not share. I think that
we should make a very great effort.

In this connection I wish to say that
our efforts have been so far very in-
adequate. An Atomic Energy Com-
mission was formed in 1949 with cer-
tain  objectives. Five years have
passed. And hon. Members here might
remember that on the 10th May, 1954,
a debate on Atomic Energy was raised
in this House. There it was pointed
out that our efforts in developing ato-
mic energy have been extremely in-
adequate. This was admitted by the
hon. the Prime Minister who took part
in these debates. And he said that in
future we are going to increase cur
efforts, spend more money and have a3
better organisation for the develop-
ment of atomic energy: But at the
same time certain Members on the
Congress Benches, as usual, expressed
or rather quoted something; I think it
was Mr. Raghuramaiah who quoted
from an American book that India has
done much in atomic energy, I wish to
expose that. It was a guotation from
Gorden Dean, who was at one time
Chairman of the Atomic Energy Com-
mission of America. He said that
barring the six countries which have
taken to the development of atomic
energy in the world, India has done the
best. Probably my friends on the
opposite side have been very much
flattered by what appears to be a great
compliment, Those countries are tll1e
United States of America, Soviet Russia
Great Britain, France, Canada and
Norway, Sweden and Holland. If you
Jeave out these countries, the other
which are left are Germany, which
cannot develop atomic energy according
to the terms imposed on her by her
defeat: the same also with respect to
Japan; the same with respect to Italy.
And what remains then? There re.
mihin Indonesia, Thailand, Afghanistan,
Iran and so on., Certainly we have
dene better than these countries. But
that is not a matter for complacency,
So you ought to be ashemed when such
certificates come from
which are after all not certificates at

foreigners, '
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all but in a sly way they say that you
have done nothing. But they are
queted and oor friends on the oppo--
site side are very much fattered.

[Sarpar HUkAM SiNGH in the Chair]

As a matter of fact, in 1049 it was
said that we shall inake a reactor. We
have not made a reactor. Only the other
day it was announced that we are
purchasing ten tons of heavy hydrogen
or heavy water which is ocne of the
materials for making a reactor. May
I ask why this step was not taken five
years ago? This could have been done
five years ago. But why, after five
years, the Government of India rose to
the sense that it was not possible for
them to make a reactor without get-
ting foreign materials?

The whole difficulty here has been
that the administrative policy with res-
pect to the development of atomie
energy has been extremely—what shall
I say—retrograde. From the very first
there was a veil of secrecy about it.
We were not allowed to talk about ato-
mic energy. The Atomic Energy Com-
missioners never said what they were
doing, what researches they were
financing. Everything was under a veil
of secrecy. This was extremely ridi-
culous; because other countries have
imposed secrecy on atomic energy de-
velopment simply because atomic
energy was used to produce weapons
of war. From the very first, we have
said that we shall not use atomic energy
for any aggressive purposes. Having
said so, to have imposed secrecy on
atomic energy work was not only the
height of indiscretion, but the height
of folly. Because, if you analyse the
work done in other countries, you find
that atomic energy cannot be develop-
ed unléss you enlist the services'of
thousands of scientists in your own
country. Mind that, in your own coun-
try. Other countfies would not hélp
you. You have to dévélop the whole:
work, Witk th¥ aid 6f séienitists of. ¥our
own dountry. In this -particular cade,
for five years, the sciefitists of Indld
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have been precluded from taking any
part in the development of atomic
energy. I throw it as a challenge to
the party in power; let them justify
why they did not take the scientists of
this country into confidence in this
great work.

This was pointed out in the debate,
Then, the Prime Minister said, we are
no longer having any secrecy, we
disavow our secrecy, we shall invite the
scientists to a coaference, the frst
Atomic Energy Conference, and then
we shall discuss all these matters and
lay down a new policy. He also invited
suggestions for laying down this mnew
policy. The Atomic Energy conference
was held on the 26th and 27th of
November, But, it was a conference
of learned men, men who had never
handled atomic energy, who simply had
read from books certain things abouat
atomic energy. That was the tragic
part of it. Though it was called the
Atomic Energy conference, I do not
understand what kind of a conference
it was. We thought that it would be
a conference for laying down a new
administrative policy, which will de-
termine how much money is going to
be spent, which will bring into exist-
ence the administrative machinery for
handling this work and set up different
bodies for development of this work.
Nothing has been done so far. As {ar
ag I see, the whole thing is in the same
stage where it was in 1949 when secrecy
was laid on all atomic energy work.

We are losing time. We have been
living in a sort of a fool's paradise,
while other countries are going ahead.
Only the other day, we read in the
papers ‘that China is having an atomuc
energy establishment in the province
of Sinkiang where it will be far away
from the attacks of American bombers
and so on. In this country, as far as
I see,~what is happening behind the
scenes T do not know—the people have
a Tight to know what kind of arrange-
ments are being made for the develop-
ment of atomic energy work, We hope
that the Government will take the

24 FEBRUARY 1055 Address by the President 362

country into confidence and tell them
what they are doing.

During the war, in Amerjca, this ato-
mic energy work has been developed.
There was secrecy. There are about
10,000 scientists working. I think the
secrecy has been well kept. They trust-
ed their own scientists. They did not
mistrust them. Only one or two men
were there who betrayed their trust.
But, 9999 per cent. kept their word.
In this country there is no meed for
secrecy. By administrative measures
we are keeping away hundreds and
thousands of scientists, who could have
taken part in this work, from active
participation. This is a policy which
is fraught with very grave danger. I
will give you one example. You know
that the great discovery which unlocked
the atomic energy was made in Cer-
many in 1939. People wondered why
Germany failed to develop the atom
bomb during the war. It is coming out
now why Germany failed to develop
the atom bomb. They had the greatesi
scientist Dr. Hahn who had discovered
nuclear fission. They had 8 or 10
scientists who are experts in all the
branches of science needed for the de-
velopment of atomic energy. When the
Atomic Energy organisation was fonn-
ed, it was found that none of these
scientists was given any position. Posi-
tions were given to persons who were
favourites of the Nazi party, who were
strong Nazis, so that, at the top you
had a number of third-raters, The real
atomic energy scientists refused to take
orders from them, with the result that
Germany could never develop atomic
energy during the war. We are om-
mitting the same kind of mistake.

Any scientist, however great he might
be, cannot do this work, alone. In
scientific work, sometimes we find that
it is not an Einstein or a Newton who
can solve any problem. Sometimes the
problem is solved by a man who may
be a back-bencher. Scientific work is
the result of co-operation of a large
number of brains. Sometimes a sugges-
tion or a method of work comes from
persons who are considered not very
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prominent or very able. In the develop-
ment of atomic energy work in
America, we find, suggestions have been
made by persons whose names we do
not know, we have not knowa till the
other day. The most prominent
scientists who were there had made
absolutely no contribution. I want that
our ‘Government should take all these
matters into consideration and lay down
a sound policy for the developmen* of
atomic energy in this country.

There are two or three points to
which I need refer in my speech. One
was about the Plan. Speaker after
speaker from the other benches have
been singing the praise of the Plan. 1
had only one single argument against
the Plan. The success of a Plan is
measured by the increase in the per
capita income of the citizen.

Shri § S, More (Sholapur): Or of
the treasury benches.

Shri Meghnad Saha: Per capita
income, according to the Government,
in 1949 was Rs. 248. In 1950 it was
249 and so on. In 1952 or 1953 it was
251 and there was then a sudden jump
to 261. In the course of 5 years, the
increase has been only 5 per cent., that
is, one per cent. per year. Anybody
who understands mathematics will
tell you that this indicates absolutely
no improvement at all. We should be
ashamed of such a Plan. We say that
the Plan has done a great thing. Even
this increase of Rs. 10 which was
shown in the figures last year is very
suspicious, because the report of the
Planning Commissioners themselves
shows that there has been a 18 per
cent, increase in the production of our
foodstuffs and that accounts for half
of the so-called success of the Plan.
If you leave that out, there has been
absolutely no increase, I pointed this
out about a year or 1% years ago,
when the Plan was first submitted to
this body, that if we stick to this Plan,
if we do not change the Plan root and
branch and from the bottom, there is
no hope for us, and we cannot attain
any improverent in the standard of
living even in 100 years. I challenge

24 FEBRUARY 1955 Address by the President 364

anybody to disprove this. If this rate
of improvement is maintained how
can this Plan be called a success?
Soviet Russia showed that you can
double the income in 8} years. Instead
of that, our Plan will make the
income double in 100 years. Do you
call that success? You ought to be
ashamed when you call it a success.
It is unnecessary to peint out a little
detail here and a little detail there,
where there has been a certain amourt
of increase in production—and yeu do
not point out where you have gone
down. Now, I pointed out that if you
want to have a good plan, you must in-
crease your rate of investment from
the miserable figure of 44 per cent.
with which the First Five Year Plan
was quite pleased, to at least 10 to 12
per cent. T am glad to find that our
Finance Minister has agreed that in
the Second Five Year Plan investment
would increase from 10 to 12 per cent.
But, merely larger investment is not
the thing. You must invest your money
properly. You must invest your money
in concerns which will bring a good
dividend. You may invest your
money in futile things. in things which
will bring you no dividend, which will
simply be wasted, or, you can invest
your money in enterprises which will
bring hundred per cent. dividend or
more than that. This is a point which
the Planning Commission has not yet
attended to.

As far as studies show, investment
has to be made in producer goods, in
iron and steel, in heav chemicals, in
onal-tar distillation industry and so
on. As a result of our criticism, some-
thing has been done in iron and steel.
Well, we are going to have four or
five new million-ton plants which will
increase the production of iron to
about 6 million tons, This is very wel-
come news. We all applaud this psrt
of the Government's policy, but I insist
that when we are going to spend three
to four hundred crores of rupees, it
will not do if we continue to depend
on foreign experts.

Mr. Chairman: The hon. Member
should conclude now.
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Shri Meghnad Saha: I will take two
minutes more.

Mr. Chairman: Already
"Member has taken 20 minutes.

Shri Meghnad Saha: Only two
minutes. If you do not sllow it, I shall
sit down.

the hon.

Shri 8. 8. More: He is gealing with
a scientific problem.

Shri Meghnad Saha: If we go on
depending on foreign experts, we shall
be in the position of Iran. Iran had
very great resources in oil, It had not
the scientific men, the technical know-
l_edge 1o develop its resources. It called
in foreigners, the Persian Oil Com-
Pany and laterly the Americans. Now,
they have become the rullers of the
uniry as you know, in recent years.

If, in the iron and steel industry, we
80 cn continuing the foreign experts
we shall be in the same position.
Therefore, it is very necessary that we
shall have our own technical experts
who can design the plant, who can run
the plant, who can advise the Govern-
ment. For the present, when the Gov-
ernment wants any direction on any
point  regarding the iron and steel
.plants they take ong man from one
concern here, another concern there,
some European experts and go on.
This is a very unsound policy, because
these experts have their first loyalty
to the companies which employ them,
and the advice which they give is not
always sound. If anybody wants
examples of that, I can give, You
must have 15 or 20 technical experts,
and these techni:al experts should
form a team. Their first loyalty should
be to the country and to the Gowvern-
ment no matter what salary you pay,
autonomy in that way. Unless we do
and you must achieve terhnological
that, the large amounts of monewy
which we are investing in all these
Gov‘etnmentdspuns'orgc_i schemes might
be just wasted. ‘So, techmological
sutongmy should be qur cry and we
snould try to achieve it.
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Shri Brajeshwar Prasad (Gaya East):
I rise to support the Motion of Thanks.
The President in his Address has de-
voted at least ten paragraphs to a con-
sideration of the problems of interna-

tional politics. This is as it should
be. For, foreign policy determines
home policy. We are living in an

atomic age. The days of nation-states
are over. We shall be talking in the
language of a by-gone age if even now
we talk of a home policy. For, there
are no separate homes now. The world
has become one.

The President has expressed his wish
that the Panch Shila shall increasingly
form the basis of international rela-
tions. I also endorse this concept of
Panch Shila. But the policy of co-
existence does not mean the mainten-
ance of the status quo. The policy of
co-existence must be in conformity
with the realities of the atomic age.
A change in the stetus que must
facilitate the establishment of a world
stale,

The central problem of the age is
how to change the status quo with-
out resorting to war. Austinian
national sovereignty has become an
anachronism. Too much stress should
not be laid on old concepts af
sovereignty and non-interference in
the internal affairs of other natioa-
states. Co-existence means co-exist-
ence for India, China, Russia and
America only. America has establish-
ed her own hegemony over the new
world, Europe has beea divided bet-
ween Russia and America. A large
part of Asia has been divided between
the Chinese and the Russians. The
conflict that is going on in Asia bet-
ween America and Russia is for supre-
macy, is for hegemony over that large
part of Asia which has not joined
either of the two bloecs. If we join
hands with America, there will be
war and global destruction. But. if,
on the other hand, we side, we col-
laborate with the Chinese and the
Russiaps, the whole of the Afro-
Eurasian land mass will be divided
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into  there spheres of influence—
Indian, Chinese apd Russian.  Such
. a division of the old world will facili-
tate the establishment of a warld
. State.

The proposal for the establishment
of a Delhi-Peking-Moscow axis has not
been conceived in any spirit of hosti-
lity towards America. 1 love America
as much as China aad Russia. There
is also no ideological bias in me. I
do not believe in ideologies. All ideolo-
Bies have become obsolete in the ato-
mic age. The restoration of Czardom
in Russia or the Manchu dynasty in
China will in no way alter the validity
of the proposal that India, China and
Russia must come together in the
domain of external affairs. Let us
take into account the hard geo-politi-
cal facts as they are. Without apy
prEJudlce, and without any ndeologncal
bias either for democracy or socialism,
capitalism or totslitarianism, I have
come to the objective conclusion that
Arperica is the perturbator of the age,
that Amecrica is the asggressor.

The Parliameniary Secretary to the
Minister of External Affdirs (Shri

. Sadath Ali Kbap): What is that word?

Shri Brajeshwar Pmasad: Per-
turhator, that is, one who perturbs.

The Prime Minister has times with-
out number expressgd bis view thst
Russla stahds for peace. I that be
80, then the agiiressor of the age is
America, pecause it is a4 blatant fact
that the world today is faced with the
threat of war. If there is a war loom-
ing large in the horizon, then there
must be some guilty party which
starids for war. Therée is a powerful
group ip America which has eome to
the conclusion that if they are to
combat China and Russia, they must
combat them naw, for within a few

arg, China, or if not China at least
Ruasla will becgme a power co- equal
i America In military strength. After
a tew yeats, it will pot be possible for
America to wage war ggainst Russig;
therefore, this powerful group in
America is keen to embroil somehew
the whold of Asia in war. It is this

-tarx aid ta Pakistan.
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factor, it is this realisation that the
aggressor of the age is America that
has impelled me to advocate that we
should collaborate with Russia; there
is no iHeological sympathy for any
:iimn'

I believe that peace and progress
can be furthered with the help of ato-
mic energy, if it is harnessed for con-
structive purposes. [deologies have
not got, or at least ought not to have
any place in politics. How can we
ignore the hard fact that American
troops are in Asia? There are no
Russian troops in America, and yet
Russia is branded as the aggressor.

I sometimes feel that it is a bit pre-
mature to talk of co-existence now.
The phase of co-existence will begin
when Russia will become as powerful
as America, It is because Russia is
not as powerful as America that
Americans are thinking of waging a
war in Asia. The day or the year the
Russians become as powerful as the
Americans, the Americans will begin
talking about co-existence.

There is one other consideration in
my mind, which has impelled me
since 1947 to advocate on the floor of
the House that we should collaborate
with China and Russia. In 1947,
Marshal Chiang Kai-Shek was “in
power, and there was no communism.
I am convinced that the destiny of
India and China dre intertwined. If
China goes dowm under the Ameri-
cans, India will also positively gv
down, for the Americans will not spare
India. Their plan is to kill their
opponents one by one. They are =ot
favourably inclined towards India, or
else they would not have given mili-
It is absurd to
think that the Western Powers-are so
fmbecile as to think that by giving
arms to Pakisthn, Jussia can: be con-
quered. A rat cannot fight against a
lion. It 1s the opinion of experts—
the Geverrment of India may chal-

‘this s{atement, and they are in
a .better position to say so, but as far
#s I, 2 layman, am concerned, this is
my information—the Russien milttary
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position is so strong and ‘power{u‘l
that no nation either in Europe or in
Asia can withstand the onslaught of
the Russian forces, and that in the
event of a war, the whole of Asia and
the whole of Europe can be conquered
within weeks.

Shri Tek Chand: On a point of
order. What relevancy has it got to
. the subject-matter of the Address
which is being debated upon?

Shri Brajeshwar Prasad: I am dis-
cussing about intermational situation.
It is such a relevant subject that it
cannot but be relevant to you.

Mr. Chairman: The hon. Member
need not answer the interruptions him-
self. He may leave it to me. The hon.
Member might go on.

Shri Brajeshwar
elucidate this point.

Prasad: Let me

Mr. Chairman: The hon. Member's
time is up.

Shri Brajeshwar Prasad: I was try-
ing to understand the significance of
American military aid to Pakistan. Is
it really against Russia? Do the
Americans know, or do they not know,
that the Russian military position is
so strong that no amount of giving
military aid to Pakistap can tilt the
balance?. 1 come to the conclusion that
this military aid is directed against
India. It is not directed against
Russia. I hope the point is clear and
relevant and to the meanest intellig-
ence in the House and in the country,
it ought to be clear.

oft brgaeht (arm) : #F ame defie @
wEor @ g gt e @ Pram wwe wE
R E ) oEe W oAt R AW e
¥ gus s+ & qge dw gagr A W
7z ot owis dgar @ ymor F W T &
IR o o & T® ewwer ® qEw
= &t gt gran w Atw T R
win i 7 Al A st ww & P
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s @len T § o T 4 8 .
dRE dewaa @ @A awy
4wt gw F wuwr Pewow @@ §, W@
ah T ¢ | dtew a7 g s
et g W w @ @ & o, Yeww g

it et & 39 & B wew Ry | {7

=itgd | g9 Taug F ar oiw fgwr &, T
& #° arn &, A4 ar @b o v § )
dn s ww @ fergh Pdfeiedew
3 Pgated & gm &, diew awww
farft s o o & g d A w1 g
Fw Wt w0 wwa € | @i m @
# qw wp dd wiv ad s W
Pediaw swvw & | ¥ Taw off qem @
Ft g, 9 @i A q@ 0w O P e
¢ st #° ug w2 g € | T ot wmt
#ewE:

“Clerks! Clerks! Clerks!—Observe
1st March, 1955 to 5th March, 1955,
Protest Week—Why? Tp raise our
voire during the Buriget Session
of the Parliament against the Pre-
sent shabby pay scales of Rs. 55—
130; to raise our voice against the
Central Secretariat Clerical Ser-
vice (Reorganisation) Scheme”.

P grw i &, ¥, w i
st ww ww qeR : gilafas,
ghetate |

st Prewelt ; of A wEwm € Pv aw
v 4 wigtwe dedf & awr o €,
atatetw def o it S @ T e
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bt Prreamht]

whed, & s o oot @ ww gt
dtrgar ot g & W ¥ AT 5w W
gt s £ P ceew @ omeh aw dw
St p N &3 A T § ) T
# qoelt gur sifs 4 e gwEETRE
qiner fR ur wv Pw e ode diwew

“Congressmen have ceased to be
the true servamts of the nation.
The time has come for seif-intros-
pection. We should try again to
be fit servants of the nation.”

ag {ivqgw it Fft A aw Fam @
waits 97 @ @ ot & 4 Porg
& aiw 75 %% g 9 1 A g ohewtr
# o fhed b @t v @ wetee de
@ ow A T T g AW gt
e frw ar & 7 Twad @t
7o § 7t 9g ¢ T5 20 s7d AwgEm Al
¥ 99 T% /3 ETE TN AR O
7@ v @ = § [ hope, I am
not wrong: T w1 v Fo &
0 Fo TF AN dacd, A= deed i
000 T4, wooo U4 | @ € Amt
e 3 aamr 3&h w5 T
T @ T

TS AEe e ; dbeT AEde deet
+.9

& brwwel ; @ TR TE TR AR
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wet # 1 dtws arwrden A &1 ET
P e @ avlt da F e F 7w oW
s Az #p ohew deIE FHd
# don 51 ¥Pgge & Toen | AR Ow
ThY T E W AR A 0F |
o1 e AR U RETA A I E W
sHA @ qates, Al gow g @
HA @ qAiAE & FEM 1 dw g gw
¥ dfeT am uw wer weewn PeEt
wix & ¢% wie vod avh o & ™
@ of 3@ @ Pad dwet genT ereaATE
gaw otg ard & | = gher ot o g et
ft flogero Fg v & T o, g9
st & 7w vt W mewg &F
#1283 agwr 5 & qmes Pw
e arwieE FRA W wiT @ A,
e A GF, dtee & WEw g T
v ow tetrsh &Y @t anfee Peaid® ot
# ot 97 @ 9t afee amwiTrw A €
I7 ot I¥ Mo @ Wt @i Pw
F o gt @ & o At i s
aw ® e dE g & oo €
T awar, wet g ot awen Paw @t
aw o 1 vad ¥, @ wew ¥ Tewd
o wgaP F t anfee oy o F
I #t o o o @ o Wt we
st | R at aft wie et &

arg T Feg ;e w4t @t € 7

o P : rw i B ¥, dar @
Pew o @it @ ara oft g ated )

ot e v et : P P @ o
oW hw @ T

oft Peowrurelt : of 4 9 ol Feem AW
€ttt e R o Wt
arrin & o Mow g @ e T W
Faet wedt o & 1 ot ew A | T
#t oo e oft €, few T d g A
FYTAG ¥ TG W AR wCA
affgd 1 Prlt R Feww, wiwed
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AW & qirads ot g # 9 e
g T P d e # 1w
wft ¥ T aw A o ae @ wgw g
=t sifew 1, 72 oft @ ¥ P g R
P att ont o dfew ot
wan oAt At ¢ P Paw @t Prew
Tt 0% amm o Pt | ot wp A
W TE W IH It 03 I AW & AT
g
“Patna, February 23: Mr. D. R.
Naik, President of the All India
Civil Supplies Department Em-
ployees’ Association, told reporters
here yesterday that 60,000 per-
sons (including temporary hands)
of the Union Supply Department
in the wvarious States were still

unemployed and most of them
were facing starvation.

He added that food was the
Centre’s responsibility and, there-
fore, the Union Government
should come to the rescue wof
these unemployed people. Mr.
Naik suggested that persons who
had =zttained the age of 55 should
not be given extension. This would
mean the absorption of 5 to 10 per
cent. of the retrenched staff. The
Prime Minister, Mr. Nehru, should
convene a c~onference.... .”
7zt agT & FEA W, dtew oF O

# q¢ w1 g www € P awEm
getaw Poe @ qw o ot wleww & 99
0 A7 o & gwarltT dunt A w
Poer @ orrfvwmeme wef o ¥ 1 F weE—
¥ Ps ot aveme ot Preeh & wgw W
P # 1 T g F e gEWE A
? quitaw, anteda wTegar @ qEmaw,
wAT feede & geantaw, e Pefauer
T ale Aud # 9 g g &
ST Ee A §W oE s EFq & Tw
Aot ® fieedid tvew A
Fraae vt § At g 98 @i w0
T &t omew & o5 Y I wiey, B
wstd= @ T2 duar atey 1 a=dh &
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T3 & ft g 7ff e wfee P o
rgaml, g dEEEAr alt el it
a wet @ @t auw wged & & Prwwd
¢ g a1 am g § Al g Pew e
7 ave row &0 & 1 g o o iy
Ft=re FTH TSR I TETW § anw
i 73 ATQW B¢ 1% G www 7 Pwfor
#w ¢ gEd @ & @ s eww
g 98 CEIRIEITT ® o e amw @
WA § | T AR qe o 7g ot dad
¥t diw gt ¥ P T @ren @ wad
Wit @ aw Tvw W waw wed
¢ A ol s wwmw € Ps g S o
awt & g @ ar 7w AT fEm
¥ Ps w1 aven @ wdafeat @ fqwt &
o # @a s 31 wen e & @
& | gg 9 Ted gn Awwiw g & T
Y VAR QA (AR Qe
g ot & anft T ot At onr Bt wow
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gw T off demm ft gt @ it @R
o #t gF At | FEET o Iw 0w
gmaimm gl dqgd I = Taw
fodwe it Jmmal oo tedwe i o
vo dmn o | Pregelia ot g maiw & o
TR R OAE TR B A e d | Pm
it @t o=t 4 w'wen Tear 9w m A g
e’ d@ £ 1 99 g9 4 Neam's e
s 7 & 3w diveme g B @
=W Tt o $ladt a9 7 Ten Taadt ot
THW TN g I § 98 TSV SUIR W
&t wfen | TEdt Pewber gw wHA A
=t ag 7 ft s Tar @i =t e ok
w3 fen o & 1 A = Tgu oo &
Tw ? a¢ & ¥ T wp @ wEA
e € ot 9v Pedfafedsr & ad o
Ty gl 9w @ @ A | w gny
F g @ g mw g T faw
gl Wt I I g g FUA GuEST
F? ¥ gus’ oiw Tem 1 At @ agd
F st Ps 1 ofse F st amr & At
Yow T FT aEw gEE wer TN § at
Fad o ot = Tost v oo T
¥ o o qEd o e FF @ 99 om
anft Prrd & oieasl ael & ot gamast &t
wa d d 2 we oy od @ gEs @
e = & 2 P o gomen st
aw g3 o @ ¥ gawt 1@ g Tewen
afge | 399 A & o T Pl TEw
TeEf @ @ gae B q@ & g
wiET 1

Shri U. C. Patnaik (Ghumsur): While
discussing the Addresg of the Presi-
dent, while reviewing the past achieve-
ments, examining the programmes for
the present or visualising the future,
we have to keep in mind the two fune-
tions of the President, the two wings
of national life which he represents,
mamely the civilian and the military
wings, I draw your attention, Sir, to

article 53, clause (1) of which lay:z
down that the President is the head
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of our executive machinery and
clause (2) says that he is also the
Supreme Commander of the Defence
Forces. 1 would like to pose before
the House the gquestion as to why
these two wings of our unational life
should be kept in mutually exclusive
or airtight compartments even after
freedom. No doubt, during the Britich
days, they were kept separate for
obvious reasons; one was perfectly ex-
cluded from the purview of Iadians
and the national minded people
whereas the other was not. But, un-
fortunately, years after freedom,
these two wings are still kept
separate, with the result that you do
not have either efficiency or economy
in administration. At the same time,
{there has been so much of corruption
to which the hon. Member had just
now referred.

We have been told in the Audit Re-
ports during the last few years that
most of our purchases from outside
amounting to crores of rupees are
made through a company
of four retired British officers with a
nominal share capital, and they have
been supplying us with war materials
which have on inspection in Tndia
been found unsatisfactory. We have
been paying huge amounts for the
same and the benefits have been going
to these middlemen. We have not
been approaching the Governments .f
the countries from which these
materials are purchased, nor have we
moved through our Ambassadors in
those countries. But, four or filve re-
tired British officers are looking after
all our purchases on the continent
and most of the criticism in all the
Audit Reports as well as in the Pub-
lic  Accounts Committee Reports is
that a lot of corruption has been go-
ing on due to these foreign pur-
chases of the Defence Ministry, under
the cloak of Secrecy, with the colla-
boration of a few retired British offi-
cials. One aspect of the administra-
{inn which is resulting not only in
corruption but in the purchase of bad
war-materials, is Secrecy. Last time
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we were discussing about our Ordn-
ance Factory at Kanpur not getting
orders for boots and other leather
goods whereas a private British firm
at the same place getting all our
orders. We have recently come &across
a case where all the State Govern-
ments, which are footing the bill for
NCC shoes, for the Junior Division,
have been made to pay more money
to the same British firm than the
H & S Ordnance Factory had ten-
dered for, For example, our Defence
Ordnance Factory had tendered at
Rs. 9/8 per pair of shoes and each
State Government had to purchase 29
to 30 thousand pairs of shoes for the
Junior Division NCC. They paid Rs, 2
extra per pair to the British firm in
addition to packing charges. This
shows that either our manufacture in
the Harness and Saddlery Factory
with  British Superintendent and
Works Managers is of inferior guality
or that there is some other reason
why the Defence Ministry is recom-
mending to the State Governments to
purchase huge quantities of ordinary
shoes from a private British firm in
preference to our own Ordnance
Factory articles. This is the state of
affairs and I would like to peint out
that though there should be certain
things secret in the Defence Depart.
ment, it does not mean that every-
thing relating to Defence should be
treated as a secret and a closed book
to the whole country and should be
treated as secret from the other De-
partments of the Government, from
the other Ministries and from senior
Officers of Union and State Govern-
ments. I am told that one difficulty
why these two wings of our national
life could not be associated in the
planning programmes iz that Defence
is a secret subject whose working
should not be divulged to the Plan-
ning Organisation. I cannot under-
stand why your defence organisation,
where for example, a British officer
is in charge of the entire engineering
services, . although there are Indian
Brigadiers who could take that place.
should be treated as entirely secret. If
he could be informed of our strategic
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military maps and other vital matters,
it the Surveyor-General of Indla, who
is also a foreign officer, could also
have in his possession our strategic
military maps, any senior Indian Offi-
cer can be trusted with such matters.
It 13 out of 20 Superintendents in
Ordnance Factories can be British offi-
cers, some of them promoted only
three or four months ago, if most of
our Works Managers in production
centres could be British officers, if we
can afford to have foreigners in charge
of our strategic military organisation
and in charge of production of military
equipment, if we can trust them with
our so-called secrets, I canmot under-
stand why we should not take the
Secretaries to the Planning Commis-
sion, Ministers of the Planning
Organisation and other Ministers and
Secretaries of the Government of
India into confidence.

While dealing with the President’s
Address, I would point out that
though the President combines in him-
self the supreme authority on the
military as well as on the civilian
sides, his Address does not indicate
anything of the work done in the
military sphere, of its organisation in
the past, present or the future. It is
8ll a closed book only to be keot in
charge of the Minister of Defence or
the civilian officers in charge of De-
fence; they are not top be told to any-
body outside, not even to the other
Heads of Government. Therefore, I
would appeal that whenever the Pre-
sident deals with the national re-
organisation, he should also take into
consideration the other wing of na-
tional life whose head he is. It is
perhaps unfortunate that whereas
under article 53(2) of the Constitution
it is contemplated that the powers of
the President with respeot to his
supreme command of the Defence
Forces are to be regulated by law,
till now, we have no rules in the
mutter. Therefore, that whole subject
which is costing about 55 per cent. of
nur General Budget i= a closed secret
to everybody.
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Thea, I would submit that co-ordi-
nation or integration of the two maln
branches of our national life is desir-
able from every point of view. From
the ethical point of view, it is certain-
ly desirable, hecanse the President
himself as well as the entire party in
power swear in the name of non-
violence; therefore, the question arises
whether you should have a standing
organisation only to mark time for a
future contingency of war or whether
it should be integrated and correlated
to your national life. In fact
India has a claim to.day for
a position in international affairs,
due to our programme of world
peace, of co-existence and the Panch
Shika. With all these principles in
view, it is really strange that the per-
sons who are in charge of Defeace
Organisation and Co-ordination <hould
try to think in terms of a body of men
trained day in and'day out, omly as
preparedness for a future war. It is
therefore inecumbent that they should
try to explore wherever possible all
avenues to integrate the two wings
of our national life and bring them
together. But I would not confine my-
self to that moral ground alone. I
would point out that on  economic
grounds also, it is absolutely neces-
sary that the two wings of our
national life be brought together to
ensure more of economy and more of
efficiency. For iastance, the bulk of
our expenditure on Defence is not the
pay and maintenance of the three
services; they acdount for a very
small portion of the expenditure on
Defence. The bulk of our Defence
expenditure is on purchases from out-
side, on our engineering organisation
and the like. We have to explore all
ways and means—and the hon. Minister
of Defence has to take his other col-
leagues into his confidence—in order
to see that foreign purchases are
avoided, that maximum production is
ensured in our defence installations
and that our factories have training
facilities for our youth. We require
thousands and thousands of techni-
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cians to push on with so many pro-
grammes. Our defence organisation
with 22 very good factories should be
in a position to afford facilities for
training. I am told that last year the
total number of trainees was 130 in
the Boy Artisans Course. With about
22 excellent factories and with faci-
litles for training, it is really strange
that there should be no attempt to
train qualified youths in these fac-
tories. You have 22 factories and still
you are going in for foreign purchases
of things that these factorles could
manufacture, as also from foreign
firms trading in India. You have got
Britishers as Heads of a fairly good
aumber of ordnance factories and it
is rather regrettable that the only
Indian who was occupying a Senior
Superintendent’s post during British
rule—he hails from Maharashtra—
was forced to retire prematurely,
whereas at the same time quite a few
British Works-Managers were promot-
ed by the Defence Ministry as
Superintendents of ordnance fac.
tories. Some British officers during
the last few years have retired here
and joined service in Pakistan. That
is the position in which our factories
stand to-day. The only Indian who
was in the British rule and who had
risen by sheer efficiency has been
forced to retire prematurely and simi-
larly, the head of the Technical De-
velopment  Establishment of India,
who was also a senior Indian officer,
a Brigadier, was also forced to rosign.
This is how the ordnance orgamisation
is going on.

In the engineering services also,
when you have a number of senior
Indian Brigadiers, you have to de-
pend on foreign heads whom you put
in charge of your strategic military
maps and works. My submission is
that, in these activities, there is much
scope for us to infegrate defence with
civilian works. In engineering ser-
vices 98 per cent. of the works are
being givon to  contractors and we
have a foreign head only to see that
the contracts are being prooerly paid
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for. Not more than 2 per cent. of the
engineering works are being done
through the engineering services—
MES and Corps of Engineers.

Not only on these items, but on the
man-power mobilisation side also, it
is very necessary that the two wings
of our national life should be fully
co-operative. Of course, we have our
faith in the fine Army, the smal]l but
efficient Naval Force and the well-
trained, though small, Air Force. But
we are not sure how far they are
equipped for war in this atomic age.
Therefore, at least as an alternative,
we can think of co-ordinating the two
national activities also on the man-
power side. For instance, in indus-
trial and agricultural works, we have
to utilise many young people; we can
classify them under appropriate cate-
gories and provide them with ele-
mentary military training—what they
call baesic military training—side by
side with their own work in their
respective  spheres. They will be
helped to do their work properly in
their own seoarate economic and
social spheres and at the same time
they will have some military training,
so that in the whole country at a
much less expendilure, you wili have
a huge national force which will have
the benefit of military training, be
able to control and discipline the
young men and at the same time be a
more effective organisation for ac-
celerating our agricultural and indus-
trial drive, Although it is not possible
in our country to have conscription
for military service, we cap have con-
scription for Labour, both iadustrial
and agricultural, and for that pur-
pose, it is necessary that we should
train our man-power and give them
such elementary training that in a
modern warfare, they would be able
to maintain peace, and allay panic.
They would not run away and be
frightened or make confusion worse
confounded.

Therefore, I would submit that from
every point of view this President's
Address has been wanting in this
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major respect, namely, it has given
no indication of reorgamising our
nation and integrating  different
national aclivities, especially in do-
ordinating the two main wings of our
national life.

Shr Heda: | support the motion of
thanks to the President for his Ad-
dress. Members from this side as
well as the other have expressed one
complaint that the Address does not
contain enough indication about the
work to be done. We see no doubt
that there are about 25 paragraphs
in the Address and a few paragraphs
might have been devoted to give some
indication about the work, particu-
larly, in the legiskative side before
the House. This lacuna looks very
apparent when we envisage the thing
in the background of the U K. and
America, as the democratic pattern
of those counfries is very much simi-
lar to ours. In England, the Queen’s
Message not only gives a review of
the past achievements, but also gives
a clear indication of the things to be
undertaken. The same is the case
with the President's Address to the
Congress in US.A. We are not imi
tating these democratic countries
blindly. Though we have adopted
the demecratic way of life, but so
far as planning and economy are con-
cerned, we have drifted from these
countries and we have taken up to
what we call “The Five Year Plan-
ring”. The Five Year Plans are there;
they are constantly under the watch
of the Planning Commission, Govern-
ment and the country; they are con-
tinuously re-shapped. Therefore, it is
quite clear that the whole country
kaows what the Government is going
to do. So, where is the necessity to
adopt those countrjes’ pattern com-
pletely? We have copied it to a great
extent for our own benefit and left
out whatever is clear in the Five Year
Plan.

Now, 1 come to the foreign policy
and I would say only a word. India
has established its name for im-
partiality and sincere love
for peace and effort towards
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it. Therefore, it has become quite a
habitual phenomenon for us to see
that in every delicate problem con-
cerning the international tension,
India’s services are appreciated and
sought for—whether it was a matter
of elections in the Sudan or the
Neutral Nations Repatriation Commis-
sion in Korea, or the three Commis-
sions in Indo-China or any other
matter, Even in Geneva, India's con-
tribution was very clear, and J am
glad that in both the blocs, all the
countries are appreciating the efforts,
the strength and the great personality
of our Prime Minister. The Panch
Shila is becoming a word of gospel and
I hope very soon they will form a
very sound basis for the political out-
lock of not only our country or coun-
tries similar to our heritage, but also
to other countries in the world.

Coming to the domestic problem, I
was surprised to find that one or two
Members in this House had a very
different word to say so far as this
problem is concerned. They too can-
not disagree that the food problem has
been solved, but the contention is that
the credit does not go to the irriga-
tion projects because their waters
could not be utilised in such a short
time. True, but we did not depend
upon these major irrigation projects
glone. Apart from them, we have
adopted so many measures. I come
from Hyderabad State and I can speak
for my State that never in the history
of my State such intensive activities
for the increase of agricultural produc-
tion were there as were visible in the
last few years. Every year thousands
of engines were given on taccavi
loans. Not omly that; improved
methods of agriculture were used. To
give only one example, the improved
method of Japanese cultivation of
paddy was adopted, and in the very
first year of its campaign, in a small
constituency from which I come, more
than 65000 acres were under the
Japanese method of cultivation, and
I am quite sure by now, in my consti-
tuency, more than two lakh acres are
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under that method of cultivation. So,
it is quite visible that there is 15
to 25 per cent. increase in the yield,
not with regard to every individual
farmer, but with regard to those
farmers who are very progressive in
their outlook. Those farmers adopted
these methods and thus the progress
is there.

So far as production in the industrial
sector is concerned, I was surprised
that such an eminent personality like
Shri Meghnad Saha, for whom I have
got the greatest regard, said that there
was no particular progress. In fact,
the problem before us, whether in the
sphere of agricultural production or
industrial production, is not how to
produce more, but how to consume it.

Shri K. K  Basu (Diamond
Harbour): If people eat more, it can
be consumed.

Shri Heda: In the case of foodgrains,
the prices are falling down in such a
way that agriculture is becoming un-
remunerative, and, therefore, in the
whole Address the sentence in para 12
on page 5, namely, “To prevent prices
from falling to unremunerative levels,
it has been decided to purchase cer-
tain foodgrains at specified prices”
gives me a hope of the future economy.
1 want that the price should be stabi-
lised, not only because the agriculturist
will be benefited but also because he
is the mainstay in the rural sector. If
he gets some exira money, he spends
and, therefore, he creates more employ-
ment. If you go into the village side,
you will find a marked difference bet-
ween the state of affairs there two
years before and now. You will find
that those people who were getting
employment because there was more
money with the peasantry are now
starving. Take the case of small
hotels in small towns or even in vil.
lages where buses or trains touch or
cinemas and such other activities that
were going on there. These profes-
sions are dwindling and this is simply
because their mainstay, the peasantry,
is not economically so well off. There-
fore, the problem before us is how to
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increase the purchasing power of the
peasantry. As the other class, land-
less labour, and other poorer sections
depend upon the peasantry, our main
problem is how to create more em-
ployment. With that in view, greater
emphasis on small-scale industries and
cottage industries is to be laid down,
and I hope Government will devote
itself to thig task.

The matter does not concern my
State directly, but since Andhra State
is a neighbour State of Hyderabad
State and hundreds of workers from
Hyderabad belonging to the Com-
munist Party, Congress Party and
even the Socialist Party, had been in
Andhra, and since some points have
been raised about the elections in
Andhra, I would like to say a word
about it. The very fact that an ad-
journment motion on it was brought
here gives a clear indication as to the
future they are expecting. My own
infprmation is that the Congress
workers who went into Andhra had to
be given specific instructions, time
and again, that in spite of any provo-
cation, you should try to be non-
vialent. Bear whatever happens to
you, because the present trend., the
present state of affairs, is in favour
of the Congress and therefore, natural-
1y, the other party would like to dis-
turb that very present situation. It
i{s in their own favour; rather it is in
favour of the Congress and the others
would like to disturb the conditions.
The result is that the casualties, the
pepole who were attacked and fthe
people who had to be sent to the hos-
pltals, are mostly from the party to
which I belong.

Shrimati Renu Chakravarity: Ab-
solutely wrong.

Shri Heda: At least 90 per cent.

Mr. Chairman: Let this not be set-
tled here!

Shri Heda: The people concerned
know it very well, Whatever is said
on this side or that side of the House
will have very litfle bearing.
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Then I come to another aspect of
our economic development, or, the
Five Year Plan, and that is to say, the
welfare activities that are undertaken.
The Community Projects idea was
formulated and it was envisaged mn
the beginning that about 60 lakhs of
rupees would be spent over one Com-
munity Project, but looking at the
enormous length and width of the coun-
try, Government got horrified at the
amount that they would have to
spend and so these 60 lakhs were
brought down to Rs. 45 lakhs and
then a new idea was brought forward:
that is, the National Extension Ser-
vice. Therefore, instead of these Rs.
15 lakhs, Rs. 8% lakhs per block are
being spent. I had arranged a party
of Members of Parliament from my
State, irrespective of party affiliations,
to visit some of the N.E.S. Blocks,
and full freedom was given to the
Members to arrive at their own con-
clusions, I am glad that such a tour
could be arranged and the Members
behaved among themselves as a team
and found things for themselves. The
first thing that I found out was that
very little money is spared for the
welfare activities of these blocks.
Rs. 8% lakhs are no doubt there, but
out of this, Rs. 5 lakhs are under the
head of loans and Rs. 1 lakh are spent
in three years over the personnel and
Rs, 50,000 over the construction of
officers’ quarters, jeep and all that.
Therefore, only Rs. 2 lakhs remain
for the actual expenditure on the wel-
fare activities,. But I must sav that
in the N.ES. Blocks that we visited,
Bidar and Zahirabad in the Bidar dis-
trict of Hyderabad State, a tremendous
change has been brought about.
Practically every village has been
touched, and some activity or other is
being carried on. This is due to twé
things. Firstly, the officers in charge
of the projects there reallocated the
budget by cutting some money out of
the provision for jeep and created a
provision for maternity centre and a
mobile medical unit, Secondly the zeal
of the Personnel itself. These two
things created a very nice psychologi-
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The result is that about 60
school-buildings, each casting between
Rs. 6,000 and Rs. 10,000 have been
constructed and of course, Govera~
ment’s share is there, but it is to the
tune of 30 to 50 per cent. onlv. In
very few cases, it is 50 per ceat., but
mostly it is about 30 per cent., acd
thus, the work was done. I know
there are other blocks and areas where
so good & work is mot being carried
put. The reason is very clear. It all
depends upon the personnel. There-
fore, I would take this opportunity of
requesting the Government o see,
when they are thinking of training
the village level workers and social
organisers and other officers, I mezn
the class of officers called Depuiy Col-
lectors, who are put in charge of this
work, should be such that they are
not only able to carry out their regu-
lar revenue duties but are able to
take charge of the welfare activities
as well. If such a personnel is avail-
able, I am sure that this activity
could meet with very great success.

Shri K. K. Basu: The whole day we
have been hearing many speeches in
support of the Motion of Thanks in
respect of the speech which was deli-
vered by the President on the advice
of his Ministers. I would like to begin
from the last paragraph of the Presi-
dent's Address where the President re-
marks:

“The progress we have made
during the past year has produc-
ed in our people self-reliance and
hope for the future. That is the
surest foundation on which we can
build. It is for you, Members of
Parliament, to give shape and form
to this hope and to advance the

~ country to its cherished goal of a
Welfare State and a society con-
forming ta the socialist pattern”.
We know very well that in our Con-

stitution, we adopted that our State

s going fo he a welfare State. The

party in power, in its last session, has
tried to do propaganda, with the fan-
fare of publicity, that they have adopt-
od a soclalist pattern of soclety, and
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that the Governmental policy is to be
guided according to that pattern.
Friends opposite, for the last two days,
have been trying to justify from cer-
tain figures that there has been pro-
gress so far as agriculture or industry
is concerned. Let us take the case of
agriculture—or the problem of the
foodgrains. If we take an abstract
figure regarding the position for the
last two years, there might have been
an improvement as regards the total
quantity of foodgrains that have been
produced in the country. But what is
thg result? That has to be analysed
Who has been benefited?

Shri N. B. Chowdbury

There is no quorum.

(Ghatal):

Mr. Chairman: I am ringing the
bell. ...

Now, there is quorum. The hom
Member may proceed.

Shri K. K. Basw: As I was saying, if
you take the abstract figures regarding
food production, it might be said that
there has been an increase in the total
production. But what has been the
result in the countryside? We have
seen the figures. I do not want to go
into those details and the figures were
given yesterday and today also regard-
ing the fall in prices which has been
prevalent in respect of the agricultural
commodities in our country. But apart
from that, we must see to it, in terms
of the socialist pattern of society, as
to what extent the society has been bene-
fited by the increased production. If you
go to the countryside in many places,
either in my State or even im Bihar
from which part of India our President
comes, ar in Orissa, there are signs of
distress prevailing as a result of
flood or drought. The other day, the
Minister of Food said, “Well, I have
sg much of food. You take it". But
you have to pay the price for it. Other-
wise you cannot take it. You know
very well that in the growing uzem-
ployment in the rural areas of our
country, the people are not in a posi-
tion to purchase grains at the existing
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prices. The Government want to sell
at a profit, at a price at which they
think the Government trading would
be benefited and they do not consider
the possibility of any benefit that the
people are going to have. ‘Therefore,
there is no point in shouting that we
are going to have & socialist pattern of
society. We must translate everything
into action. Whatever the benefit—
either in total quantity or the abstract
benefit that the country might have
achieved in two years or three years,
unless we translate that benefit 1o the
common man, there is no point in
shouting about the socialist pattern of
society. I do not want to go into de-
tails of the figures. You know very
well that even the cash crop prices are
going down and we are aware that
those depending on agriculture do not
have the means to make both ends
meet. A large section of the people are
unemployed either partially or fully in
the rural areas. Even after two or
three years of planning Government is
oot in a position definitely to say—
apart from theoretical expressions—
what is going to be their policy regard-
ing land reform. A large percentage of
the community, who earn their liveli-
hood by agriculture, have not the means
to buy their food; they have not the
means to buy the other essentials of
their life; and unless you assure this
you cannot have prosperity in our
SOURXY.

Let usnow take industrial production.
Possibly in certain  industries there
might have been an increment in out-
put. But what has been the result?
Take, for instance, the case of cotton
textiles. In the cotton textile industry
there has been an increase in produc-
‘tion. Naturally the mill magnates have
piled up enormous profits. But the
income of the labourers has gone
down. The figures published, ip the
Labour Gazette show that in most of
the centres the income of the labourers
has gaone down. Dearness allowance
in Bombay has gone down from Hs. 68
to Rs. 66; in Ahmedabad from Rs. 81
tp 63; in Sholapur from Rs. 58 to 49;
in West Bengal it remains as low ar
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Rs. 30. It is almost impossible these
days for a family of three or four
members to keep their body and soul
together. There is therefore no point
in saying that there has been an in-
crement so far as industrial produc-
tion is concerned The workers have
not benefited to any extent; the con-
sumers in the country have not been
able to take back to the standard
which they were used to in 1939. This
is our economic position and our
friends opposite say that things have
imoproved.

My hon. friendg Mrs. Renu Chakra-
vartty referred this morning to the
condition of the coal mine workers.
The output of the surface workers as
well ag underground workers has in-
creased, but the total employment that
the coal mines offer to the miners has
gong down. In 1953 it was 3,42,270;
today in 1954 it has gone down to
3,29,389. But the mine-owners have
been minting and piling up money like
anything, without caring in the least
for the safety of the workers, which is
very important.

Our Government talks of a socialist
pattern of society; our Government
says that in the near future we are go-
ing to have a society which will be in
consonance Wwith the welfare State
envisaged in our Constitution as the
ideal. But this is the position of the
coal industry. The earnings of the
workers have gone down from Rs. 12/8
per week to Rs. 12/6. There is, there-
fore, no point in saying that things
have improved; the benefits should be
transmitted to the worker in concrete
shape.

Let us take the employment ex=
change figures. Employment exchange
figures show that whereag in Novem-
ber 1953 the number of registrations
was 75,462 in 1954 it was 85,236, That
shows that in spite of increased pro-
duction in certain industries, there has
not been a consequent increase
in employment. The people of
our country are willing to
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work and to produce wealth, but they
are not given an opportunity to do so.

The business magnates controlling
the cotton textile industry, the jute
mills and the coal mines by employ-
ing less number of persons have been
able to amass wealth., By rationalisa-
tion, these monopolists have been in-
creasing their earnings. Only this
morning the Finance Minister laid on
the Table of the House a statement re-
garding the Industrial Credit and I~
vestment Corporation meant to help
the private sector. Government is
going to advance them Rs. 7% crores
interest free for the first fifteen years,
after the expiration of which the ad-
vance is to be paid back in fifteen an-
nual instalments. Our Government is
also going to guarantee the loans that
this private corporation is going to
get from the International Monetary
Fund or the World Bank, whatever if
may be. In spite of undertaking such
a huge responsibility, Government’s
interests would be represented by omly
one director. What has been the role
of the private sector? The monopolists
have been shouting from house-tops
that they have no money, 5o, there can-
not be industrial development. Now
look at the figures that are given, not
by us, but by Mr. Birla’s paper. The
Eastern Economist. It says that dur-
ing the year more than one hundred
crores of rupees has been the profit
made by the private sector. Even al-
lowing forty per cent. of it as depre-
ciation, the net profit made is about
Rs. 60 crores. Where hag all this
money gone? The mill-owners and the
cplliery owners have been amassing
money. They do not plough back
their earnings into these industries.
This morning my hon. friend Shri
Asoka Mehta gave the figures of pro-
fits of certain managing agency firms.
Yesterday my Deputy Leader, Shri
Hiren Mukerjee pointed out how cer-
tain memaging agency firms have been
minting crores and crores of rupees.
But that money is not ploughed back
into the industry. These very people
cry hoarse that they do not have the
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money and our Government fleece the
common man to help these capitalists.

During the last session and the ses-
sion before last, when we were dis-
cussing the Reserve Bank (Amend.-
ment) Bill, it was found that even the
Rs. 5 crores which was meant to help
the agriculturists could not be utilised.
Even today, and for some time to
come our economy is dependent on
agriculture. But for the development
of agriculture and affording of rural
credit facilities, we could not utilise
even Rs. 5 crores. The poor agricul-
turist has to pay 3 per cent. over and
above three per cent. at which money
is given by the Reserve Bank to co-
operative Banks; while in the case of
these industrialists Government is only
too ready to advance Rs. T4 crores
free of interest for fifteen years, and
even after that they are prepared to
accept repayment in fifteen annual in-
stalments. Does socialism mean that
the common man has to share the
burden for the benefit nf a few?

We know, Sir, that ibe tea industry
today is making enormous profits: the
prices have gone up by two hundred
per cent. Last year when there was
a crisis the burden had to be shifted
to the workers, certain concessions
given to them were withdrawn and
their wages cut. But today while the
position of this industry has definitely
improved, there is no idea of restora-
tion of the wages that were cut. Yes-
terday a question was asked about
the Coal Mines Act.

Mr. Chairman: If the House is pre-
pared to sit for three or four more
minutes, the hon. Member may finish
his speech.

Hon, Members: Yes.
5 pM

Shri K. K. Basu: Yesterday the hon.
Deputy Minister of Labour said that
in the case of the coal mines since
1952 the rules have not been framed.
In the same coal mines when there is
a disaster and the mine owner is negli-
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gent, he is able to get away and he
absconds. There is no Home Minis-
ter's luw and no depariment to rope
him in but when there is a popular
movement, the preventive detention is
always there.

What 1 say, therefore, is that the
socialistic society has to be made a
reality. We must analyse to what ex-
tent this could be done. To what ex-
tent it can be done in certain sectors
of productlon—this should be thought
out and translated to the benefit of the
common man,

We know the Sindri fertilizer factory
and I had been there recently. You
will possibly be surprised to know
that for the utilisation of the cement
produced there, that is, in a factory
in which the Government has already
invested Rs. 23 crores, they had not
invested another Rs. 2'5 croreg or a
little more and tried to handle it
themselves. They had given it to As-
sociated Cement Company. It is
a big monopoly, Similarly, the Damo-
dar Valley Corporation is generating
electricity for which the people of our
country have to pay. Could that not
be given to the people direct as con-
sumers? They had to be given through
the Electric Supply Corporation which
is a British monopoly which will
supply electricity to the consumers at a
very much higher cost. Therefore,
this question of improvement and
planning must be considered de novo.
‘You must be sincere when you speak
about the socialistic paitern of society;
you must search your hearts. There
is no point in merely talking in terms
of a socialistic pattern. That may be
heard as a cruel joke. People must
benefit; they should have a greater
share in the production and in the
benefits that the society produces. What
do we find today? I do mot know
what is coming in a week's time.
People will have to pay more. We
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have been seeing for the last five or
six years successively how the purden
of the common man has been increas-
ing. If we want to improve the coua-
try we must consider all these things.
There is no point in the people of the
country paying for building projects
like the DVC while the electricity to
be produced there is placed in the
hands of private monopolists. We do
not want the Sindri to produce & bye-
product which can only be sold to an-
other monopolist concern. Our eco-
nomy cannot be benefited by such
methods. In the President's Address,
it was said that the hon. Members of
Parliament must take a share in the
building up of a socialistic pattern of
society. But no morms have been fix-
ed. We must fix certain norms; other-
wise we cannot ask the people to co-
operate. You should also tell them as
to what extent you are going to alter
the economy of the country. Our Plan
will have to be altered so that the
people would be benefited. In the last
month, I had visited certain public
undertakings. People of those areas
did not feel that they are participating
in the development of the nation.
People have been thrown away from
the establishment of Sindri. Those
who are employed do not get any
housing facilities and they are just
loitering. The same is the case with
the D.V.C. I do not know what is hap-
pening in Kosi. Therefore, the whole
face of the economy has to be chang-
ed. If you can do that, then the term
‘socialistic pattern’ has some meaning.
Otherwise, the Presideat should not be
advised by the Ministers to make an
Address without referring to these
things which are facts and alsp abso-
lutely necessary in the interests of the
country. It must reflect the true
picture of the country as a whole,

The Lok Sabha then adjourned #ll
Eleven of the Clock on Friday, the
25th February, 1955.
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